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INTRODUCTION 

I, the Chairman of the Public Accounts Committee, as authorised 
by the Committee, do present on their behalf this Hundred and 
Twenty-second Report (Fifth Lok Sabha) on Report of the Comp- 
troller and Auditor General of India for the year 1971-72-Union 
Government (Posts and Telegraphs). 

2. The Report of the Comptroller and Auditor General of India 
for the year 1971-72-Union Government (Posts and Telegraphs) 
was laid on the Table of the House on the 16th March, 1973. The 
Committee examined the Audit Report relating to Posts and Tele- 
graphs at  their sittings held on the 11th. 12th and 13th July,  1973. 
The Committee considered and finalised this Report at  their sitting 
held on 10th April. 1974. Minutes of these sittings from Part  II* of 
the Report. 

3. A statenlent showing the summary of the main conclusions~ 
recommendations of the Committce is appended to the Report (Ap- 
pendix 111). For facility of reference thesr- h3\.c been printed in 
thick type in the bodg of the Report. 

A. The Committee place on record thelr apprcc~ation nf the assist- 
ance rendered to them In the examination of the Audit Report by 
the Comptloller and Auditor General of India. 

5. The Committee would also like to express their thanks to the 
Ministrv of Communications ( P  & T Bos,rd) for the cooperation ex. 
tended by them in giving information to t h ~  Committee. 

NEW DELHI; 
Apnl  15, 1974 
-.- - - 

Chaitra 25, 1896 ( S ) .  

'Not printed (one cyclostylcd copy laid on the Table of the 1.louse and five copies 
placed in Parliament Library I .  



REPORT 

ARREARS OF TELEPHONE REVENUE 

Audit Paragraph 

1.1. (i) For bills issued upto 31st M a ~ c h ,  1972, collection of 
Rs. 6.92 crores as telephone revenue was in arrears on 1st July. 1972 
3,s indicated below:- 

Other suhscrrhcrs . , . . . .  4 '  54 
- - - --- 

Out of the total outstanding of Rs, 6.92 crores. Rs. 3.81 crores re- 
lated to bills issued during 1971-72 and the balance of Rs. 3.11 clores 
l o  bills issued upto 1970-71. The yearwise analysis of the arrears 
is given in Appendix I. 

(ii) The percentage of the outstanding on 1st July.  1972 to the 
total a.mount collected during the year ending with preceding March 
and the corresponding pelcentages in the three preceding ycnrs are 
given below: - 

Year Arn~iunt Outstandmg on 1st Percmtape ot 111s 
cdlcctrd July following (in- outstanding r o rhr 

cluding outstondmg amount cG.llrctril 
f o r  the lvlls isuued d ~ ~ r i n p  the yc3r 

In [he preced~ng 
years' 

on lukhs of rupee, 

(iii) The percentage of outstanding on 1st July,  1972 to the 
total amount billed for during the year ending with preceding March 



and the corresponding percentages in the three preceding years are 
given below: - 

Ycsr Arnounr Outstandmg on I \ (  l'crientage of colunin 
billed July follo\vinp 3 to 2 

(vi) Test check of telephone revenue accounts conducted during 
1971-72 has shown many instances of short recoveries as well as of 
failure to issue bills. Of the instances brought to the Department's 
notice, short recoveries of Rs. 4.80 lakhs and failure to issue bills 
for 5.31 lakhs had not been made good by 37th June,  197%. 

(v)  Recovery of Rs. 31.10 lakhs was under litigation on 1st July. 
1972. 

(vi) During 1971-72, telephone revenue written off was Rs. 16.07 
lakhs as indicated below:- 

lukh\ of rupcen 

I.  Whereahout\ of thc suhscrihera not known 6 . 7 9  

2. Solvency of thc subscribers not establisl~ed . . 1 , 7 8  

3. Closurc of the subscribers' firms, concerns, etc. . . o .  Xq 

j. Death 01' the suhscrihera . . . 0 . 5 0  

5. Relevant departmental filea not a\.ailahlc . . . . . 3 ' 1 i  

6. Other rcasons . . . . , . . I 3s 

7.  R e a s o ~ ~ s  no1 available . 

The yearwise analysis of this amount is given in Appendix I. 

[Paragraph 6 of the Report of Comptroller and Auditor General 
of India for the year 1971-72, Union Government (Posts and Tele- 
graphs) 1. 



1.2. The Committee desired to know the present position of arrears 
and the steps taken by the Department to realiae them. The De- 
partment, in a written reply. intimated the present posiiiop of arrears 
of telephone revenue as follows: 

As pcr C&AG's re- I'osition as 
port 1971-72 P&T on I - ? - I ~ ?  
(position as on I -7-72) 

Efforts are continuously being made to reduce arrears all the 
ti=. In addition, steps taken from time to time by the Department 
in this regard are detailed below: 

(i) A special drive was started with effect from 1st January, 
1972 for clearing the arreals for the years upto i970-71 with greater 
emphasis on liquidating the arrears in respect of bills issued upto 
31st March, 1968. The drive was to last upto 30th June, 1972 but 
instructions were again issued on 14th July,  1972 that the special 
drive should continue so long as the wrears are heavy. The result 
is indicated below: 

Progress effected in clearnizce of outsta7dings 

Rs. in lakhs ; 

O/S upto 31-3-68 . . . . 130' 83 9 8 . 8 1  

0,'s from 1-4-68 to 31-3-71. . . 227 '33  1 4 5 . 8 8  

(ii) Enhanced financial powers for write off of telephone out- 
standing dues of certain description have been delegated to all the 
Heads of CirclesiTelephone District. 

(iii) The Heads of CircleslTelephone Djstricis have been given 
discretionary powers to dispense with the reports'imquiries by Tele- 



phone Revenue Inspectors,Invcstigating Inspectors, etc. in cases 
where the  total outstandings in respect of private closed connections 
do not exceed Rs. 250 in each case, provided the outstandings are 
more than five years old. 

(iv) The Chief Secretaries of all t h :  Statc: Guvernmci~ts and Lt.  
Governors of Union Territories have been addresscd requesting them 
to issue instructions to all the State C;overnrnent officers impressing 
upon them the need for prompt sett le~nent of tciephor~e bills. Ins- 
tructions have also been issued to the Treads nf  Circles Telephone 
Districts that disconnection Sol non-pay~nen~  should be strictly en- 
forced and that thew should be no hesitation in disconnecting tele- 
phones, Government or Pri\,ate (barring those of exempted category) 
jf the dues are not paid in time. 

(v )  Instructions have been issued to all IIeads of Circ1es;Tele- 
phonf Districts that RcgPstered Notice.; i ~ c  issued to each private 
subscriber having outstandings in respect of hills issued upto 31st 
March. 1972 and that no private workir~fi tt:lcpl~one having outstand- 
ing is allowed to continue. Reports recr'ivcd in this regard show that  
c-scept in sonx cases where thc  ill.; arc disputed or the outstand- 
i n g ~  are petty (less than Ks. 25 in c'ach case) or the outstandings rc- 
late to M.Ps. telephones or telephones provided for foreign missions. 
No private telephones arc working where there are  outstanding 
against them in respect of hills isrurd upto 3lst March, 1972. 

(vi) Instructions ha\,c further !,pen issued ??itlc N o ,  4-5 7.1-TR, 
dated 22nd June.  1973 to launch a special drivc for liquidation of 
alrcars in respect of bills issued upto 31st March. 1973 with more 
emphasis being bestowed 011 the ariears upto 31st March. 1972. Ins- 
tructions have also been issued that the cases of outstandings of over 
Rs. 2,000 in each case should recpi1.e spwinl attention and pursuit 
t : i de  No. 4-573-TR. dated 7th J u l y  I!):'::. 

Tnstructions were issuml in Fcb:.ita!.~.. 1972 to Ilcjds of Circles 
Dlst~icts to tighten up variou9i chc:k; and cc~unter checks prescribed 
in 111c Rules and conduct s u r p i w  clic.cks to ensure correct and 
prompt billing and recover!. of ducts fu!ly. The Department was 
asked to intima,te whether any improvcinent has been noticed in 
cases of short recoveries and in th(. cascls of' f a ~ l u r e  to issuc Bills 
after the issue of these instructions in February, 1972. The Depart- 
mcnt have stated that the instruction.; isrut,J in Fc,l)runry. 1972 arca 
expected to have their impact felt in the accounts ol the year 1972.73 
and thereafter. 



Hcprd ing  investigation into the rcascjns for sharp increase i n  
litigation cases the Department have, in their reply, stated: "On an 
average, over 12,000 telephones are disconnected every month for 
non-payment of dues. While in many of these cases the parties 
come up for restoration and c lwr  the outstanding dues. a good num- 
ber of these subscribers do not ask for restoration with the result 
that outstandings against such closed telephone continuc without 
settlement. Where there is a reasonable possibility of recovery, 
legal action is instituted to recover the dues. On account of increas- 
ed efforts for realisation of the dues, the amount und-r litigation 
has increased." 

1.3. Accol.ding to Audit, the bulk of the Telcphonc Revenue 
Rs. 6.79 lakhs out of Rs. 16.07 lnkhs has bden written olT due to non- 
availability of the whereabouts of the s u b s c ~ ~ ~ b e ~ ~ s .  The Department 
wcrt, asked to state the remedial meas~lrcs takcn to a\?oid such n 
situation. In a written reply, the Departmerit stated: "After the  
telephones of private subscribers are disconnected for nvn-payment 
and finally treated as  having been permanently closed where de- 
faulting partics not getting their telephones restored within 6 months 
f r t~m the datt. of disconnection a direct link Ijetv;cen the Depart- 
~ i ~ e n t  and the defaulting subscribers is lost. The case for realisation 
of the dues remaining outstanding against c,uch del':lulters has to be 
pursued by correspondence and then by !)erwn?l contact through 
Telcphonc Revenue Inspectors, etc. This process is tim? consummg. 
In the meantime, in several cases the defaulters become untraceable. 
Eflorts are made by the field officers to seek the help of the police 
authorities also in tracing the whereabouts of such defaulters but 
the results are not of much significance in realising the outstanding." 

1.4. Regarding steps takcn by the Department to ensure that 
there is no loss of revenue becwse of non-availability of relevant de- 
partmental files, it has been stated that on account of the decentrn- 
lisation of the Telephone Revenue work from the Circle level tc t h e  
Divisional le\,el in the gear 1967-68, a large num8ber of records like 
trunk call tickets, office copies of bills etc.. had to be shifted from 
the defunct Circlc T . R . A . O s  station to the Divisional Headquartem 
When such shifting and transportation of records from one pipcc to 
another en massc is involved some loss-n~isplacement of records 
occurs. Departmental procedures and rules provide for complcte 
control and proper preservation of records in the norms1 course. 
However. suit,able instructions have been issued to all Heads of 
Circles/Telephone Districts inn this regard under P. & T. Board 
letter No. 23-4/73-TR dated 30-7-1973. 



1.5. The Committee note that the arrears of telephone revenue 
increased from Rs. 6.28 crores as on 1st July, 1971 to Rs. 6.92 crores 
on 1st July, 1972. The position of arrears for the period ~ ~ p t o  l W l -  
72 was Rs. 3.90 rrores as on 1st April, 1973. During the period from 
1st July, 1972 to 1st April, 1973 while the arrears for the year 1671-72 
were brought down from Rs 3.81 crores to Rs. 1.46 crores, those re- 
lating to the period upto 1970-71 came down from Rs. 3.11 crores to 
Rs. 2.44 crores. The Committee have been informed that a special 
drive have been started with effect from 1st January, 1972 for clear- 
ing arrears for the years upto 1970-71'with greater emphasis on the 
liquidation of arrears in respect of the bills issued upto 31st March, 
1968. As a result of thiq drive. the arrears upto 1970-71 have been 
brought down to Rs. 2.44 crores as on 1-4-1973 from Rs. 3.58 crares 
as on 1-4-1972. While this is encomaging, the Committee desire 
that a close watch should continue to be kept by the P. & T. Board 
on the arrears for the period prior to 31st March, 1968 which stand 
at Rs. 98 81 lakhs as on 1st April. 1973. The Committee hope that 
the arrears for the period betwecw April 1968 to March 1972 will also 
be recovcrcrl npeditiwsly 

1.6. The Committee are dissatisfied to see that Government suh- 
scribers continue to account for substantial amount of ;Irrclnrc of 
telephone revenues. Out of the total arrears of Rs. 692 mores out- 
standing as on 1st July, 1972, Rs. 238 rrores were outstanding against 
Government Departments The Committee desire that the Dqpart- 
ment should examine what further steps are necessary to avoid accu- 
mulation of arrears in respect of the Government Departmwts 

1.7. The Committee take a serious note of the short recoveries 
as well as faiiure to issue bills by the Department. Short recoveries 
of Rs. 4.80 lakhs and failure to issue bills for Rs. 5.31 lakhs were 
brought to the notice 04 the Department by Audit during the year 
1971-72. In reply to a recommendation made by the Committee in 
paragraphs 2.19-2.21 of their 40th Report (1968-69), the Department 
had stated that the billing and accounting procedure are being studied 
by a Committee. The Committee would like to be informed about 
the outcome of the study and action taken to remedy the defects. 
The Committee cannot over-emphasise the need for thorough check- 
ing of the biils and taking action against the persons responsible for 
shor trecoveries and failure to issue bills. 

1.8, The Committee regret to note that during 1971-72 arrears 
amounting to as murh as Rs. 3.17 lakhs had to be written off as the 
relevant departmental files were not available. The Committee 
take a serious view of loss of papers in respect of pending bills and 
stress that the Department shouid take action against the persons 
responsible for this lapse. 



ARREAJZS OF RENT OF TELEGRAPH/TELEPHONE/?'ELE- 
PRINTER CIRCUITS AND TELEX/INTELEX CHARGES 

Audit Paragraph 

1.9. For bills issued upto 31st March, 1972, collection of Hs. 256.38 
lakhs as rent of telegraph/telephone/teleprinter circuits and telex! 
intelex charges was in arrears on 1st July,  1972 as indicated br!ow:- 

Ren' of rclcgraph, telephone and 
teleprinter Circuits , 

Telex and intclcx chargcs . 
- - -  - - . -  - - _ - ______ ._ - 
Out of the total outstanding of Rs. 256.38 lakhs, Rs. 182.88 lakhs 

related to bills issued durlng 1971-72 and the balance of Rs. 73.5r) 
lakhs to bills issued upto 1970-71. Year-wise analysis ir given in 
Appendix 11. 

/Paragraph 7 of the Report of Comptroller and Audltor Gcncra: 
of India for the year 1971-73, Union Government (Posts 8: Tele- 

graphs) I .  
1.10. At the instance of the Committee. the P. & T.. Board furnish- 

ed the following position: 

"The total arrears (outstandings in respect of bills issued upto 
31-3-1972) year-wise including the figures of Madhya Pra 
desh and Bihar circles 2nd Patna Telephoni. District as 
a t  present (1-4-73) with comparative position as on 1.7.72 
are indicated below. 

. .- -- -- .-- -- 
J'car CI RCL11 TS Telex 'Intelex - 

AS on Aq at pre- As on As at pre- 
1-7-72 sent (1-4- 1-7-72 sent (1-4- 

73) 73: 

- -- - -- -- - - - - - - 
*Including amounts relating tn Madhva Pradesh and Rihar Circles and P ~ t n a  Telephcrne 

Di~trict. 



1.11. Explaining reasons for the heavy arrears of rent of circuits 
even after a lapse of three years after amendment of the ' I c l~graph  
Rules providing withdrawal of circuits for non-payment, the Depart- 
ment have stated as follows: 

"Despite the specific provision having been made in the rules for 
the withdrawal of the circuits due to default in payment vidt. ITR- 
481 introduced w.e.f .  30-6-1969, instances of non-observance of the 
same had come to notice. Therefore. instructions were issued 011 

20-3-1971 and 30-3-1971 laying down the procedure for withdrawal of 
circuits in case of default in payment 

On account of the situation prevailing in the country ir: Novrm- 
bcr-December 1971. instructions had to be issued not to c!iaconnec?, 
any Defence Lines for non-payment during the Emergency period. 
These instructions have not been rcscindcd. Howcvcr. with a vic:v 
to seeing that arrears do not accumulnte on account of this, a special 
procedure has been drawn up in consultatior~ with the Army Head- 
quarters in  regard to settlement of rental bills relating to circuits. 
This procedure envisages that if any  bill remains unpaid :I{ the end 
of second month following the month of issue>. the particulars thereof 
will be reported by the concerned P. & T. Billing Authority to thr 
P. & T. Dte.. sending a copy thereof to the concerned Army n~~!hori-  
tics. The P. & T. Dte.. will rcfcr such cases t o  tht. Army headquar- 
ters \\rho will then ensure settlement o f  the hills bciorr, thc end of  
the third month folla\ving the month nf issrle. Instructions in this rc-  
garcl have been issued t o  Heads of Circles Telcphonc Distric.1.; 01-1 13th 
December. 1972, The impact of thew instructions is expcrted to b? 
felt and reflected in the accounts of year 1972-73 and the y e n  I'ol- 
lowing. 

We have also addressed the Units demi officially for takinp p r ~ ,  
tive steps to bring down the arrears" 

1.12. The Committee feel concerncd over heavy arrear4 of r m t  
of telegraph, telephone and teleprinicr circuits For the hill4 issued 
upto 31st March, 1972, collection of rent amountmg to Rs 250.1,9 
lakhs was in arrears as on 1st July, 1972. Thc Coinn~ittrbr under- 
stand that despite specific provisiot~ having been made in the rules 
for withdrawal of the circuits due to default in payment with eRect 
from 30th June, 196469, instances of non-ohsrrvance of thi\ camc to 
notice The Department therefore ivaed  ilrstruciions on 20th March 
1971 and 30th March, 1971 laying down the procedure for withdrawal 
of circuits in case of default in payment The Comn\ittec desire that 
the Department should ensure that these instructions are ohservrd 
hy the local authorities and that no laxity is tolerated. 



1.13. While the Committee note that arrears ia  respect of the 
bills issued upto 31st March, 1972 were brought down to Rs. 108.6 
lakhs ns on 1-4-1973, they fee; that progress in clearance of old ar- 
rears is slow. The Committee would like the Departmenl to make 
vigorous efforts to recover the old arrears. The Cornmittec hope 
that as a result of introduction of a special proced~ve in December, 
1972 for recovery of arrears due  from the Defence authorities, the 
realisation will substantially improve. 

NON-RECOVERY OF ROYALTY 

Audit Paragraph 

1.14.Under the Indian Telegraph Act, the Posts and Telegraplis IJe- 
partment grants licences for installing, operating and inaintaifiing 
private telephone systems, not worked for gain, by charging royalty 
on prescribed scales. The royalty is recoverable annually in : dl~ance,  
and in case of default the  licence is to be cancelled. 

I n  some Circles, though the  St.ale Electricity Boards ctstahlished 
power line carrier communication system for use h:; them, the royalty 
due  to the Post and  Telegraphs Department was not paid as the 
State Electricity Boards and Ministry of Irrigation and Power d i s  
puted the competency I the P. &. T. Roard to levy royalty. The 
dispute was resolved h. the Ministry of Law in Dccemher, 1969 in 
favour of the Posts and Telegraphs Department. but the amuunt was  
not paid. In  September. 1971, t h ~  Ministry of Irrigation and Power 
directed the  Electricity Boal-ds to pay ofl thc dues imm~dis t c ly  
and,  in cases where the amount was heavy, in suitable instaimcnts 
within two years. No recovery has been made so far  (I)ccember, 
1972). Party-wise break-up of the arrears till April, I971 is gil'en 
below:- 

Pericd from which Aniount 
due due f l a k 5  

of rupees) 
-- . - . - - - - - - - 

Kcrala State Electricity Buard 13cccmher, 1 953 4'64 

Andhra Pradesh State Electricity Board . . . April, 1953 4.88 

Orissa State Electricity Blsard. . . . . Alay, lygy 3 .35  

Tamilnadu State Electricity Board. . . . July, Igg; 21.9s 

Mysf re Statc Electricity Board. . . . April. 1950 ?'?1 -- 
37'90 



The Department stated (December, 1972) tha t  the Heads of 
Circles were instructed in July, 1972 to take up the matter with the 
State Electricity Boards for getting payments expedited and that 
further directives were issued to them in November, 1972 for issuing 
fifteen days' notice of disconnection of the non-exchange lines to the 
defaulting Electricity Boards. 

[Paragraph 8 of the Report of Complroller and Auditor General of 
India for the year 1971-72, Union Government (Posts and Tele- 
graphs)l. 

1.15. In a written reply, the P. & T. Board stated: "Out of Rs. 
37.8 lakhs of arrears of royalty till April 1971, only Rs. 0.62 lakhs 
have been recovered so far from the State Electricity Boards. This 
is in spite of D.O. letter dated March 26, 1973 from the Minister of 
Irrigation and Power to the State MinistersChief MinisterslGover- 
nors concerned and the follow up action by the Heads of P. & T. 
Circles. The matter has again been taken up with the Ministry of 
Irrigation and Power pressing them for payment of the rciyaltg of 
arrears. Some of the Electricity Boards have now challenged thc 
Department's right to recover the royalty from them. As such no 
more recoveries are expected in the near future." 

1.16. The Committee desired to know whether similar liccnces 
have been issued to organisations other than the State Electricity 
Boards and if so, what the present position of recovery was irom 
those organisations. The Ministry of Communications in their writ- 
ten reply have stated as follows: 

"Licences under the Indian Telegraph Act for installing and 
maintaining private telegraph systems have been issued to 
other organisations. Rovaltv charges for such licences 
have been recovered in full in most of the cases. In a 
few cases, certain discrepancies have been pointed out by 
the users. Urgent action is being taken to clarify such dis 
crepancies and the recoveries of royalty are expected to be 
made during the current year. In case where paynwnts 
are  still awaited the licences will be renewed only 2,fter re- 
covery of the royalty arrears.'' 

1.17. The Committee feel concerned over the arrcars of royalty 
amounting to Rs. 3790 lakhs recoverable from certain State Electri- 
city Boards till April, 1971 in respect of power line carrier communi- 
cation system established by the Boards for their own use. A part 
of the arrears relate to the period as early as 1953. Only a ncgligihlc 
amount of Rs. 0.62 lakh has been rcrovercd so far. 



1.18. The Comrnittee ara dWWbd to &nd t h t  afthough the 
Ministry of Law resolved the dispute in December, 1869 that royalty 
was payable to tIte P. & T. Department under tho Telegraph Act for 
such lines, some of the State Electricity Boards have again chal- 
Isnged the Department's right to recover the royalty. The Com- 
mittee suggest that this dispute should be resolved with the State 
Governments concerned by discussion at a high level. The Commit- 
tee would like to be informed of the precise progress made in re- 
covering the outstanding amount. 

DELAY IN INTRODUCTION OF MEASURED RATE SYSTEM 

Audit Paragraph 

1.19. The Department decided in November 1956 that the measur- 
ed rate system should be introduced in all telephone exchanges 
having a capacity of 300 lines or more. Instances of delay in intro- 
duction of meters were mentioned in paragraph 8 of the Audit Re- 
port (P. & T.) 1fM and paragraph 12 of the Audit Report (P. & T.1 
1969. The Department informed the Public Accounts Committee in 
March, 1970 and October, 1970 that in 21 exchanges metering was not 
introduced because of shortage of meters and that with foreseen 
improvement in supply position of meters from indigenous sources 
and import, metering was likely to be introduced in such exchanges 
from 1972 onwards. 

Upto the end of 1972 metering was introduced in twelve out of 
these 21 exchanges (between March 1970 and December 1972 meter- 
ing was also introduced in 78 other exchanges). Included in these 
21 exchanges are three exchanges in Orissa Circle where meters 
were received between August 1966 and January 1969, but the 
measured rate system has not been introduced so far (January 1973) 
in those exchanges as explained below. 

Installation work in the smaller exchanges in Orissa Circle is 
done by a central installation team of the Circle ORce. Before com- 
missioning, the meters are to be tested by the Department's Techni- 
.cal and Development Circle, Jabalpur. The meter is manufactured 
by the Department's telecommunication factory in Bombay. 

(i) S a m b a l p r  exchange: Eight hundred and forty meters were 
received in August 1966 and May 1967 for installation in this ex- 
change; but the meter tester was indented for in October 1967 and 
received in October 1'969. Installation was campleted ini August 1970 
and testing was done in May 1972 when some faults were noticed. 
The faults have not been rectified so far (September 1972) for want 
of stores. Further, the meters required for the satellite exchanges 
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in wakud and Burla under the multi-exchange sysbm of Sambal- 
pur were planned for only in November-December, 1972 and meters' 
for those two exchanges are (January 1973) awaited. 

(ii) Puri exchange: Four hundred meters were received ib 
October 1967 for installation. The meter tester, indented for in April 
19&, was received in April 1969. Installation of meters was started 
after April 1970 and completed in April 1971, and testing was done 
in May 1972 when some defects were noticed which were rectified in 
October 1972. However, the meters have not been commissioned so 
far  (January 1973) as further tests have not been completed. 

(iii) Balasore exchange: Meters and meter tester were received 
in January 1969 and July 1970 respectively, but metering rack on 
which meters were to be mounted had not been provided for in the 
estimate. Indent for the rack (to be manufactured in the Depart- 
ment's telecommunication factory) was placed in September 1969. 
The rack, which is not a complex instrument and costs about Rs. 375 
only, was receive4 in September 1972 after which installation of 
meters was completed. Local testing is in progress (January 1973). 

The Department stated (January 1973) that (i) the installation 
and testing teams had a very tight schedule and were not invariably 
available to start the work immediately after supply of stores and 
such delays were natural considering the acute shortage of resources 
and man-power and (ii) metering was expecterf to be introduced in 
all the three exchanges by March 1973. 

According to the Department's estimate, the annual recurring 
(net) loss of revenue due to non-introduction of the measured sys- 
tem in the three exchanges is about Rs. 2.51 lakhs. 

[Paragraph 9 of Report of the C.&A.G. of India, for the year 
1971-72--Union Government (Posts and Telegraphs) ] 

1.20. The Committee drew attention to a decision taken by t h e  
Department of P&T in March 1956 to introduce measured rate sys- 
tem in all telephone exchanges having a capacity of 300 lines or 
more, an6 desired to know about the programme chalked out in this 
regard. The Secretary, Ministry of Communications stated: "Actual- 
ly, we had programmed to complete all the exchanges by the end  
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of 1972. I have got a complete list of the work carried out. B 
1970-71, we completed 21 exchanges; in 1971-72, we completed 3!! 
exchanges and, last year upto December, 1972, we completed 43 
exchange. As on 1st July, 1973 we have got only 13 exchanges left 
and we except to complete them in the next few months." In  a 
written reply, the Ministry stated: "As on 31-3-1973 the total number 
telephone exchanges in the country was 4,441 with 13.79 lakhs 
installed lines. Out of these, 579 exchanges having about 11 lakhs 
installed lines have measured rate system and the remaining 3,862 
exchanges with about 2.79 lakhs installed lines are working on flat 
rate basis. Only 13 exchanges out of 3,862 exchanges have qualified 
for introduction of metering. Itt has not been possible to introduce 
metering in these exchanges due to non-availability of metering 
equipments and for want of certain technical modifications required 
to be done in some cases before the introduction of metering. Out 
of these 13 exchanges, metering has already been introduced in three 
exchanges and the remaining ten exchanges are programmed to be 
metered during 1973-74 itself ." 

1.21. The Committee asked the reasons for delay in introducing 
the measured rate system in the three exchanges of Orissa when 
meters were available. The Secretary, Communications stated: "In 
the case of three exchanges in Orissa (Balasore, Sambalpur and 
Puri), it was not merely the shortage of meters. All the equip- 
ment was there. But, unfortunately, the full equipment had not 
been indented for initially. This was a lack of organisation. We 
are aware of it anrl we are taking action against the people con- 
cerned. Today the position of meters is quite satisfactory. We 
have got ample meters. Though we still have to get some meter- 
testing equipment from the workshops." 

1.22. Explaining the present position of exchanges referred to in 
Audit para the witness stated: "Out of 21 exchanges, actually, 2 
exchanges are not eligible for metering. So, only 19 exchanges re- 
main. Out of these 19 exchanges, 17 have been completed by the 
end of 1972. Only 2 exchanges still remain to be completed." When 
the Committee asked reasons for this, the Secretary, Communica- 
ticns stated: "We still do not have complete stores there. One ex- 
change is at Naini Tal where we had originally received the equip- 
ment. But that equipment was diverted to another exchange since 
there was not much traffic at Naini Tal. At the other exchange, we 
are putting up a new biulding. The building is nearing completion. 
In 2 or !I months we will be able to complete the installation in the 
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m w  bull&&'' Asked whether the delay in metering was due b 
lack of planning, the Secretary stated: "It was not due to lack of 
planning. There is a general shortage of material; that I cannot 
deny. There is a general shortage of material but we are now 
getting rounci: the corner." 

1.23. The Committee asked why in the case of Sambalpur ex- 
change, the meter-tester was indented after the receipt of meters. 
The Secretary, Communications stated: "I am afraid, there was an 
organisational lapse because works of this kind, like introducing 
metering in exchanges or expanding exchanges from 200 lines to 
300 lines are entrusted to the Sub-Divisional Officers who generally 
may not have the skill for doing this kind of work though they are  
supposed to have the skill. They do not have the experience to do 
this kind of work. They, generally, consult some of their colleagues 
and put in indents." The witness added: "Now, as a result of the 
study of this Audit Para, what we are going to do is to strengthen 
the planning organisation under the Post Master General." 

1.24. Asked whether there was not a set pattern of indenting 
meters alongwith meter-tester, the witness replied: "Actually, the 
estimate is prepared by the Sub-Divisional Officer based on the 
local conditions. Each estimate is specifically meant for a parti- 
cular exchange. It is not a sort of tailor-made estimate." 

1.25. Asked whether the indenting officer should not know while 
indenting for meters that a meter-tester was also required, the 
Secretary, Communications stated: "He should know. In  this parti- 
cular case, he did not know. As far as responsibility is concerned, 
we are fixing the responsibility on him." The Committee asked 
the reasons for delay in supply of meter-tester. The witness stated: 
"In actual fact, the telephone factory in Bombay did not have full 
details of all the exchanges that were going to be converted in a 
particular year. They would make so many testers during the year, 
and whatever were made were despatched. The actual demand 
was, however, more than what they had made." When asked about 
the delay in testing the equipment installed in August, 1970, the 
Secretary, Communications stated: "The local officer had asked the 
Additional Chief Engineer who is in charge of acceptance testing 
to rto the testing and here again there was a delay of one gear. 
Apparently, he had sent reminders, but the team came after a 
year." Asked if the faults had been rectified, the witness stated: 
"They have been rectified now. In Sambalpur exchange the meters 
were introduced on the 16th April, 1973; in Puri exchange on 1st 
May, 1973 and in Balasore exchange on 1st April, 1973." As regards 
the position regarding satellite exchanges in HirakuY and Burla, 
the witness stated: "All the three exchanges were commissioned on 
the same day." 



1.26. According to Audit the indent for meter tester in case of 
Puri exchange was placed in April 1966 on the Manager of Tele- 
communication Factory, Bombay. On-his advice in May 1966, the 
indent was placed on Controller of Telegraph Stores, Bombay in 
June 1967. The Controller of Telegraph Stores advised' in October 
1967 that the indent should be placed on Assistant Engineer 
(Stores), Bangalore. The indent was placed on Assistant Engineer 
(Stores) Bangalore in November 1967. This was not compiled with 
and another indent was again placed on Controller of Telegraph 
Stores, Bombay in May 1968. The meter tester was supplied in 
April 1969. 

1.27. The Committee asked why this indknt was placed on the 
~ a n a ~ e r ,  Telecommunication Factory, Bombay, the Secretary, 
Communications stated: "This was placed by the local man." The 
witness further stated: "He should have straightway placed the 
order on the Controller of Telegraph Stores. M l  the indents are 
placed on the Controller of Telegraph Stores." 

1.28. In a written reply, the Ministry stated: "In case of Puri 
Exchange, an indent for meter tester, placed on CTS Bombay, was 
h a t e 4  as closed by him on 2410-67 asking SDOT Cuttack to re- 
indent on b n a l  Depot or AE Incharge, Telegraph Branch Stores, 
Bangalore or Circle Depot. This indent was closed by CTS Bombay 
for reindenting, as this item was not in his stock (CTS Bombay had 
placed requisition for this equipment in 1966-67 on Bombay Tele- 
phone Workshops and the supply was actually received in the end 
of March, 1969). In the meantime the jurisdiction of SDOT 
Cuttack had altered an? Puri Exchange came under the jurisdic- 
tion of SDOT Jatni who placed a fresh indent on 17-5-1968 on CTS 
Bombay. Meter tester was issued against this indent on 16-4-1969 
by CTS Bombay. As such, it would be seen that the meter tester 
was issued by CTS Bombay soon a.fter its receipt and there has been 
no avoidable delay in the issue of this item." 

1.29. The Committee asked why in the case of Balasore exchange 
the metering rack was not included in the estimates, the Secretary 
stated: "He should have asked for the rack plus the relay plates. 
He only asked for the relay plates. Subsequently, when we asked 
him as to why he had not asked for the rack, the information that 
we got was that this man thought he would make a wooden rack. 
You do not have wooden racks for the telephone exchange systems." 
The Senior Member, P&T Board state* "The weight of the meters 
and the steel part of it is so heavy that if you had a wooden rack, 
it ma37 not have been able to take it. Otherwise, the idea would 
have been good." 



130. When asked why it took three years to get a rack, the %re- 
hry, Communications stated: "Unfortunately, when the indent9 go 
b the workshops, the actual priority is not given in the workshop 
unless somebody presses the workshop to give a higher priority." 

1.31. Asked whether the Department had not laid down any 
guidelines for the local ofacers for indenting stores for exchanges, 
the Secretary, Communications stated: "We do have guidelines. 
When multiple systems are to be changed there are some changes 
to be made in the board. These guidelines were issued in 1953 or 
1954. Most of the supervisors, SDOs would have come much later. 
There are some instances where they are not aware of these things!' 
In a written reply, the P&T Board stated that action has been ini- 
tiated by Work Study Unit for formulating standards for carrying 
out minor works in Circles and Divisions. 

1.32. The Senior Member, P&T Board stated: "When an exchange 
expands and you introduce metering some works have to be &me. 
You have to see whether equipments themselves are suitable. 
Batteries have to be changed if need be. In their place strong bat- 
teries are to be installed. The action is simultaneous. Detailed 
instructions have been issued. As Secretary said, over a period of 
time certain records were not available at lower levels. But we 
have now again issued several instructions about what is to be done 
when a new exchange is to be converted for metering." 

1.33. The Committee desired to know the action, if any, that has 
been taken against any officer for long delays and defaults. The 
Senior Member, P&T Board stated: "Action is taken. Between 1967 
and 1970 there was a big shortage of meters. Factories were not 
able to make adequate number. This is now rectifies." He added: 
"Post Master General has investigated to find out as to what ex- 
tent there was lapse. Responsibility has still to be flxed." 

1.34. The Secretary, Communicirtions stated: "The P.M.G. has in- 
formed that he has flxed responsibility on four individuals and he 
has initiated the disciplinary proceedings." Asked about the 
designations of the persons involved, the Secretary, Communica- 
tions stated: "One is the Divisional Engineer and two are sub- 
Divisional Officer (Telegraphs) i.e. they are of the rank of Assistant 
Engineer. There are some Engineering Supervisors. I do not know 
how many are they." 

1.35. In a written reply, the P&T Board stated: "As per para 261 
of P&T Manual Vol. X, the Pivisional Engineere are rerrpanaible for 
seeing that there is no delay in commencement and execution of 



work after proper sanction has been accored and necessary funds 
a re  allotted. A Planning Cell under Divisional Engineer Planning 
has since been created in each Circle. Instructions have since been 
issued to enable Circle oface to monitor works sanctioned and exe- 
cuted by subordinate ofllcers," 

1.36. When asked if the Post Master General had called for the 
progress report from time to time, the Secretary, Communications 
stat&: "I do not think he has done. It is really necessary." 

1.37. Explaining the reasons for failure with regard to Hirakud 
and Burla exchanges, the Secretary, Communications stated: "It 
was a unit area. Sambalpur was the main exchange of 600 lines 
and the STOD primarily concerned himself with conversion of this 
from non-meter to meter." 

1.38. At the instance of the Committee, the Ministry furnished 
the following position regarding action taken against the ofacers 
responsible in this case: 



S. Itan of Rcport Findings Fixing Responsibilities Progtess of Action Remarka 
No. 

Bnlaore Exch~nqe 
I .  Non-provision of Meter Incorrect estimate prepared P.M.G. Orissa Circle hae fixed 

R hck ~n Estimate. by SDOT Balasore and responsibility on one SDOT 
sanctioned by DET Cuttack. Balasore now posted as AE 
No action to fabricate rack in Calcutta Telephones and 
locally to avoid dealy. one DET Cuttack now post- 

ted as DEP in Calcutta Tele- 
phones. Responsibility for 
not getting rack locally fabri- 
cated being fixed, 

PMG Oiissa Circle has addres- 
sed G M T  vide his 
letter dated 6-7-73 to initiate 
disciplinary proceedings aga- 
inst the two officers. GMT 
Calcutta is calling for mplana- 
tions of officers to formulate 
charges. Explanatioa~ from the 
officers are still awaired. Find 
outcome In these dtsdphry 
cases will talre m e  time. 

a. Delay in supply of rack I t an  in short supply and was 
not available at CTS Bombay, 
Tele-communication Factory, 
Calcutta and also CCTS, 
Calcutta. Got manufactured 
on special order. 

1 I Smrrbctlpr Exchange 

r Delay in Acceptance Test- Initid delay by local exchange PMG Orissa Circle has direc- Investigation of DET Sunbal- 
ing of meters. staff in making preparation ted DET Sambalpur 7:ide his pur is in progress. He wm 

for acceptance testing. letter dt. 3-2-1973 to fix res- la?,. r e n d e d  on 6-7-1973. 
ponsibility and take necessary Dlscrpbnary actlon aga~mt 
action as required. the officials at fault is yet to 

be tinalised. 

2. Delay in clearing of faults Innbility of local staff to clear 
faults pointed out by accept- 
ance testing team. 

Do. Do. 
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' la. The C o w t h e  desired to know the extent of incream m 
the coat on occoumt of delay in commiesioning of the 8 exchanges. 
In a written reply, the Ministry stated: ''There has been no &acrease 
fn the cost of metering equipment as a result of delay in introduc- 
tion of metering in the three exchanges at Balasore, Sambalpur and 
Puri in Orissa Circle, since bulk of the equipment was received 
before, 1968, while indents were placed in 1965. In fact in the exe- 
cution of these work  there has been a substantial saving. Only the 
period for the execution of work got extended due to the process- 
ing of the cases and the non-uniform supply of material." 

1.40. AskerE if the Department made a trafRc survey before the 
expansion of the exchanges, the Secretary, Communications stated: 
"'The actual expansion of the exchanges is based, naturally, on the 
waiting list at the various places and we have a rule laid down that 
once an exchange reaches a capacity of 300 lines and if it is a multi- 
ple exchange, it should be metered; if it is non-multiple, we do not 
meter it." 

1.41. The Committee enquired about the development of meters 
which coulrl be installed at subscribers residences. The Secretary, 
Communications stated: "We designed these meters. Actually, 
there were early designs also, but they were not suitable for our 
telephone network. These meters were manufactured in ITI and 
20 meters were put on field trial. We completed this trial two 
months back. The results were not satisfactory." Asked whether 
these meters could be expected to be installed at the premises of 
the subscribers in the near future, the Secretary, Communications 
informed: "Not within the next 10-12 months." 

1.42. Asked why all the exchanges were not metered, the witness 
stated: "Then the question of billing comes in which is fairly high." 

1.43. The Committee drew attention that according to the De- 
partment's estimates, the annual loss of revenue due to non-introduc- 
tion of the meter system in the three exchanges is Rs. 2.51 lakhs. 
When asked about the exact figure of the total loss in all the ex- 
changes, the Secretary, Communications state: "The loss is only a 
hypothetical loss which we could calculate on a certain basis. We 
assume that, after the installation of the meter, a subdber  would 
have put in so many calls per day and we would have lost revenue 
from these addltional calls. This is an estimated loss, a hypotheti- 
cal figure." The Senior Member, P&T Board stated: "In tlae Puri 
Exchange which haa now been commissioned, we have found in the 
last few months that the average number of calls that a sublcriber 
has made per day is 5.3; in the case of Belasore Exchange, it is 8.7; 



in the ceee of Cuttack-we have taken this just for comparislaa-it 
is 5.9; in Bhubaneswar it is 6.52. This is the average number of 
c& per subscriber per day. In the calculation that was made 
which the Audit have got, the figure assumed was six calls per 
day." 

1.44. The Committee desired to be furnished with a note stating 
the position in .respect of about 20 exchanges in the country where 
the number of calls per subscriber is fa r  too low as compared to 
the investment made by Government. In a written reply, the 
Ministry of Cbmmunications have stated as follows: "Statistics for 
the number of calls originate? per subscriber per day are not main- 
tained in respect of exchanges working on flat rate system. In 
metered exchanges, the average calling rate varies from 5 to 6 calls 
per subscriber per day in small exchanges and 9 to 15 calls per sub- 
scriber per day in large exchanges situated in metropolitan cities. 
The actual calling rate of 20 metered exchanges in the country 
w b r e  the number of calls per subscriber is low is given below: 

Calling rate of metered telephone exchanges 
(Bused on statistics for about two years) 

Circle Name of Exchange Type and Cepaaty Average 
daily cal- 
ling rate 
per subs- 
cri ber - --. 

(a) S d / M e d u m  TeIqp?iones Exchanges 

PUNJAB . . . . JIND 3m MAX I1 6 ,  o 

BIHAR . . . . DALMIANAGAR 300 MAX I1 3' 8 
HAZARIBAGH 400 MAX I1 5 ' 1  

UTTAR PRADESH . HARDWAR . 600 CBM 4' 6 
RAMPUR . . 500 MAX I1 6.3 

WEST B&GAL . . . KRISHNAGAR 400 MAX 11 5 . 6  
BARAKAR 300 CBM 4'4 
BANK- 600 CBM 4 . 8  

ANDHRA PRADESH . . ANAKAPALIE 500 MAX I1 5' 8 

MhDIfYA PRADBSH . . SAGAR 600 MAX I1 5 .8  
BUBHAWPUR 500 MAX I1 6.4 

-HTRA . . LONAVALA 600 MAX I1 4 ' 5  
B ~ S A W A L  500 w n 4.5 _ ,  . 



TAMILNADU * . 
GUJARAT . . 
KERALA . 
.(b) Large Exchanges 

PUNJAB . 
BIHAR . 
GUJARAT . . 
RAJASTHAN . 
KERALA . . 
NORTH EASTERN 

J & K  . . . 
UTTAR PRADESH 

BIHAR . 

. . METTUPALAYAM 480 CBM 
VANIYAMBADI 41x1 MAX I1 

. . BROACH 600 CBM 
BULSAR ' 600 MAX I1 

. . MUVATTUPUZHA 400 MAX I1 
IRRILJALAKUDA joo MAX I1 

. ROHTAK 

. . DHANBAD 

. . RAJKOT 

. . JODHPUR 

. . TRIVANDRUM 

. . SHILLONG 

. . SRINAGAR 

. . VARANASI 

. PATNA 

xzw CBM 

I800 MAX I 

5700 MAX I 

4000-X-Bar 

6600 MAX I 

2080 MAX I 

4800 MAX I 

s 100 

10700 MAX I 

In these Exchanges local calls include call units on STD calls. 

1.45. The Cmmittee nete with concern that as on 1st July, 1973, 
13 telephone exchanges which have qualified for introduction of 
metering were still without measured rate system. These include 
two out of 21 exchanges which were reported to the Committee as 
outstanding in 1970. According to the Department it has not been 
possible to introduce metering system in remaining exchanges due 
to non-availability of metering equipment and for want of certain 
modifications. The Committee understand that 3 of the 13 exchanges 
have been metered and the remaining are programmed to be meter- 
ed during 19-73-14. Even this date is unlikely to be adhered to. 
Therefore, the Committee cannot help concluding that necessary 
steps are not being taken with the expedition caIled for to introduce 
metering system in the remaining exchanges. 

1.46. The Committee are unhappy that in the three exchanges in 
Orissa Circle (Sarnbalpur, Puri and Balasore), there was delay of 
several years in introduction of measured rate system even after 



the meters were made awllabla This rssulbd In an estimrtd lorn 
of rvemue of Rs. 2.51 lalths. The Committee regret that the lack of 
planning and series of lapses that have led to the delay indicate 
incredible administrative inefecieney and surprising disregard of 
public interest This will be evident from the following: 

(i) In Sambalpnr exchange meter testers were indented only 
after receipt of meters and these were received after two 
years. There was delay of 21 months in testing the meters 
after the installation and thereafter further delay took 
place in removing the defects. Further no meters wore 
included in the original estimates for two satellite ex- 
changes in Hirakud and Burla and these were planned 
after 5-6 years of receipt of meters for the main exchange. 
Action has been initiated against the olcers  for certain 
lapses. But lack of planning and non-inclusion in original 
estimates of meter testers for the Sambalpur exchange 
and meters for Burla and Hirakud exchanges in the origi- 
nal estimates have been attributed to organisational weak- 
ness. To remedy this a Planning Cell has been created 
in each Circle. The Committee regard this lack of plan- 
ning as a serious lapse and suggest that responsibility 
should be axed for this also. 

(ii) In the case of Puri exchange there was delay uf 3 years 
in the supply of meter testers. The relevant records are 
not available to establish the non-availability of meters 
with the suppliers (CTS Bombay and ITX). The Com- 
mittee consider this to be serious and desire that the ne- 
cessary files should be traced and responsibility fixed on 
otRcers cctncerned for the delay in supply. Tho installa- 
tion of meters was delayed by one year and their testing 
by another year. The explanation of the Deportment 

that no staff was available for one year to test the meters 
is thoroughly unsatisfactory and unacceptable and needs 
further investigation with a view to fixing responsibility. 

(Ui) la the Balasore exchange there was delay of three years 
in procurement of a rack (not a complex instrument) 
costing Rs. 375 only, which held up installation of the 
meters. 

1.47. The Cornmi- would like to be informed about the action 
taken the dacers concerned for the various lapses mention- 
ed a h .  It should abo be e x h d  whether there have been any 



1.48. The Committee note that the D e p a r M  hea created a 
planning Cell under the Divisional Engineer Planning in each Circle 
to enable the Circle OfRce to monitor the works sanetJoned and axe- 
cuted by subordinate ot8ces. Action has also been initiated by the 
Work Study U d t  for formulating standards for carrying out minor 
works in Chcles and Divisions. The Committee desire that the P & T 
Department should review the working of the Cells after some time 
end on 'the basis of the findings of the Work Study Unit take fur- 
ther remedial steps to ensure proper execution of minor works. 

1.49. The Committee understand that in certain exchanges where 
meters have been installed the average calling rate per subscriber 
is low. The Committee desire that the Department should investi- 
gate the reasons for the average rate being low in some exchanges, 
particularly large exchanges, with a view to ensuring that there is 
no malpractice in metering the calls. 

STORES RECOVERED FROM WORKS 

.4 udit  Paragraph 

1.50. In three Telegraph Engineering Divisions of Orissa Circle a 
large number of works of replacement, reconstruction and disman- 
tlement were carried out between 1 W 6 1  and 1969-70. The value 
of copper wires and other stores recoverable from those works was 
estimated to be about Rs. 18.16 lakhs. According to departmental 
rules, servicea.ble stores should be used in other works or returned 
to stores depots while unserviceable stores should be disposed of by 
auction. It was, however, noticed that stores worth Rs. 0.96 lakh 
only were accounted for in the above manner. 

In the same division, 16730 Kgs. of copper weld wire and 5872' 
Kgs. of copper wire were received in December, 1- and November, 
1966 respectively for use in two works; of that 8365 Kgs. of copper 
weld wire were used in one work. The whereabouts of the remain- 
ing 8365 Kgs. of copper weld wire (Rs. 69,430) and 5872 kgs. of cop- 
Per wire (Rs. 26,424) are not known. 

[Paragraph 10 of Report of the C. & A.G. of India, for the year 
1971-72-Union Govenunent (Posts and Te1egraphs)r 

1.51. The Committee asked about the position regarding unac- 
counted copper wire and other stores out of the recoverable stores. 
having estimated value of Rs. 18.16 lakhs, the Member, P&T Board 



28 

stated: 'We hrd tbis matter in.ctcsti@tted. We had a set of &ilcen, 
who had gone there and who hmd gost through the records of these 
works and we find that amongst the estimates that have been taken A 

into account, according to the estimates, Rs. 18 lakhs worth of copper 
wires should have been recovered. Out of the estimates, a number 
of them were cancelled. That is, work was not carried out on them. 
They accounted for about Rs. 6.3 lakhs of copper wire. Thus, out of 
Rs. 18 lakhs, Rs. 6.3 lakhs worth of works were not carried out a t  all. 
Thus, the actual stores which were accumulated and credited, as we 
now know, is about Rs. 10.39 lakhs. This is after investigation. In 
this, copper wires that had already been stolen from the lines, ac- * 

counted for about Rs. 2.35 lakhs. Amongst stores that were recover- 
ed and found unserviceable and disposed of locally, they found it 
only for the v a l w  of Rs. 6,800. Therefore we got total accounts for 
Rs. 19,11,000 over the estimated amount of Rs. 18 lakhs. This extra 
amount of about Rs. 1 lakh has arisen because of the increase in 
value during the period between the estimate and the credit obtain- 
ed. Therefore, in this process, we have accounted for the total." 
The witness added: "Whatever thefts take place are reported to 
the Police and they are under police investigation. Of course, we 
do not have all the details as to the stage of each investigation." 

1.52. As regards whereabouts of 8365 kgs. of copper weld wire 
and 5872 kgs. of copper wire received in December, 1964 and Nov- 
ember, 1966, the witness stated: "Nothing has been stolen; the whole 
thing has been utilised in other works, and these have been fully 
accounted for, and the account transactions have been completed 
also." 

1.53. The Committee pointed out that according to Audit, out of 
56 works of replacement, reconstruction and displacement of over- 
head lines involved in this case, in 51 works, no account was avail- 
able of the quantity of stores estimated for recovery (Rs. 15.72 lakhs) 
and in the  remaining 5 cases (Rs. 2.44 lakhs) stores worth Rs. 0.96 
lakhs only were accounted for. The Member, P. & T. Board explain- 
ed that "At the time when the Audit took up the case, it was not 
available. The figure was obtained after the investigation." When 
asked as to why this information was not given to Audit, the wit- 
ness stated: "This investigation was completed only one week 
back-we would be communicating it to the Audit." 

1.M. The Committee asked what further stew have been taken 
to ensure that the stores recovered from the worlts were brwgbt to 



stock. The Member, P&T Board stated: "As a result of these in- 
vestigations, we have issued fresh instructions drawing attention to 
the rules and the procedures to be followed; and also enjoining upon 
the inspecting officers to make sure of this." 

1.55. Asked when the draft .Audit Para was received by the Min- 
istry, the Secretary, Communications stated: "It came to u s  in De- 
ccmber or so. Then we took i t  up with the PMG." The witness 
.stated: "We asked the PMG to investigate it. We waited for him 
ta  do that. About a month ago when we were reviewing the aurlit 
para we found that he had still not been able to do that. Then we 
5rnt a team from here. Our man went through all the records 2nd 
wbtnitted a report." In a written reply the Ministry stated: "Plior 
I(:) the visit of the Study Team. number of cases of credits ior store; 
\\.ere not settled. The Study Team collected particulars of scch ca5es 
~ ih ich  incidentally were pending for a long time. These v. ere fur- 
nished to CTS Calcutta and CAO TS Calcutta. All the old connect- 
c.d rccords in these offices \vere searched, linked. and cases amou .tt 
in:: to nearly Rs. 2.6 lakhs settled. Some of the cases referred to in 
!he Audit Para were also gone through in detail wi th  a view to find- 
I :  r: out  the reasons for delay in settlement. Thereafter, cnstruction; 
were issued to lower formation. There was delay in investigation of 
the, cases referred to in the Audit Para because all the accbmnts were 
not s~,stematically maintained by the sub-divisions/divisions for the 
~ s t i m a t e s  which related to periods from 1960-61 onwards. Further. 
credits for stores returned to store depots had to be given by CTS/ 
CAO Calcutta and this could not be done expeditiously as it involved 
lot of mrrespondence and discussions with nther organkations a t  
different station. 

The position of credits is being checked up again and will be 
intimated." . , 

1.56. The  Comrnittw desired to be furnished with a note asklnq 
why correct position of thcse cases was not intimated to Audit. In 
a written reply, the Ministry stated: "The progress made in  the in. 
vesbigatlon of the cases was reported to Audit from time to time. 
The first letter was hued to AGP&T vide DCP&T No. 28-7'7aMMS 
dated 9-2-1979. Subsequently. PMG Orissa wde his D 0 letter No. 
Eng 12-9 72-(Audit Para) dated 845-1973 to Dy. Director. Audlt and 
Accounts, Cuttack, intimated the position as existing then Thls was 
also brought to the notice of AGP&T aide DGP&T letter No. 2 9 7  7% 
MMS dated 8-6-1973. A further report was sent by PMC Orissa tMe 
his d.0, letter No. Eng. 12-9/72-(Audit Para) dated 7th Julv, 1973 to 
Dy Director, Audit Rr A/cs.. Cuttack. A W h T  was also informed 
vide DCP&T letter No. 29-7;72-MMS dated 7th July, 1973. 
291 L S . 4 .  



The Study Team visited Bhubmeshwar and Calcrlth during the 
last week of June, 1973 and submitted its report in the drst week 
of July, 1975." 

1.57. The Committee asked whether responsibility for non-main- 
tmance of accounts in 51 works has been Axed. In their written 
reply, the Ministry stated: "Ftegarding Axing of responsibility, the  
case is under correspondence with the PMG Orissur Circle. This in- 
volves scrutiny of relevant records for the period from 1960.61 on- 
wards and number of offlcials/offkers are involved." 

1.58. The Committee desired to know the steps taken by the De- 
partment to avoid pilferage of wires from the lines. The Member, 
P. & T. Board explained: "It is a law and order problem. Besldes 
that, if we can catch people i.e. our own people, involved in it, we 
can take action against them." The witness added: "We have tried 
our level best. We have written to all Chief Secretaries. My ? A h -  
ister has written to all Chief Ministers. We have asked them to 
set up special cells for this. We have even offered to pav ior thic. 
These thefts take place anywhere. in between towns; they are not in 
warehouses or godowns. They are on the lines. We know that these 
wires are useful to them for certain purposes, but we arc not able 
to catch them. It is a purely law and ordcr problem." 

1.59. The Committee asked whether in view of too many cabc.c of 
thefts of copper wire, the Department was thjnking of having a sccu- 
rity force. The Secretary. Communications stated "Actunllg, we 
had thought of a separate departrrental sccunty force to keep is 

watch over theft cases, but then found that these thefts arc  on such 
a widespread basis that it would have been economically impossible 
for us to maintain such a force like the RPF." 

130. The witness furtber explained: "Copper is stolen because 
d its very high price. We are havmg a three pronged programme 
The first k to replace capper by copper weld. For t h ~ s ,  we hsve 
ret up a new plant tn Rugnarainpur where we are starting making 
capper weld. Thiil wire was imported before. In September we are 
going to start making 10Q3 tonne$ a year. Our requirement is  3bout 
2,000--3,000 We can make use of alummiurn wires wherever 
possible. gtFt oappcr weld gives much better transnlision. The 
rcrond h M  go in for aluminium wires. We have done i t  i n  a 
verp big way. We are putting roughly S,QOO--CI,OQO h, a j c m .  
The tbltd step b to have, wherever possible, no metallic wires at  all 
hut go in for VHF or UHP schemes. There are tha thrcm-pronged 
steps that we have been taking an the wiratheft problem," Th* 
Committee asked in haw much time the Department would swit:h 



over from copper w i n  to copper weld wire. me Secretary, Corn 
munications stated: "That .is a very long-drawn programme. I t  ma, 
t a b  us about revan to eight years." 

1.61. Asked about the annual loss of copper wire, the Secretary, 
Communications stated: "Our annual loss is of the order of about 
Rs. 2 crores to Rs. 3 crores of copper wire only." He added: "In 
196970, i t  wafi 1.6 crores, in 1970-71, i t  went up to Rs. 2.9d crores. 
In 1971-72 it came down to half." According to the Aneual Report 
for ![37!-72, the loss due  to thefts of copper wire during the year 
1971-72 was Rs. 2.1 crores. 

1.62. The Committee asked whether some more deterrent punish- 
ment was not needed for those who steal copper wires, the Secre- 
tary. Communications dated:  "Yes, Sir, we are going to have an 
amendment of the Indian Telegraph Act to make the pun i shme~t  
more deterrent. But even the punishment at  present urovidecl fn 
the Act the police are not able to impose because thev are not in a 
position to establish the case." The Committee enquired ii  some 
cAective meawres were needed to get the cooperation of the psblic. 
The Secretary. Communicatiors stated: "The best party who c m  
!wlp us in this 14 the State Government. So. we have taken it u p  
with the State Governments." As regards public cooperatirn the 
tvitness stated. "1 have no immediate solution We will certni-ly 
cxam:nc this point." 

163 The Committee dedred to know how the estimeted value of 
Rs 18 16 lakhs  in respect of copper wire and other stares was c d -  
c u l ~ t e d  The Member, P. & T. Board stated: "The estimates. were 
prcpsted in the divisims. by a survey of the work. of thc kt-4 of 
wire to be woverw3. The length of the lfne etc. T?wy have their 
statistics Thev must have estimated the a r n ~ u n t  of copper wire 
in weight that ' js required to be recovered and returned to stores * 
Asked how the raltic was estimated bp the local otllcer~, the witnes 
.Wed:  T h i s  was done bv the oficers on the  spot. Then t h b  wnt 
mt to  the superior crfficerrr for examinatinn. This mu* h e w  teen 
done under the rules by a survey of the line." 

1.64. The Committee asked how thc valuc of the materiel war 
fixed, the Secretary, Commur.icotions replied: "Suppose, ' am recc- 
verina about a thousand kgs of copper wire, in the e s t i m ~ t c  at  the 
rate of Rs. 12 per kg. I would provide Rs. 12,000 a s  credit for the 
capper wire returncd to stores." 

165. Asked how this rate  of Rs. 12 per kg, compares with the ma* 
ket price, the witness stnted: 'The  MXTC price is Rs. 19 &r kg." 
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When asked as to why the Department had deliberately kept the 
rate low in books, the witness stated that this was the book value. 

I 

1.64. The Senior Member (Finance) stated: "I ana told the rater 
are the purchase price on the average." The witness further stated. 
"There is e formula laid down for valuation of the stores. W e  can 
certainly review the formula." The Secretary, Communications 
stated: "Actually, this Rs. 12 per kg. is the price at which w e  bwght 
it. There is a difference between giving credit in the estirnntc and 
tho actual sale. We are not sclling it at Rs. 12 per kg.; we w e  only 
rd~ev ing  the asset by the value which is prevailing in  t h e  bnoks." 

1.67. The Comn~ittee are d i ~ p ! v : t 4  with the rhnotic stntc of store 
accounting in three Telegraph Enpintwring Divisions of 0ris.a Cir- 
cle. Out of 56 workb of replaccmrnl, reconstruction nnd di~mnntle- 
rnent of ovcr-head l i n ~  and uircs  carried out Iwtwecn 1960-61 rrtid 
1969-70. in as many as 51 \\orki, ~ t t +  account wns avnilahl~. of coppct 
wirfs and other storm rero\ci-ed. I t  i\ di,trcs<ing l o  find that an 
irregularity of this nnti~rc ccrn~inuc-d for 111 3 w r \  '(1 ithrwl bring de- 
tected until pointed out hy Audit. Even nftcr thi, \tatr of nffnirv 
w a s  brought to the notice of thr Ilr;>.t:tt!rcnt 11) Audit, the Po'it- 
Master Ctnerat of the Circle fdiled to tract* tire credit+ of rcro\crcd 
stores. Ultimately a study team had ta he dcpvtrd hy ttrr  P. Bi T. 
Board for invectigatiun into the matter. and they were ehle t o  settle 
the credits in s h u t  two wmks time This indicates that no herious 
attempt was mode by the Pod-Ma5ter General ta invertirate the 
matter. The evidence clearly ertahli\hcu that the Past-Master 
General failed to take the matter of c d i i s  mrieurly, and he &auld 
be u i & d  uma to give hiu explanatipb. Tbt Committee have been 
iafermed that Lbc q o c s t h  of Bring responsibility for nen-rnainten- 
acc of prmper aecaanis is uadcr earmpondcaee with tbe Pant-Mubr 
GsranL T& Comaittee rlkr a s d o u s  aott of ncw-mnintcnance of 
m r  aecwota over a long period ef bn y e u r  The Committee 
~ 2 -  (bat expeditious adom crbwJd be t r b  to Ax mposdbi l i ty  
.I the pmmm c o ~ e r a c d  end aba of tbe higher dllcerco for slowing 
tib rsnutkbctory state d &rim to colltdaue far swh a hag time. 
fb weald like 10 bc b f d  about tbe w t b  t a b  
wiarf tbe olkerr eo#arasd 

1.88. Tbe Cacnmittoc find that as a t n u l t  at iavsstiyatiua a t  the 
dady tcraa credits fw d m  worth about Ra. 10.33 Iakhs h a w  been 
trued m d  it ba brm found that works worth Rs. 6.3 I~lrh* had not 
beem cawid out and stom worth IOr. 2-35 Iakhn had dmady hacnr 
stolen fwnm th Uan. Ths CqmwWcd - r e  - 1 t 7 ~ t ' w d  m+y i )h r  7- 

cdp t  e4 the Awlit pm. tko I)sp.rlmnnt did a01 even cmre lo Lafarra 
Aodit . k o t  dw (Lclt d eoppn rim. They wotrld l b  the Depart- 
ment (o b v c r w e  wbtm cxsttly tho t b d t  war naticbd and wb.8 
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actSon waa taken lmmediatalg thereafter. Tbe Canmittee has been 
informed that credits of fk. 10.39 lalrhs traced by tbe Sttrdy Team 
ere being further veriAad. The Committee desire that this shod8 
be done expeditiously and reported to tbem. 

1.68. The Cotntt~ittee were given to understand that copper wive 
recovered was valued ~t the rate of RT. 12 per kg. for the PUFQOI~ 
of giving crcttit to works n s  againit ( h r  M.1\ITC price of RY. L?l per 
kg. The Committee s u g g ~ t  that the method of valuation shouid 
be cxnmined nnd perticular cnre 4 b d d  be tnkm ta s r e  that copper 
wrre is ~iut suX  h l u w  1na;biet rvtc. As copper i s  twcominu cwtlier 
and scarcer, !he Cotnmittcc w y q r  .t t!iat t h e  Dcpnrtmc'tt ~ h o u i d  
have arrnngen~ents for melting old and unqen ireable rapper w irc 
rather than di.iposing it of. 

1.70. The Committee feel concerned that  in spite of the  effort* 
m;,de hs  the Ikparttnent with Stale G o w r m e n t s  to prrl-cnt l h c f t ~  
of t-opper wire on the line.. pilferage of rapper wire ~01tiaue.r to he 
wide-iyrcad. The loss of copper wire \caq Rs. 1.6 crores in 1969-70. 
1 .  . I i 1 -  a 1 .  2 1 r e  in 197172. The Cimmit- 
tcr desire thnt the que4tiorr of setting up R special cell bv the  State 
Culcrnrnents to prevent thefts of copper u i r c  should bc vigworrcly 
punucd. The Committee further suggest that this prohlem sboulcl 
he stttdied in depth to idrntify the nndris operandi of thefts and the 
Swtions vulnerahic to thefts. In the  light of this study. the St-rte 
Go\crnmcah may he ndtiwd to take neewary  remedial measure 
pcrrtic~rlrrlr i ~ ~ t c n s i f h t i n n  of pntrolling th? wlnerahle .Sections. 
Thc Department lhoald alco cnwre  that the  c a m  of theft  are prom- 
ptlv reported to  tbe poiice and nmsorrm faifow up action b taken 
so that the ctiiprits are apprebdtlded a d  prosecuted. Tbe Commit- 
tee are of the view that theft of copper wire ~hauld attract marc 
deterrent punisbwnc. U aecslu~ry. tbe i n d h  TslsFyCI Act & o d d  
hc uacadsd. Thc Caamtttew also s-t thrt tbs Go-t 
showid amamhe how pa& toepentba cam be 4 s b d  h -8- 
ing tbstts ad coppar win. 

1.71. Tbc Gnllldtlee wet. informed that p d u *  of copper 
weld w i n  bv the Hindustan Cahlcs Lrd. war expccted from S p -  
trmkr, lW3. The Cornmitree bspe ihrt t h h  nfll quicken t& p.cc 
aa repl .mnmt d copper wire!. 

DEIAY IN D1SPOS.U OF DISLIrLWTLED STORES 

Atidlt Paragraph 

1.72 Co~cqucnt upon the scheme undertaken by the Railways 
to clcctrify the milwry routes In Howrah-Durgapur s~ctioa, the! 
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fipartment decided (September, to replace t&e open wire 
telecommunication lines Nnatng along thoae railway tracks by 
underground cablea. Accordingly, dimPntlwnent of the exM- 
ing over-head aligment was started in December, lWlC Four 
dumps in departmental premises and one in rented premises) 
were especially created in May, 1985 for sturing the dismantled 
materials and thirteen chowkidars were employed for guarding them. 
By December. 1965, the dismantled stores were collected in the dumps 
except some wires on the alignment which continued to be used by 
the Railways and which were- rendered surplua progressively and 
were mllect~d by October. 1967. Of the dismantled materials, stores 
worth Rs 16 17 lakhs were found serviceable and transferred to 
other works between Nay, 1965 and October, 1969. The remamtng 
stores (Rs. 6.46 lakhs) were declared unserviceable and the Posts 
an3 Telegraphs Directorate was approached (June, 1966) for sanc- 
t~oning disposal. Before doing so, no action was taken to have the 
stores reviewed by the Circle stores scrapping committee (required 
under 1965 departmental instructions). In A u y s t ,  1986 the Di re -  
torate asked the C~rcle oflice to have the stores review bv the Circle 
s!ores scra~ning committee. Accordingly. a committee was consti- 
tdted and the stores surveyed in MayJune. 1988. On survey. stores 
worth Rs. 1 67 lakhs were fou-d serviceable and utiliscd in other 
wn-ks Disposal of the remaining stores (Rs. 4.79 lakhs) found un- 
serviceable was sanctioned in February. 1989 and sold between 
Auqust 1969 and October, 1969 for Rs. 2.04 lakhs Thua It took o 
Xttle more than 3 years to screen and dispose of the unserviceable 
r t o m  

The Department spent Rs. 58351 on employment of chowkidars 
and Rs. 3,750 as rent of one store dump. 

The Department atattd t A u w t ,  1872) that the stores dum~ntlod 
conairrted of both rervicerble and unsemicambk ltmu md employ- 
ment of w a t c h m c ~  far  guarding d d l s  item was asemthl. 

[Paragraph I1 of the Report of C&AG of India. for the year 1971-72 
Union Government (Pastrr a d  Telegraphs)] 

1.78 ' he  Cmmittee dsolml to know the paritJon regarding db 
msntlement work in respect of other sections of the projsci. The 
PLT Bmrd in their reply have rtated. 'The pasftion regarding tht* 
ather sections forming part of t h b  pmfect ia Rfven below: 

(a\ Aowrah-Burdwm c5ord line: Work of dismantlcmcnt 
sommcaoal an 1-2-1083 and completed on 1&t1MB. 



<5) Sheoraphuli-Tarakeahwar: Work commenced on 1-966 
and completed on 14-68. 

(c) Bandel-Naihati: Work commenced on 1-6-65 and completed 
on 10-11-66. 

Al l  the recovered stores were found serviceable and were transferred 
.to other works in the Circle." 

1.74. The Department was asked to state the date of completion 
~f the work of replacement of open wires by underground cables OD 
Jiowre' -Uurgapur Section. In reply, the P&T Board have stated 
tha: the replacement of open-wire circuits in Howrah-Durgapur sec- 
tion was completed on 27-3-63, with the commissioninq of the Railway 
E1cctriAcat;on Cable. The dismantlement of the aver-head WI:CS 

rendered inopcrntive due t o  transfer cf circuits on the railwav eler- 
trification cables was commenced in April. 1965 and completed by 
31-10-1967. 

1 75 Accoriinp t:, Audit paragraph, by December. 1985, the dis- 
r x n r l e ?  stores were collected in the dumps except some wlres OD 
the alignment which continued to be used, by the Railways and 
w h ~ c h  were rendered surplus progressively and were collected ty 
Oct ;her 1967. The Department. when asked about the value of the 
w!rcs on the alignment which continued to be used by the Railways 
37d the date when these wires were releastd by the latter. stated 
that no over-head wr t -  on this alignment were cont~nued to be d 
by the Railways In Howrah-Durgapur Section after the commission- 
inq nf RE Cable on 274-1965 The Pb-T Bosrd have re~rettcrd that 
the informat~on earlier given to Audit is not correct 

1.76 The Committee asked a b u t  the reasons for delay in transfer- 
n n g  the serviceable stores t o  other works. The P&T h d  have 
s t a t 4  Ir. a written reply that the s~rvlceable and un-aerviceable 
stores w e n  collected a t  4 dumps during the period April 1965 t~ 
October 1067 during which the over-head alignments in Howrah-Dur- 
gapur Section were betng dismantled. The bulk of the servicea'llt 
atores wem t r a n s f e d  to 0 t h  worb during this period However, 
some further quantities of aviceable stores including those declalrd 
sub tquen t ly  ns serviceable by the Circle Stores Scrapping Committee 
were locally transferred to other works In West Bengal Clrrle dur~ng 
the perid October 1967 to October lW Apart from thls delw due 
to mtsundentanding about the disposal procedure for un-lrcrvice- 
able stoma, there has been no undue delav in the despatch of service- 
able stom to other works. 
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1.77. The Committee desired to know the reasonr, for not getting 
the unserviceable stores initially reviewed by the Circles Stores 
Scrapping Committee. The Department replied: "The unserviceable 
stores were not placed before the Circle Stores Scrapping Committee 
by Post-Master General, West Bengal Circle before whmittincr, t te  
ACE. 9 for sanction to  DGP&T due :o his interpretation that the 
CSSC scrutmy and rc.ommcnd.~ilc~ns were not  requi~ed ill  -espect 
of 'Line Stores". 

179. The Committee r e g r e t  to note that i t  took 
3 yea r s  to s c r e e n  and d ispose  of unserv iceable  
s t o r e s  recovered  f r o m  dismantled overhead  
alignment consequent on  e lec t r i f ica t ion  of Howrah - 
Durgapur sect ion.  Unserviceable  s t o r e s  valued 
a t  R s  . 6.46  l a b s  w e r e  suggested by the P& T 
Directorate  in August, 1966 t o  b e  s c r e e n e d  by the 
C i r c l e  S tores  Scrapping Commit tee  a s  r equ i r ed  
under departmental  instruct ions of 1965. But the 
ma t t e r  remained under co r r e spondence  between 
the p o s t m a s t e r  Gene ra l  and the P&T Di rec to ra t e  
f o r  two  y e a r s  and a s c reen ing  commi t t ee  w a s  
ultimately constituted i n  May-June, 1968. It i s  
amazing  that i t  should have taken a s  long as two 
y e a r s  to  i n t e rp re t  the depar tmenta l  ins t ruc t ions  , 
T h e  Committee d e s i r e  that the depar tmenta l  
ins t ruc t ions  should be p r e c i s e  and unambiguous 
s o  as to preclude delays of this  n a t u r e .  

180. T h e  Commit tee  r e g r e t  that due to  de lay  
of 3 y e a r e  in  the  d isposa l  of unserv iceable  s t o r e s  
t he re  was avoidable expenditure  of Rs. 3,750 on 
account of the rent  of the  s t o r e  dump and 
R s  . 58 ,000  on chowkidara . 



WlRELESS RECEIVING STATION 

Audit Paragraph: 

1.81. In paragraph 17(b) of the Audit Report (PW) 1965 it was 
mentioned that although cables for commissio~ing a u~lrelezs rccclv- 
ing station a t  Borivli (Bombay) for improving news-casts were laid 
by February 1962 for station was not comn~~ssloned as n? site for I: 
n x s  acquired. 

The delay in acquisition of the si:e w::s due to lengthy lnr.:l ac- 
quisition proceedings and the site could be ui:imattl: acquircd oni:,. 
in February, 1967. Construction of t ! ~ t  building f u r  tile rcxel:-.nL' 
ctstinn costing Rs. 1.43 lakhs was cc;rn?lctcd by a roriiractor in ?day. 
1969. 

For arrangmg power surply In the  tJuA;dAng the need for L 

sepalate sub-stat r,n tvas po~nted out by the Elcctr~c S u b p ! ~  Corncar,! 
In September 1949 but the administrative approval and espendliure 
s a n c ~ m  fs)r rr~n~trriction of the sub-station was accorded only 1~ 

February, 1971 and the deta~led estimate sanctioned a year later 
(February 1972). However, the sub-statlon could r .c i  be construct- 
ed because of shortage of cables and transformer w ~ t h  the EIectr!c 
Supply Company. A temporary power connection was, therefore 
obtamed in July. 1971, and installation of equipment started In 
October, 1972. The work is still in progress (December. 1972). 

The object of improving the wireless reccptian service and t k  
newscasts, for which the new station was planned in January 1M0 
hes not been real i~ed so far (December 1972) and the old \vircless 
stations ccmtinue to function in unsuitable placcs. 

The cahles (20 07 kms.) laid in F e h r u a n .  1962 at n cost of 
b. 2.31 lakhs were used for press reception wrvice fill September 
1867, after which, except for a small portion (7 kms.), they have been 
kept as stand-by. 
[Paragraph 12 of the Report of the, C.tA.G. of India for the year 

1971-72-Union Government (Posts and Telegraphs) J 
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1.82 The Committee desired to know when the Department 
decided to shift Wireless Receiving Station to the new site. The 
Senior Member, P&T Board stated: "It was decided to shift this 
station from Malabar HA to the new site some time in 1935." The 
witness added: "In 1955, it was a policy decision that the wirelerrs 
station be shifted from Malabar Hill because the town area was a 
.congested area. But the actual project was worked out later and 
the site where the station would be shifted was selected round about 
1958." Pointing out that the land was acquired in February, 1067, 
the Committee asked how the land acquisition proceedjngs took 
several years and what steps were then to expedite them. In a writ- 
ten replv, the Ministry of Communications stated: "The decision 
to shift the wireless receiving station to the present site at Borivli 
was taken in July 1959 and 49 acres of land was planned to be ac- 
qulred. 

In order to espedlte acquisit~on of  land f w  the Wireless Station 
at Bombay in July, 1960, the then Director-General P&T had 
addressed the then Chief Secretary to the Government of Maharash- 
tra. Bombay to use his good offices for release of the land. In 
February, 1962. it was observed that due to various difficulties land 
for the Wireless Station at Borivli had not been acquired and it was 
felt that i t  would be better to acquire the land under the Emergency 
Clause (Clause 17) of the Land Acquisition Act. A letter dated 
19-2-1962 was addressed to the PMG, Bombay to approach the State 
Government for applying the Emergency Clause for acquisition of 
this land. The PMG, Bombay acknowledged receipt of this letter 
on 9th March. It is learnt from PMG. Bombay that they had written 
to Special Land Acquisition OfRcer for acquiring the land under em- 
ergency clause on 3-3-1962 and reminded subsequently on 5-10-1963 
Again, in the month of September, 1963, a letter was written by the 
Member, Telecommunication Development, to the PMG Bombay per- 
sonally for getting this land acquired under the Emergency Clause. 

The bulk of land measwing about 44 acres had been notified under 
Section 6 of the Land Acquisition Act on the 4th July 1963 bv the 
Special Land Acquisition Ofscer and the date for hearing claims of 
compensation was !!xed on 9th August, 1963. The PMG had written 
again on 15th November, 1963 to the Special Land Acquisition 
OWcer. Bombay for early finalisation of the case and making over 
the possession of the land to the Department. 

Thus, the Department had taken steps to get the land acquired 
under Urgency clause, but due to difRculties such as clearcut demar- 



cation of the land not being possible as brought out in the PMG's 
letter dated 13th November 1963 the Urgency clause was not applied 
by the State Government." 

1.83. The Committee asked if there was any time-schedule by 
which the shifting of the wireless station was to be completed. The 
Secretary, Communications stated: "I do not think any time-frame 
was fixed up. But the component of the estimates were the laying 
of the cables, acquiring the land and putting up the building. The 
site wai selected round about 1958 or 1959. In 1962, we laid the 
cables. But the acquisition proceedings took an unusually long time 
for one reason or other." 

1.84. The witness added: "This site probably was part of an area 
which was already under acquisition by the Bombay Housing Bmrd. 
So, there was a difference of opinion as to the procedure to be adopt- 
ed for acquisition." 

1.85 The Committee asked whether any application was made by 
the PMG or any authority was empowered by the Department under 
the emergencv provision, the Secretary. Communications stated: "I 
have no record. T do not think we have done anything." The wit- 
ness further stated: "I know we had asked them to acquire it under 
the special clause. I am not quite sure whether this special clause 
and the public purpose are the same thing." 

186 The Committee were informed by Audit that the building 
was inspected by the Engineers of the C i a  Wing of the Depart- 
ment on 26-6-1989. 9-7-1969 and 19-7-1969 and certain defects were 
pointed out to the contractor. The contractor stated inter aha that 
the defects would be rectified after availability of electric power. 
Simultaneously, the Executive Engineer. Civil Wing requested the 
Postmaster General, Bombay to take over the building. The latter 
asked the Senior Architect, New Delhi on 267-1969 to visit the place 
and furnish the completion certificate so that the building could be 
taken over. The architect inspected the building on 11-9-1969, but 
d ~ d  not furnish the completion certificate because of the defects and 
deviatians. According to the Executive Engineer, Civil Wing, the 
defects were in finishing items and of a verv minor nature and the 
building could have been put to use without llrrectina the wireless 
station. This was a h  reiterated by the Superintending Engineer. 
Civil Wing who added that it was merely a formalitv to issue the 
architect*@ completion certificate ~ccording to his drawing Whcn 
asked why it took four months for the Architect to inspect the build. 



ing, the Secretary, Communica.tions stated: "The building was com- 
pleted by the  end of May, 1969 as given in the Audit para. But other 
services were completed on 17th July, that is, sanitary fittings and 
all that. The Executive Engineering who was in-charge of the work 
asked the Architect to inspect the building. He inspected the build- 
ing on 11th September.". Tile witness s la ted:  ''From the date he 
was asked to inspect the building, he took just about 2 months." 

1.87. The Committee enquired i f  i t  wnc investigated that the build- 
ing could be pllt t,) use l?rforc thc ctcfccts w w e  rectified. The Secre- 
tar\-. Communications. .~t:i!ed: "Thcrr wwc a number of m:nur 
defects. !ikc. rrxk.: in th t '  xvnlls and thr front approach road hcing 
~ o t  all right. All these defects need pot  hnvc brrn taken into accnunt 
for the purpose of  installinc thc cqaii,,mr\::t. Thc o d v  thinq which 
FIppears to be justi?c,1 to me i c  thni the rlnnl was not p~l ishcd.  It 
had to he polished. In scrnc> nr,.ns the  tile? n7!.rc s i n k i ~ g .  SQ, t h e  
Architect said that t h t ~  shnuld be ~ ~ t i f i c ~ ! .  Our Eng'nccrs .aid 
that once the eqlripmcnt was in~ ta l l ed .  1r.c could not touch the floor. 
Ths  contractor said: "Unlcsa I hnvc ro; the po \ve r  supply. I cannot 
use the electric polishing mochine. Wr were not able tn get t h e  
power supply." 

1.88. The Committee a s k d  ~ h y  the joint inspr,ction by the n%ccrs 
of Encinecrinq Wireless and  Ci~ . i l  Winq cf the Departmrnt could not 
be arranged earlier than January 1972. The Swretary.  Communicn- 
tions stated: "This provision of joint jr?qwction was not there in 
earlier years. It W ~ S  only in 1971 (November 1971) that we intrnduc- 
ed the procedure of joint inspection. Tn this particular case, t he  
joint inspectinn took place after the contractor was reported to have 
removed all the defects. The contractor took some time to remove 
the defects." 

1.89. Asked when the defects were rectified finally, the witness 
stated: "In February 1972 all the defects were rectified except 
floor polishing. Floor polishing was carried out in July,  1972. 
This was because power supply was given after February 1972." 
Asked why the  floor could not be polished manually, the Secretary. 
Communications stated: "I do not 'think the contractor has any 
excuse there, bemuse, i t  is a fact that he can do  it manually." He 
further stated: "We did not accept it. W e  have punished the con- 
tractor." He added: "1 do not think the ~ n t r a d o r  was right in 
extending the  time." Asked about the  penalty imposed, the witness 
stated: "There was a penaltv of 10 per cent charged, rnughly a b u t  
l0,Ooo." 



1.90. The Committee desired to know about the oflicers responsible 
for not accepting the advice of the Engineers of Civil Wing that the 
building could be put to use in spite of minor defects. In a written 
reply, the Ministry stated: "The building was inspected by the 

. . . . . . . . . . . . . . .  Architect in September, 1969 and he issued a report  
pointing out the defects requiring rectification before he could issue 
the completion certificate. The taking over of building was guvern- 
ed by the circular No. 51-10 68 PHP dated 30th October, 1968 accord- 
ing to which building with defects was not advised to be taken over 
by the uscr office till the defccts were rectified. On receipt c;f the 
Senior Architect's report PMG Bombay issued instructions that the 
buildings should not be takcn over pending rweipt of r.onipit::.cn 
c,:rtj:i~ate. . . . . . . . . . .  

Thereafter instructions were issued by the P&T Directorate rzde 
Memo 61(20)/65-TPS(BG) dalcd 6:'Y Novcrnber, 1971 clearly layng 
tiown the procedure to tw followed In t a k i r ; ~  over handrng ovc.1. of 
now buildings. As a result of this PI?G Bombay ordered a joint 
~nspection of the building by oificers , I :  Civil Wing, Wireless l l 'mg 
~ n d  the ad mini st rat:^^ Wmg in January, 1972 xvith the purpose of 
cctting a factual report rc!ld decide the rnatkr taking into com,icr&- 
tiipn the same. As has been submitted earlier the deZects 
ti;c.reafter were removed quickly and the building taken over in 
:;:ig:~s:, 1972. I t  may thus  be appreciated that the building take- 
over delav was not as a result of decision of any individual officer.' 
I,fficers and no particular ufncer can be held responsible for not 
taking over the building prior to rectification of defects.". 

191. The Committee des~red to know the reasons for delay in 
sanctmning the power s u h s t a t l o ~  and for its nm-construction finally 
The Secretary, Communications stated: ''From the record I find 
that the Pectric Supply Company was contacted in April 1969 far 
power. Apparently we never felt that tbere would be difaculty in 
wwer  because there was power in the ne ighbourbd ;  the All Indla 
liadio Station hod power supply. In April 1%9 we had asked for 
power, about 33, kilowatts of power. The Electrlc Supply Company 
u ~ d *  "We cannot give vou power from the existing transformer; we 
w ~ l l  have to put up a separate substation for this purpose; you put 
"17 a building end then we will put in our transformer and give you 
Power. This letter was written by the Bombay Suburban Electric 
Supply Company towards the end of May 1969." In 1971. the At- 
rhltert prepared the dte plan for the sub-station and this was 
under discussion with the Bombay Suburban Electri- Supply 
C?mpnny. They rejected one or two of our proposals, and where they 



wanted we could not put up the building. This went on. In the 
meantime, estimates without showing the location of the sub- 
station were given and that was the one which was eonctioncd. 
in February 1971." He added: "It was not constructed because, 
finally when we decided to put up the sub-station, we found that the 
Electric Supply Company had arranged for a substation to be built 
by the Housing Board. They got a building put up by the Housing 
Board. The Electric Supply Company wanted either us or the 
Housing Board to put up a building.". 

1.92. Asked whether it was not possible to get a temporary con- 
nection earlier, the Secretary, Corn~nunications stated: "We had 
asked for temporary connection earlier. We initially asked for 
a direct connection which the Electric Supply Company would 
not give. It was last year, after pressing them they gave us 
some power." The witness added: "They gave us power last year 
and we have started putting our installations. Most of the installa- 
tions have been completed. It is being done in parts. There are a 
number of transmitters and receivers in Malabar Hill. These are 
being brought part by part." 

1.93. Asked abcut the tot31 cod iqvolved, the Secretary, Communi- 
cations stated: "The cost of land was Rs. 10.97 lakhs. the cost of the 
cables Rs. 2.31 l a k h ~  and the cost of building Rs. 1.63 lakhs.". 

1.94. The Cornu11ttc.a bsked whethw there was a ccl! in thc  P&T 
Directorate to watch the progress of all works, the Secretary, C:)m- 
munications replied: "We do not have a cell in the Directorate, which 
chases all the workers. We have a cell, which chases major w o ~ k s  
like trunk cable scheme etc. We do not have a cell for minor works. 
which are under the direct charge of the PMG." When pointeci 
out that the Directorate would completely forget about a work 
after sanctioning it unless somethine is pointed out by Audit. 
The Secretary, Communications stated: "1 must sap, this is left to tht. 
PMG. who is a very senior of'£tcer and who is in-charge of these m ~ n u ~  
works in this circ!e." The witnesx added: "When I said that it was 
the PNG. who was t n  look after minor works, I was not absolving 
my responsibility. I am fully responsible for what is happening in 
the Department.". 

1.95. Asked about the estimated life of cables, t h e  Secretary. 
Communications replied: "About 25 years is generally taken for 
estjmating purposes." When it was pointed out that more or  less 
half the cables life in this case was gone, the witness 
replied: "Yes''. The witness added: 'We had issued inrtntet.fons that 
we should always synchronise parts of a project, sa that thev arc 
all complete in time.' The Committee enquired whether the Depart- 



m a t  hud loat any money in the shape of enhanced revenue. The 
Secretary, Communications stated: "We have not worked out the 
enhanced revenue. It L an improved working. I t  is a qualitative 
improvement." 

1.98. T'bc Committee me dbsetisAed with the manner in which 
the project of shifting of a wireless receiving station from an unsui- 
table place to a new site has been processed. I t  was decided in 1955 
to shift the shtion from Malabar Rills Bombay to a suitable site 
but due to delays of one kind or another and lack of proper planning, 
the object of Improving the w i k l e ~  reception sewices and the news- 
cast by setting up the new station remains a paper scheme e v a  
after a lapse of about 18 years. 

1.97. The unsatisfactory features of the case are listed below:- 

(i) The decision to shift the statlon to a suitable site was taken 
in 1955 but the site was selected only in 1959. Action to 
acquire the land was initiated in 1960 but the acquisitio~ 
proceedings were completed only in February 1967. In 
February 1962, the Post-Master General, Bombay was 
asked to approach the State Government for acquisition 
of the land under the Emmgeney provision. Although 
the Podmaster Ce~reral wrote about this to the Special 
Land Acquisition Officer in March. 1962 it is not clear 
whether he pursued this matter vigorously enough. I t  
was admitted during evidence by the Secretary, Com- 
munications that 1 do not think we have done anytbing ' 

(ii) There was lack ef planning in the acquiring and laying 
of the cables for the station. Cables costing Rs. 2.31 lakbs 
were laid in 1962 i.e. 5 years before the land was actually 
acquired Tbtse were used for press =ceptSon scrtricc till 
September. 1967 and thertaftm net nscd except for a 
small portioo (7 kms.). It was admttbd by S m d n y ,  Com- 
munications that these cables bavc already 1)Pd mare or 
less half of their life, although the whuless atatbn has 
mot yet been eommissioaed. 

(iii) Tb cormtrpctbn of the building f~ Lbe d v b g  station 
costing RB. 1.43 Iakbs was completed by tbe contrrctrr in 

Mag. 1969. bat the building was not taken over till August, 
IYJD, Tbe archibet of the DsputmePt who &mpeetd the 
bo- ba Wtembsr, 1968 found c a d  detects and 

'refused to h e  the eompletiaa ctrtifkatc. it was admitted 
daring evidence that tho building meld have been utlliscd 
b i t e  of tbese defects except tbat the floor d c d  to be 



polished before the installation of the machine. Tha 
contractor was not prepared to remove the defects till dao- 
tric power became available, It is disappointing that nath- 
ing was done between September, 1989 and January, lQ72 
either to rectify the defects either through the contractor 
or departmentally. It was in January 1972 that the building 
was jointly inspected by the officials of Engineering, 
Wireless and Civil Wings of the Department. Theqeafter 
the defects were rectified and the building taken over in 
August, 1972. It is regr~ttable that the officers did not take 
any action for 16 monllis and ultimately found time to ins- 
pect the huil#ing jointly only after the issue of a circular 
letter in Novetnbcr, 1971 providing for joint inspection 
such routine and uriii~ragi~lntivr npproarh of departmental 
officials is indccd dktrrssing. 

There was gross lack of planning in getting powcr supply 
without which the equipnent arid machinery could uot be 
installed. The Electric Supply Company was approached 
by tlie Department 0x11~ in April, 1969, by which time the 
construction of the building was almost complete. The 
Electric Supply Company when belatedly approached re- 
fused to give power froni the existing transformer and sug- 
gested putting up of another power station. Ultimately the 
construction of a sub-station was dropped as the Electric 
Supply Company arranged for a sub-station to be built 
there by another organisation. I t  was only after July 1972 
that a temporary power connection was given to the De- 
partment after which the installation of equipment was 
started in October, 1972 and it is atil l  in progress. 

1.98. In the opinion of the Committee these are instances of glaring 
delays and lack of proper planning which deserve further examina- 
tioa with a view to fixiqg responsibility for failures at  various levels 
and taking necessary remedial measures to obviate recurrence. The 
question that needs to be answered is: was no one in the entire 
organisation made responsible to ensure tbe completion of the project 
within a given time, after it was sanctioned? The Committee would 
be interested to know what answeg to this question is thrown up by 
the hquiry (MIcer. 

1.99. Tbe Committee would like to be fntarmcd about the progr- 
made in installatfon of tbe equipment in the new building and corn. 
missioning of the ntatian. 
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CONSTRUCTION OF A TELZPHONE EXCHANGE BUILDING 

.Audit Paragraph 

1.100. For serving the rapidly growing colonies in Shahdra (East) 
and neibhbouring areas of Uttar Pradesh on the Delhi-Uttar Pradesh 
border the Department decided to open a telephone exchange, and 
for  construction of building therefor two acres of land within the 
Municipal limits of Gaziabad were acquired by the Depar tmnt  in 
May 1963. The plan for the building was sent in July, 1964 to the 
Municipality for approval. The plan having not been received back 
for a long time, the Municipality was reminded (by the Executive 
Engineer) in August, 1966. In spite of the reminder, no reply was 
received. Meanwhile, a development plan for Gaziabad was drawn 
up by Uttar Pradesh Government and a separate authority establish- 
.ed for approval of plans for building in that area. This was not known 
to the Department and hence this authority was not approached for 
approval of the building plan. Although approval to the plan had 
not been received, construction of the building was entrusted (March, 
1968) to a contractor for completion by July. 1969 on the assumption 
that there would be no objection to the plan as Municipal Actf 
generally provide for such assumption in .eses where no objection 
to construction is received by the owners within 60 to 90 days from 
the date of submission of plans/ drawings. In the agreement with the 
contractor the site of the work was shown as at  Shahdara (East) 
Delhi instead of Gaziabad. The work was started in March, 1968, but 
was stopped in May, 1968 on receipt of a notice from the Improve- 
ment Trust, Gaziabad, stating that the building plan had not been 
approved and the department was liable to pay penalty if the work 
was continued. The work was resumed in November, 1968 after 
obtaining clearance from the Trust authorities, necessitating slight 
deviation from the site plan and conser 'cntial changes in drawings. 

Thc contractor claimed (April, 1969) compensation for the octroi 
charges and excess electricity charges paid by him for having execu- 
ted the work in Uttar'Pradesh instead of Delhi and also for idle 
establishment and damages suffered due to prolongation of the 
contract beyond the  contractual date as a result of suspension of 
work. An arbitrator was appointed (May, 1969) who awarded (Nov- 
e m b r ,  1971) Rs. 0.64 lakh included Rs. 0.48 lakh on account of 
stoppage/suspension of work) to the contractor. The amount wen 
paid in April, 1972. Besides, there was statutory increase in labour 
rates from May, 1969 for which the contractor was paid Rs. 0.29 lakh 
for the work done after expiry of the contractual period, viz., Jdy, 
1969. 



Construction of building (costs Rs. 15.75 lakhs) werr completed 
oh 30th October, 1970 and electrical installation in April, 1972. The 
telephone exchange has not started functioning so far (November, 
1972). 

[Ppagraph 13 of the Report of the C & A. G. of India for t h e  
year 1971-72-Union Government (Posts and Te1egraphs)J 

1.101. During evidence the Secretary, Ministry of Communica- 
tions, stated that the draft plan for expansion of telephone network 
prepared by DelhJ. Telephone District had been approved by the 
Telecom. Sub-Board of the P&T Board in October, 1960. The sanc- 
tion for the acquisition of land for this exchange was given in Octo- 
ber, 1961. The land was taken over on 4th May, 1963. 

1.102. I t  was proposed to put up an exchange in  Shahdara (East) 
to expand the telecommunication facilities in Shahdara and to meet 
the future requirements of industries which were likely to come up 
in this area. The witness added that it was indicated that the ex* 
change would be completed by the end of the Third Plan; it was not 
a definite stipulation that the equipment had been earmarked for the 
purpose and it would be installed by the end of Third Plan. 

1.103. The Committee were informed by Audit that the land was 
acquired through Uttar Pradesh Government and its use for construc- 
tion of a telephone exchange building was approved a t  that time by 
the Town and Country Planning Organisation of the Uttar Pradesh 
Government. 

1.104. The Committee enquired why after submitting the plan 
to the Municipality in July, 1964, no follow-up action was taken by 
the Department. The Member, P&T Board stated: "From the records, 
the only reason I can give for this delay is that we approved the 
drawings and the plan in our ofFice in April 1964. Therefore, a t  that 
time th eapplication was made with the plan to the authority for 
approval. But the estimate was sanctioned in 1966. Therefore, i t  is 
at that time that a rer  inder was sent to them." The Chief Engineer 
stated: "The plans are submitted for sanction to the local bodies by 
the Executive Engineer of the Division under which t b  works are 
executed." Asked if his explanation was called for the delay, the 
Chief Engineer stated "very unfortunately, Mr.. . .(Executive Engi- 
neer) died even before I joined.. .I could not t a b  any action against 
him.'' In reply to a question, the witness stated that *estimating and 
sanctioning took 2 years." Asked about the action taken after August, 
1966, the witness replied: "After 1966, a reminder was sent; and 



&en no approval was received. Detailed estimates were prepared, 
whicb were put to tender in 1967. The tender had to be invited four 
times; and it waq accepted ultimately on 1st March, 1968." 

1.105. The Committee asked when a separate authority for appro- 
val of plans for building in this area was established. The Member 
stated: "Our investigation indicates that the authority started func- 
tioning even in 1958, I mean the ~ h a z i a b a d  Improvement Trust. That 
was in existence from 1058 itself." When it was pointed out that the 
building plan should have been sent to the Improvement Trust in 
July, 1964 itself instead of the Municipality, the witness stated: "It 
is correct, Sir. The officer concerned was not aware of the presence 
of this authority." The Chief Engineer stated: ' l t  was a mistake on 
our part." 

1.106. The Committee asked how before proceeding with the work 
it was assumed that the Municipality would have no objection to 
construction if no objection was received within 60 to 90 days from 
the date of submission of plans/drawings. In a written reply, the 
P&T Board stated: "Sub-section 'J) of Section 180 of U.P. Munici- 
pality Act, 1918 provides that if the Board neglects to notify the 
objections etr. within a period of one month the party should, by a 
written communication, call the a t t t ~ t i o n  of the Board to this neg- 
lect and if the neglect continues for a further period of 15 days, the 
proposed work can be taken to have been sanctioned absolutely. 

Similarly sub-sections (3) and (4) of Section 7 of U.P. (Regula- 
tion of Building Operations) Act, 1958 states that wherever permis- 
sion is to be refused, the grounds for such refusal should be communi- 
cated to the appli-ant within 90 days. If no orders are communica- 
ted within this period (either granting or refusing permission), the 
applicant, by a written communication, should call the attention of 
the prescribed authority to this omission and if this omission continu- 
es for a furher perio dof 30 davs, he proposed work can be deemed 
to have been permitted." 

1.107. The Committee asked why in the Agreement with the on- 
tractor the site of the work was shown as Shahdara (East) Delhi 
instead of Chaziabad. The Member. P&T Board stated: "This tele- 
phone exchange comes under the Delhi Telephone District and the 
Delhi Telephone District serves Shahdara and Ghaziabad areas. The 
name of the work has been given. in so far as the Telephone Exchange 
Project tMf was concerned, as Shahdara (East) Telephone Exchange. 
Therefore, this name has permeated into the civil engineering work 
also which forms part of the project and that is how the work has 



ComR k, be named as Shahdara (East) exchange." The witnegs 
added: "I am not trying to defend what has been done. I am only 
trying to say how it seems to have happened, because there is no 
explanation available in our records as to how it got to be named as 
Shahdara (East) ." 

1.108. The Secretary further stated: "I have got a site plan show- 
ing the actual location of this exchange. Here, there is an indication 
that this point is at a distancr of one furlong and 100 feet from the 6th 
mile-stone from Dclhi. tvhich means that i t  actually falls within the 
U.P. area; but there is no indication whether this &as the map which 
was with the N.I.T. Usually. what happens is that in these drawings, 
t k r e  are corrections which come, as time goes on, but after the arbi- 
trator's award was given. Ute had made a reference to the Goverw 
ment Advocate. And he made i t  verv clcar in the following terms: 
'I have gone through the award made by the Arbitrator. I will 
refer only to this. The tender has specified that the tele- 
phone exchange building was to be constructed a t  a site about 
6.2 miles from the Jammu Bridge towards Ghaziabad between 
Shahdara and Ghaziabad across the U.P.-Delhi border seem a post'. 
I do not know what is this seema post. I have not been able to find 
out where exactly this is mentioned in the tender. We are trying to 
search it out; but. unfortunately, he  has finally opined that once the 
arbitrator has given his award, we will have to abide by it.". 

1.109. In a written reply, thp Ministry stated: "There was no 
mention in the N.I.T. and the original layout plan to the effect that 
the site of the work was situated inside Uttar Pradesh. However. 
when the layout plan was subsequently revised to obtain the approval 
of the prescribed authority Ghaziabad, it was indicated therein that 
the South-West corner o f  the plot was at a distance of one furlong. 
150 feet from the 6th milestone on the Delhi-Ghaziahad Road. I t  
may be that the Government Counsel made that statement with 
reference to the revised layout plan." 

1.110. To a question whether the officer concerned might have 
intentionally not mentioned the correct location of the project in the 
tender notice, the Secretary replied: "I must submit that since the 
entire project was conceived a t  Shahdara East, there is some justifica- 
tion. I do not say it was done in a conspiracy." 

1.111. The Chief Engineer stated during evidence: "The area upto 
Ghaziabad was under General Manager, Telephones, Delhi. He in his 
plan had formulated that a load centre is at this point and therefore 
he had mentioned that the telephone exchange building construction 
should take place a t  Shahdara East. The same name continued with 



the Civil Wing and on that basis, the estimates w k e  prepared. The 
Chief Engineer added: "The Civil Wing does not acquire the land or 
pay compensation. This part of the job is directly done under the 
General Manager, Telephones. We only come into the picture when 
an estimate is sanctioned for a building project for construction. 
Since the name was given originally and I think, not with my mala- 
fide intention, but an honest mistake, I would say, the same name was 
retained." The Chief Engineer further stated: "In fact our plea 
before the arbitrator has been that every contractor has to consider 
various aspects before submitting his tender; for example, he would 
like to know under what circumstances he is going to do the job, 
whether a road is available, what octroi he would be required to pay 
ttc. If we were at fault, he was equally at  fault, rather much more 
\vas his fault, because his money was involved. We raised these pleas 
before the arbitrator, but unfortunately he accepted the claims of the 
contractor." Asked if a loophole was not deliberately kept for the 
contractor, the Chief Engineer replied: "It was a slip. I t  was not 
a deliberate mistake, because at  this stage nobody could imagine that 
such a mistake would be done." To a question whether it was pos- 
sible that the Department did not know that the site was in Uttar 
Pradesh, the Chief Engineer replied: "In the mind of the Govern- 
ment at no stage it was in doubt that this land was not in the State 
of U.P." He added: "The plan was subrn~tted to the Uttar Pradesh 
Government. It was never submitted to Delhi Administration." 

1.112. In rcply to a question the Secretary. Communications, stated 
that  three tenders had been received In this case and the contract 
was awarded to the lowest tenderer. In a written reply, the Ministry 
stated that the Director of Advertising and Visual Publicity who had 
been requested to give wide publicity, indicated the names of 3 
papers (English, Hindi and Urdu) in which the tender no& would 
appear on 17-1-68." 

1 113. Pointing out that the building was completed on 31st 
October, 1970 and the electrical installation in April 1972, the Com- 
mittee asked the reasons for the delay. The Member. P&T Board, 
stated: "The electrical installation with wiring of the points had been 
completed practically within about one month of the completion of 
the building. The actual fittings like lamps, tubelights or fans were 
fitted subsequently at  the time of handing over, because otherwise, 
the materials were Ukely to be rcmoved or misused. The wiring 
work had been practically compIeted within a month after the corn 
pletion of the building." 



1.114 The Committee pointed out that according to contract the 
building was to be completed within 16 months from the date of 
award of contract. Even counting this period from November, 1968, 
when the work was resumed, it should have been completed by 
FebruarylMarch 1970. (The work was actually completed in October, 
1970). The Member, P&T Board, stated: "The reasons for the delay 
are due to the Department also, in fact, mainly due to the Cepart- 
ment's delay in finalising the structural and architectual details. The 
question came up for consideration and it took about four to five 
months for these details to be finalised." Asked whether the Depnrt- 
ment had claimed any compensation for this delay during arbitration, 
the witness replied: "No claim was made because the delay was 
mainly on account of the Department itself." 

1.115. The Secretary, Communications stated: "Initially, there was 
a delay of about 25 days in giving the structural drawings. Then, 
there was a delay caused by the Ghaziabad Improvement Trust im- 
pounding our building work and then, after the Trust had cleared 
it, we had to recast our plans slightly. I have got the revised plans 
~ l s o  here. Here again, there was a slight delay." He added: "All 
these things were taken into account and the contractor was given 
extension of construction time till 1971.'' 

1.116. The Committee asked about the position regarding commis- 
sioning of the telephone exchange. The Member. P&T Board stated: 
"The exchange is expected to be commissioned during 1974-75 The 
installation commenced only in 1973. It takes two years to instal." 

1.117. Asked about the loss of revenue as a result of not commis- 
sioning the exchange in 1967 as originally planned, the Secretary, 
Communications, stated: ''We did not have the equipment from XITI. 
If we had utilised this equipment with Shahdara Exchange, then we 
would not have opened some other exchange. We had to divert this 
equipment. There is a shortage of equipment from IPI. This was 
much less than what was planned for. There is really no loss in 
revenue." 

1.118. The Committee asked whether under the contract it was 
obligatory on the part of the Department to refer to arbitration the 
claim of contractor for octori charges arising out of location of the 
site in Uttar Pradesh. The Secretary, Communications, stated: 
"Usually, whenever an application for arbitration is received, it is 
the Chief Engineer in charge of the project who decides whether to 
refer it to arbitration or not. In this case he decided on referring 
It to arbitration. No reference was made to the Law Ministry." 



,1.119. In a written reply, the Ministry stated: "Clause 25 of the 
Agreement states that all questions and disputes relating to the mean- 
ing of the specifications, designs etc. or any other question, claim, 
right, matter of thing whatsoever in any way arising out of or relat- 
ing to the contract, designs, drawings, specifications, estimates, ins- 
tructions, orders or these conditions or otherwise concerning the 
works etc. shall be referred to the Arbitrator to be appoint- 
e d  by the Chief Engineer (Civil). As such, the Department 
has no other go except to refer such disputes to Arbitration. In fact, 
there are instances where contractors have gone to the Court for 
settlement of miscellaneous disputes and the Court has either appoint- 
ed an Arbitrator or ordered the Department to appoint an Arbitrator." 

1.120. During evidence the Secretary stated: "Clause 25 of the 
Arbitration Act is extremely wide in its concept. Secondly, I have 
gone through all the presentation before the arbitrator by both the 
sides. The contractor has made a number of claims. One claim was 
about compensation for octroi duty. This was agreed to by the 
Chief Engineer, P&T, to be included within the arbitration along with 
the other items like repair to buildings or cutting down some bills. 
We pleaded before the arbitrator that this site being within the UP 
territory should not be taken as a point for arbitration but the arbitra- 

tor  overruled us. 
1.121. Referring to the other claims of the contractor regarding 

delay in execution of the work, the Secretary stated: "When the 
Chief Engineer agreed to arbitration the only point of dispute was 
octori charges. But when the dispute actually went before the 
arbitrator the contractor raised a number of other claims arising out 
of the work having to be carried out in U.P., when he was under the 
impression that it was to be carried out within Delhi. We protested 
and said that we never agreed to include those points for arbitration. 
This is very clearly mentioned in the proceedings before the arbitrator. 
But the arbitrator held that once this has come up before him the 
arbitration clause is wide enough to cover all those claims and he 
decided on those claims as well." 

1.122. Asked how the arbitrator was selected, the Secretaly 
replied: "Usually, the CPWD gave the list of arbitrators. They 
change from month to month. The panel of arbitrators is available 
and apparently in that particular month, when we went for arbitra- 
tion, there were two names; the first one was Shri. . . . . . . . . . . .". 

1.123. Asked whether Government could not appeal against the 
award, the witness stated: "After the award was given we consulted 
the  Law Ministry and the Government counsel. They went into the 



eawe and both of them advised that we have got to abide by t h e  
arbitration award." He added: "After discussing the case they held 
'as there is no allegation in the instant case that the arbitrator has 
misconducted himself in the proceedings, it may be difficult to 
challenge the award of the arbitrator before the court'. Otherwise 
also, the award given by the arbitrator is an unspeaking one which 
makes i t  further difficult to challenge it in a court of law." 

1.124. Askeg why the other issues were subsequently referred to  
the Arbitrator, the Chief Engineer stated: "1 took over charge of t h e  
Civil Wing in April 1970. At this stage the contractor submitted a 
letter in which he mentioned three more disputes and I had no  
alternative except to refer these disputs to arbitration because the 
Government's orders are like that. This was a circular issued in 1963. 
We have been following in the P&T all the rules and regulations with 
regard to civil works whi?~ have been formulated and ordered by 
the Ministry of Works alld Housing. The Ministry of Works and 
Housing, on 19th March, 1963, ordered that "the Government of India, 
after a careful consideration. have decided that the present practice 
of examining the disputes and formulating the disputes of the con- 
tractors be discontinued: as an experimental measure for a period 
of six months, with effect from 1st April, 1963, all claims put forward 
by the contractor concerned should be referred to arbitration and the 
framing of issues for arbitration in these disputes should be left to 
the arbitrator concerned.'' Asked if he thought any clause of the 
contract had been violated, the witness replied: "I did not consider 
that any clause was violated. My opinion was, this was referrable 
to arbitration." The witness added that according to clause 25 of the 
contract all questions arising out of or relating to the contract were 
referrable to arbitration. 

1.125. The Committee asked whether any action has been taken 
against the erring officers. The Secretary stated: "As far as I know, 
the oMcers who were responsible for the original NIT, that is in 1986. 
they are not with us and they have all retired and gone." He added: 
"I have gone through the arbitration proceedings and the way they 
have put up the fight, I think there was no clique." Asked if i t  was 
not a fit case to be referred to CBI, the witness added: "If you want 
thif to be referred to CBI, I can do that. But, personally I do not 
t h h k  there is any need. I am very honest about it." Asked if in his 
opinion this action was fair and proper, the witness ' eplied: "I do 
not say that it was fair and proper. I agree thdt  it was a mistake." 
He added: "It was a wrong without any malaflde.' 



1.126. In a wiltten reply, the Ministry of Communications (P&T 
Board) stated: "Detailed information regarding various officers res- 
ponsible for the delays is being collected for taking suitable action.". 

1.127. At the instance of the Committee, the Ministry of Communi- 
cations (P&T Board) furnished a note stating the results of the case 
study of the delay in developing improved telecommunication facili- 
ties at  Shahdara and remedial measures taken. In their note t h e  
Ministry of Communications (P&T Board) have stated: 

" (A) A case study of the project reveals delay at  the following 
stages:- 

(i) Land acquisition proceedings. 

(ii) Between approval of schedule of accommodation and 
preparation of preliminary drawings. 

(iii) Between receipt of preliminary estimates and issue of 
preliminary sanctions. 

(iv) Between issue of sanction and award of work. 
(v) Delay in building construction. 

(vi) Delay in commissioning the Exchange. 

(B) Reasons for delag.  

(i) The land had to be acquired by the General Manager, 
Telephones through the U.P. Government. The land was 
originally meant for residential purposes and approval 
had to be obtained from the Town and Village Planner, 
Uttar Pradesh Government for putting up a Telephone 
Exchange. 

(ii) During this period the Civil Wing had been in existence 
only for a short time and the architectural cell was 
under-staffed. . . 

(iii) After receipt of the preliminary estimate. the case was 
under discussion between the Ministry of Finance and 
the P&T Directorate on various points. The processine 
of the case was also slowed down in the context of tL! 
Emergency in the country in 1965. 

(iv) The main reasons for this time lag were delay in prepe- 
ration of the detailed estimate and non-receipt of 
favourable tenders during the earlier calls. 
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from the I.T.I., Bangalore. 
(c) Conclusions and corrective m e w m .  

(i)  his point has been discussed in the Heads of Circles 
Conference and procedures to expedite physical p o w -  
don of land specially in case of appeals, are being worked 
out. 

(ii) The architectural cell has since been strengthened and 
the possibility for delay has been reduced. 

(iii) The position has been explained in item B (iii) above. 
(iv) Strict time schedules have been drawn up to minimise 

delay between issue of sanction, preparation of working 
drawings and finalisation of N.I.Ts. 

To encourage better response and competition in tenders, 
action has been initiated to have a separate enlistment 
of contractors for P&T Department. 

(v) It is now being ensured that works are not awarded until 
approval of the local body to the draivings is obtained 
iirst. 

For larger projects detailed soil Livestigation is undertaken 
prior to commencement of the project so that no 
structural revision is necessitated at  a later stage. 

The time schedule drawn up for ~ r c ~ a r a t i o n  of drawings, as . . 
already mentioned, is e&cted to reduce this time lag. 

Being the only factory so far, the I.T.I., Bangalore has 
been over-loaded and has not been able to meet the 
orders on target. The total production capacity in the 
country is being increased by doubling the output at  the 
I.T.I., Bangalore and setting up an additional factory at 
Rai Bareilly, Uttar Pradesh." 

1.128. The Committee regret to have to make obaervath on yet 
mother case of m s  delay. The expamion of telephone nelcPorft in 
Telephone District was. approved by tbe Telccommunicrtion Sub- 
bard  in Ortobar, 1W. It was proposed to complete an exchange in 



(ii) Between approval of the schedule of accommodation and 
the preparation of preliminary drawings. 

(iii) Between receipt of preliminary estimates and issue of pre- 
l h h r y  UIECtiom. 

(iv) Between issue of sanction and award of work. 

(v) Completion of construction. 

(vi) Commissioning the Exchange. 

The Committee trust that remedial measures taken or proposed to 
be taken by the Department will be such as will help in future in 
avoiding delays in providing telecommunication heilities to the 
public and industry. 

1.129. The Committee are unhappy over gross negligence on the 
part of the ofticern who were entrusted with the execution of the 
building work as would appear from the following instances 

(i) The M c e r s  of the Civil Wing were not aware that the plan 
of the building was required to be approved by the Ghadabad Im- 
provement Trust. The Plan was submitted for approval of the 
Ghaziabad Municipality in July 1964. What is more, no action wag 
taken thereafter to pursue the matter till August, 1966 when a r e  
minder was again sent to the Municipality. When no reply was re- 
ceived it was assumed that the plan has been approved and the De- 
partment proceeded with the constructioe At least at that stage 
the officers should have c b k e d  up tbe position. Bat regrethbly 
they prPeeeded with the work. with the result that in March, 1968 a 
notice wm received from the Improvement lkurt that the plan had 
not been approved by them and the work had to be suspended. I t  
was resumed In November, lW after obtaining clearance from the 
Trust authorities which necc ,sitated deviation from the site plan 
and consequentLJ changes in drawings. Tlie Municipality and the 
Improvement Trust of Ghaiabad appear to have functioned in a 
moat frresponlilMa manner. This matter should be breught to the 
notice of the coned Governmsnt 



(ii) Altbough the oiacers of the Cixil Wing were aware that the 
kPd w.s located in Gbadrrbad (Uttar Pradesh) in tender notice for 
tL. work they mentioned the place as Shahdara (East) Delhi; they 
#eh.nically copied this name from the scheme prepared by tbe Tele- 
phone District. Ai'though the contractar might have been aware a t  
tha time of tendering that the site was actually in Uttar Pradesh, 
be took advantage of the mistake of the Department of not men- 
tioning the correct location in the tender or contract aad claimed 
payments of octroi charges for the material transported from Delhi 
across the U.P. border and extra electricity charges paid by him 
for having executed the work in Uttar Pradesh instead of Delhi. 
These charges were accepted by the arbitrator who also awarded 
compensation for delay because of suspension of work by the Depart- 
ment. Such a confusion in future. could have easily been avoided 
if the scheme had been c ~ r r e c t l ~  designated according to its location. 

1.130. The Committee take a serious view of the negligence on 
the part of the officers. To say the least they lacked ordinary pru- 
dence and commonsense. The Committee understand that the 
Executive Engineer responsible for this is no more. The Commit- 
tee have been informed that detailed iaformation regarding various 
officers responsible for the delays is being collected for suitable 
action The Committee would like the Department to do so expe- 
ditiously and inform them about the outcome of detailed inveetiga- 
tions in six months' time. 

1.131. The Committee 5 d  that in this case the claims of the 
contractor for payment of octroi charges and excess electricity 
charges and compensation for delay were referred to arbitration by 
the Chief Engineer. although in the course of arbitration it was 
pleaded that these matters were not subject to arbitration. The 
Committee were informed that according to a circular issued by Gov- 
ernment in March, 1983 all claims put forward by contractors are to 
be referred to arbitration and the Chief Engineer has no discretion 
in the matter. The Committee would like Government to examine 
in consultation with the Ministry of Law whetber it is necessary to 
refer to arbitration all issues irrespective of whetber or not tbere 
was any violation of a clause of the contract involved. It s h l d  be 
examined whetber clause 25 of the standard contract form needs 
any modification. The Committee would like to be informed of the 
pretise action taken in the matter. 

DELAY IN  ACCEPTANCE W TENDER 
Audit Paragraph 

1.132. According to departmental orders, Directors in chuge of 
microwave projects are empowered to accept tenders for civil works 



and execute such works costing up to Rs. 2 lakhs subject inter alia 
to the condition that the nearest Executive Engineer of the Civil 
Wing of the department should be consulted about reasonableness of 
rates. In December, 1969 tenders were invited by the Director, 
Microwave Projects, Calcutta, for construction, amongst others, of 
a microwave building a t  Imphal. A single tender was received and, 
on negotiation, the contractor agreed (6th April, 1970) to carry out 
the work for about Rs. 1 lakh. After consulting several officers 
about the reasonableness of the tendered rates, the case was referred 
t o  the nearest Executive Engineer of the Civil Wing (situated at  the 
same station), on 4th August, 1970. The Executive Engineer sent 
his recommendation on 9th September, 1970. When acceptance of 
t h e  tender was communicated to the contractor on 10th September, 
1970, he demanded 10 per cent extra over the tendered amount be- 
cause of expiry of the validity period of the offer and rise in cost of 
labour and meterials meanwhile. On the advice of the Civil Wing, 
fresh tenders were thereafter invited in November, 1970 and the 
work was awarded to another contractor in February, 1971 for Rs. 1.30 
lakhs. The building was completed at  a cost of Rs. 1.67 lakhs, the 
increase in expenditure being on account of some major modification? 
]:I the specifications, leading to more quantities of tendered items, 
made after acceptance of the tender. Computed on the basis of the 
rates offered bv the first contractor for the building (inc1udin.g modi- 
fimtions), the extra expenditure in construction was about Rs. 0.45 
lakh. 
[Paragraph 15 of the Report of Comptroller and Auditor General of 

India for the year 1971-72, Union Government (Posts and Tele- 
graphs) 1. 

1.133. In a written reply the P&T h a r d  stated: "The tenders 
for the construction of building at Imphal were opened on 4-2-1970. 
The offer was valid for three months from the date of opening of 
the  tender, i.e., upto 4.5.1970. I t  was expected that the deal could 
be finalised within this stipulated period of three months After 
examination of the tender papers in the office of the Director. Micro- 
wave Projects, the DET Microwave was deputed to consult the Sur- 
1.e.m of Works. This w s done on 4-3-1970. The Surveyor of 
Works opined on 4-3-;070 that the tendered rate was high 
and suggested for negotiation with the contractor. The adrninistra- 
tlvc formalities like comments of Chief Accounts Officer, a p p m  
val of General Manager, Telecom. Projects were completed and the 
contractor was informed on 21-3-1970 to come for negotiations at 
Calcutta. As the c o n h c t o r  was a resident of Ledo (District Lakhim- 
Pur, Assam), he took some time in coming to Calcutta and the nego- 
tiations could bc held mlg on 64.1970, well before the expiry of the 
date of tender &. As mgar& the basis of negotiations, it W U  



stated by the Department that the rates at which Divisional Tele- 
graphs, Assam Circle, Dibrugarh had awarded various Civil Works 
were taken into account while carrying negotiations." 

1.134. Asked on what basis the estimates were prepared, the De- 
partment stated: "As the scheduIe of rates for Imphal was not avail- 
able, the es t imte  for the building was framed on the basis of rates 
adopted by the Civil Wing at  Gauhati." 

1.135. To a question whether the local PWD rates were ascer- 
tained, the Departrnen.t replied: "The prevailing rates of the local 
PWD were not ascertained as the procedure prescribed for Director, 
Microwave Project, for finalising a tender ccsting upto Rs. 2 lakhs is 
to consult the P&T Civil Wing about the reasonableness of rates." 

1.136. The Committee understand from Audit that the Depart- 
ment has since (January, 1973) decided that in such cases the advice 
of the local P.W.D., should be obtained. The Department have stated 
that as  a result of negotiation the contractor agreed to reduce the 
rate by 5 per cent on 6-4-1970. During negotiation, in support of rea- 
sonableness of rates the contractor produced the relevant docu- 
ments regarding various civil works awarded by D.E.T., D i b ~ g a r h .  
These papers were scrutinised in the office of the Director, Micro- 
wave Projects, Calcutta and the case was sent for the approval of 
General Manager, Telecom. Projects on 17-4-1970. The approval of 
General Manager was necessary as only single tender had been re- 
ceived in case of Imphal Building. The comments of the General 
Manager were received by Mrector. Microwave Projects on 
22-4-1970 and consultations were start& with Civil Wing Officers on 
284-1970. An Ofecer of the 0/0 Director, Microwave Project, 
Calcutta thereafter consulted the Surveyor of works on 28-4-1970 
about the rates and on his advice the Executive Engineer, Civil 
Wing, Calcutta was also contacted by him on the same day but the 
Executive Engineer was not in a position to offer his comments 
immediately. The case was referred to the Superintending Engi- 
n e r ,  Civil Wing Circle No. 111, Calcutta on 7-5-1970 for his comments 
to which he replied on 19-6-1970 stating that the rates could not bc 
examined and no comments could be offered from his end as nc 
work had been executed by the Civil Wing in the remote area of 
Imphal. 

The financial powers delegated to the Director Microwave Pro- 
ject, Calcutta was conditioned inasmuch as he, while deciding the 
tender on civil work, should consult the nearest Executive Engineer 
sf the Civil Wing with regard to the reaaonablenerrs of the rates etc. 
If'be aingle tender pxived for construction of the buildibg at Imphal 
could not therefore, be accepted by the Director, Microwave Project 



in the absence of definite remarks from the civil wing authorities. 
Hence an officer of the Director, Microwave, Calcutta again 
discussed the matter with the Executive Engjgeer I1 of 
the Civil Wing on 17-7-1970 and at  that stage he  desired the 
case to be referred to him again for comments. In order to avoid 
delay the Director, Microwave Project, Calcutta directed an oPBcer 
of his office to take the case personally after fixing an appointment 
with the Executive Engineer 11. This was done on 4-8-1970. But 
as the Executive Engineer I1 took some time before he could offi- 
cially offer his c o ~ t s ,  the written comments were received only 
on 9-911970 and the tender was accepted on 10-9-1970 which was 
communicated to the contractor also on the same date. 

1.137. Asked to state why these modifications were found neces- 
sary after the work was awarded, the Department stated that the 
modifications to the building were mainly due to provision of seismic 
protection against earthquakes which was not included in the initiai 
estimates. , t ? 

1.138. Yet another case of inexcusable delay has come to the 
notice of the Committee. Here the Officers concerned failed to take 
a decision on the offer of a contractor for execution of microwave 
building at Imphal within the validity period of 3 months. The 
result was that the Department had to incur an extra expenditare 
of Rs. 45000 after inviting fresh tenders for the work. The offer of 
the contractor was valid u p b  4th May, 1970 but the tsnder was ac- 
cepted on l5ih September, 1970, four months after the due date. 
Understandably, the contractor demanded 10 per cent over and above 
the tendered amount because of the expiry of the validity period 
and rise meanwhile in the cost of labour and material. It took the 
Department two months after opening the tenders to negotiate with 
the contractor and thereafter further five months to verify the reason- 
ableness of the rates offered by him. It is regrettable that the officers 
concerned did not act with the sense of urgency reqnired in such 
cases. In the opinion of the Committee it is a fit case where the res- 
ponsibility of the olcers  concerned should be fixed for delay a t  
various stages which resulted in loss to Governmeat. 

1.139. Another unsatisfactory aspect of the case was that no pro- 
vision was made in the initial estimates for seismic protsction an& 
the specification had to be modified after acceptance of the second 
tender. The lack of fore-bt on the put of the olticem is regret- 
table. 

EMPLOYMENT OF WOMEN ATTENDANTS 
Audit Paragraph 

1.140. According to the standard laid down in July, 1862 a tele- 
phone exchange having 501-1000 women employees on roll might 



employ maximum seven women attendants (excluding weekly* 
reserve) for serving women operators in keeping dormitories and ti& 
rooms clean, serving tea lo them, looking after their comforts and 
attending to other odd jobs. In the New Delhi Central Trunk 
Exchange having maximum of 651 women, employees ti11 1970-71 
seven attendants were, accordingly, employed during 1964-85 to 
1970-71. In addition. two attendants were employed as a speeia] 
case. Nevertheless, daily rated staff (both male and female) were 
,employed regularly each month on muster rolls during 1964-85 to 
1970-71 as shown below for doing jobs similar to those of women 

1964-65 (From Oct ty' 

1965-66 . . 

1966-67 . . 

1967-68 . 
1968-69 . 

196p7o . . 

1970-71 . . 

---- -- - - - - - -- -" . - -- - - - - -- - - 
The standard for employment of women attendants was libera- 

lised m December 1970 and, accordingly, twelve women attendants 
were j~st.ifIed in the exchange In 1971-72. However, nine attendants 
continued to reman in position. Over and above, on an average s i x -  
teen (six male and ten female) dally rated Jaff (annual expenditure 
Rs. 17,6003 were employed each month during 1971-72. 

The Department stated (November 1972) that employment of 
these mazdoors was not for performing duties of women attendants 
but for attending to Ibe following jobs: 

(i) Periodical cleaning of niwar cots by removing the niwal' 
tapes, spraying of wooden frames with inseeticidea, e k  
keeping the cots in hygienic condition fro h m  bugs. 



(ii) refitting of niwar cots with cleaned niwar tapes; 
(iii) taking out the cots from the dormitories to the lawns 

outside for drying and putting them back inside the room; 

(iv) carrying out other odd jobs of manual nature for keeping 
the dormitory, rest room, etc., clean; and 

(v) meeting the shortages arising out of absenteeism in Class 
IV cadre, 

For meeting shortage in the Class IV cadre due to absenteeism, 
p v i s i o n  for leave reserve exists. 

[paragraph 16 of the Report of the C. & A. G. of India for the 
year 1971-72-Union Government (Posts and Telegraphs)] 

1.141. The Committee desired to know the justification for em- 
ployment of daily rated staff besides regular attendants sanctioned 
f o r ' ~ e w  Delhi Trunk Exchange. The Senior Member, P&T Board, 
stated: "The daily rated staff was doing a different job, different from 
wha t  the women attendants were doing, like refitting of niwar cots." 
Explaining the position fur thw the witness stated: ". . . the women 
atrendants were for serving women operators in keeping dormitories 
and tiflin rooms clean, serving tea to them, looking after their com- 
for:'; and attending to other odd jobs. The other peop)e were doing 
sweeping and cleaning of the floor, getting the niwar cots out and 
refitting them." The Secretary, Communications, added: "In actual 
fac t ,  some casual labour was employed, and this was in addition to 
tiw women attendants for doing a number of other jobs. If I can 
give the latest pos~tian, we have got women attendants, u-e have got 
pe ins. UTe have got s ~ v y x w ,  we ha\'e got water-men, we halve gnt  
rnazdoon in the trunk exchange. There are no standards laid down 
for these people and whew there are no standards laid down it is 
left to the General Manager to employ the staff on an ad hoc b s i s  
What  he had done was, hc had employed casual lahour; he had 
given the muster rolls to the Chief Lady Superintendent and also 
to the monitor. A number of lnbourers were employed to do the 
additional work." Asked about the financial authorftv competent to 
sanct~on the daily rated staff,  the Secretary. Communications stated 
that the General Manager has got the powers to sanction daily rated 
staff When asked i f  there was any limit on the number of 
persons, the Secretary, Communications replied: There is no 
standard laid down. For far carrying the trunk call tickets, 
he wanted addftional staff. He had given two or three men. We had 
entrusted the work to our Work Study Unit to lay dawn sta!'~wb 
291 LS-5 



In the mean-time, the General Manager himself was employing the 
staff." He further stated: "We are laying down standards. Once 
standards are all fixed they will employ these people according to 
the standards." Asked why no stndards had been laid down for such 
a long time, the witness stated: "We expect to Analise the standards 
in four months' time." 

1.142. The Committee enquired whether the Department had inves- 
tigated to see that there were no irregularities in the employment of 
labour or\ muster rolls, the Secretary, Communications replied: "I 
have orderd an inquiry into this by Vigilance Branch; I have also 
taken up with CBI." In a note furnished by the Ministry in this 
regard i t  has been stated that "the matter is still under investigation 
by CBI." 

1.143. When asked whether there was any particular case referred 
to CBI, the witness stated: "No particular case. but general com- 
plaint." The witness added: "It was that some people who are on the 
muster roll are not doing the work actuallv. I found i t  difficult to 
get this from official sources. I put my vigilance with the CBI for 
a general check up." 

1.14-1. The Committee enquired why daily rated staff was employ- 
ed for meeting absenteeism in the Class IV cadre which contains leave 
reserve. The Secretary. Communications stated: "Absenteeism was 
more than leave reserve." 

1.145. The Committee feel concerned over the increasing average 
number of daily wages staff employed each month by the New Delbi 
Trunk Exchange in addition to the regular attendants employed for 
serving women operators. The Committee were given to understand 
that no standards have been laid down by the Department for em- 
ployment of attendants for doing various types of jobs and this was 
under examination by the WolQr Study Unit who are expected to 
report in four months. The Committee desire that the standards far 
employment of attendants should be finalised expeditiously and the 
decision reported to them. 

1.146. The Committee were informed that a general complaint 
that persons employed on muster roll were not actually doing the 
work was under investigation by the Central B u e a u  of Investigation 
If this is found to be correct. the matter would take a serious com- 
plexion. The Committee desire ibat the investigations should be 
completed vritbowt delay and effective action taken in the ligbt 
thereof to obviate recurrence of such irregularities in this or other 



exchanges. The Committee would like to be informed also of the 
action taken against those who may be found to have bem remiss 
in the discharge of their responsibilities. 

UTILISATION OF MACHINES 

Audit Paragraph 

1.147. (a) The table below indicates the extent of utilisation ~f the 
productian machines of two shops of the Calcutta factory and four 
shops of the Bombay factory during 1069-70 to 1971-72:- 
-- -- -- 

Name of the  shop Y car Tntal  av- Hours Percen- 
ailable remam- tage of 
rnachme m g  idle hour 
h w n  firl r h m -  tn total 

( ~ n  thou- sands of .wall- 
sand, clf hourc' .ihle 

h mrs h?ur\ 



- - -- --- ----._ 

The Department stated (January, 1973) that in the Bombay factory 
idle hours were due mainly to policy of outside purchase as an eco- 
nomy measure and frequent break-down of some of the machines 
which had outlived their lives. The low utilisation in the Calcutta 
factory was mainly due to non-availability of raw materials, less 
demand for some items as compared to machine capacity and major 
break-down of machines, some of which had outlived their lives. The 
department also stated that 5 to 10 per cent of available working 
hours are required for maintenance of machines. 

(b)  One press brake machine was purchased in 1965 for Rs. 
1,33,444 in replacement of one old shearing and punching machine 
for use in the forging shop of the Calcutta telecommunication factory. 
The  machine was installed in November, 1965 and commissioned in 
1966. It was envisaged that there would be 60 to 79 per cent savings 
i n  labour hours on its installation which would be available for 
increased production. The table below shows the extent of utilisa- 
tion of the machine since its commissioning:- -- -- - -. - - - -- - -- - - - - 

Available Houri 
workirg actually 
hour5 worked 

- -- 
The ~ d l ~  h o w  hale k e n  d: rtt-u'cd I , 

( I )  Mach~nc trouble5 and break-do* ni 

: I I per a n t  

: Y per cent) 

:15  per ~ r n t )  



The Department stated (December, 1971) (1) at  the initial stage 
of the working of the machine, certain andllary fittings, work table, 
etc., had to be fabricated and the workers had to be trained in its 
operation, (2) layout sheets for channel iron brackets to be manu- 
factured on the machine had to be suitably revised and  the revisec? 
norms made acceptable to the workers, (3) the machine sufferee 
a major breakdown in April, 1969 and remained idle for about a 
year and (4) supply position of raw materials was not satisfactory in 
1969-71. 

[Paragraph 18 of the Report of Comptroller and Auditor General 
of India for the year 1971-72, Union Government (Posts 

and Telegraphs)' 
1.148. At the instance of the Committee, the P&T Board have 

furni.shed the following information regarding utilisation of the ma- 
chines during 1972-73: 

7'vral avail- Tola1 ~ d l e  Percentage 
ahlc machine hours ! in of 
hours (in rhoumds hour t 

rhrwands of of hours: 
hoursj 

t l c ~ v v  Mach11 c Shnp 69.59 Y .c7 3 5 

\lachrnc Shop (Capstan Sectl~v K2 56 2k.hS 35 

Cordage Shop 52.99 5 . 2 ~  10 
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1.149. According to Audit  t he  Department stated in January ,  1973 

t h a t  in  the  Bombay factory idle hours were  mainly d u e  k, policy 
of outside purchase a s  a n  economy measure a n d  frequent breakdowns 
of  some of the  machines which have outlived their lives. The  Com- 
mittee desired to know how the Department propwed to utilise the  
machines which cannot be utillsed fully due  to purchases from 
outside. In  reply, t he  P&T Board have stated a s  follows: 

"No good serviceable machine remains fully idle only on 
account of outside. purchase as a n  economy measure. While 
outside purchase is one of the  contributory factors for 

keeping the machines idle, the  main reason is the  age o f  
the machines. A number  of these machines art. very id(! 
and have outlived their lives. They a r e  being maintained 
only as stand-by for avoiding dislocation in productinr. 
when the regular machines break doivt? On account of en- 
hanced production programmes for t5e curreni !.car, i r  
would be necessary and  possible to utilisp some of  thes t  
life-expired machines." 

1.150. As to the es t tmt  to irhich t!!(> ma:.!?ir?.c.q remained idle duc~ 
to breakdown thc P&T Board stated that ''t!le machines ~(enerall! 
remain idlc. due  t i )  mechanical anti e1r:trical failures On an  n y w a c c  
r ~ u g h l g  10 per cent of thc machines in t!i<* Bomb;? Factory and 8 p e r  
cent in the Cal:a:ta Factory including life expired machines remain- 
e d  idle due t , ,  b reakdo~rns  requiring minnr and maior repairs." 

1.151. Explaining the rwson for a fall in demand of the  product. 
of the  mac!:inrbs of the  Calcut!a Telecommunicatinn Fa- tory. t i l t  

P&T Board Stated:  "The fall in demand is due  to purchase of iten:. 
like screws CT Boxes etc. from market  at  cheaper rates a s  per earlier 
recommendations of Public .4ccount3 Commi t tw  .41so the  pace I , !  
long distance line construction tapered down due t:, the adven: rlf 

coaxial and I\.licr:lwave systrrns. Total NO, of machinrs which h313c. 
outlived their 1 i l .e~  in respect o f  Capstan Section :tf Machine S!:r~i 
is 32 and in respect of Machinc Shop is 23. In  r e s p ~ c t  of t ! !~  32 
machines in t h e  Capstan Section one machine has alread!. bwn  
recommended for and awai!inq di.;posal. In res;wt.t of Heavy Machin. 
shop 5 machines have been recommcndt.d f o r  :ir,r! av:nitinq dis!ms;l: 
In respect of H e a y  Machinr Shr~p .  action ha\ heen taken to get r 3 . -  
placement of 2 Nos. Screwing Machines. In r c ra rd  to other machintz- 
of both the  shops, action is bring taken t o  :isse;s the actual require- 
ment for purpose of rrplacrmcnt." 

1.152. With regard tr, st:.il-h:: rnachir~~..; tin f r3ti'l t!lervof. 
P&T B w r d  stat.? that  st,!n-:-fry mauhinrs are not sanctioned for 
mair tenance  as !I, h . ~ t  s l r n ~ .  of  the r:!itllved ms41ines are being 



utllised in caw# of emergen-y when breakdowns of production ma- 
chmes occur b keep the tempo of p roduc t ion . '~he  ratio of stand-by 
I~lachines ie approximately 15 per cent in Bombay l b ~ t o ! ~  and 30 per 
cent in Calcutta FaCtbry of the  total dach in  s of eazh t y ~  and 
capacity. F i  

1 , 

1.153. The Committee asked whether t k  workmg of the Depart- 
ment did not suffer due to mathines remaining d i e  and consequent 
I e j j  production, the P&T Bodrd st?teJ ln their note furnished k, the 
cilmmittee that the working of t!,c Department d ~ d  not suffer due 
t,, machine remainmg idle as t!lere was nu fall below the producbon 
t ~rqc t .  The target which was drawn was generally met. The margl- 
rill s!~ortfalls dld not materially affect the work~ng  of the Department 
d~,:> to shortages in other matching items of purchase like \sires. 
~~, .u la tors  etc 

1,154. According to Audit. 65 per cent of t!le idle hours in respect 
.,: ;lrcss brake machine purchased in 1965 ivas due t o  machine 
t :  ,.ib!e~. breakdown etc. The Committee desired to know the reasons 
: ~ ~ : : t t ! l f .  In their rts 7lv t h e  P&T Board h a v e  state.1: "The machine 
~ ~ i f r ' ~ ~ r e d  a major h e ;  kdown in April 1969 on account of accidental 
:~j~.;kagc. of the main dri\'ing <ears. I t  tork considerably long time 
t i  x ~ l a c e  the darnaged parts. During the years 1970-71 and 1971-72 
t.1: factors contributinq to the machine troubles 2nd breakdown lvere: 

( 1 )  Wear and tear of Eiectrwal Components in t!ie Control 
Panel; 

( 3 )  Checking of t h e  Lubr ica t in~  s!.sterns and airpipe lines." 

41. L ! $ c n c i ~ ~  after collecting ~vdrking d r a w i n g ~  from s ~ p p l i e r s  i n  
U E;" 

1 136 The Committee ft-el concerned about the under utilisation 
of the machines installed in two shops of the Calcutta factory and 
f ..lr \hops of the Ehmbey factory. Duriug the gear 1972-73 the 
1 'rcl:Lage of idle hours to the total abailable hours in the two sllqpc 

~ a l r u t t ~  Workslmp worked out to 3.i per cent while in the case 
of t h  four shop5 of Bombay factory, percentages were 10. 32, 44 and 

r~\pertivel;v. While the out4de purrl.azc of  store4 is stated to he 
""8 of the contributory factor, for k t c  the machines idle, the 



main reasom is that r number of these macbioea u e  very OM and 
have outlived their livw. They are beLy mahtrirred d y  an rtmd- 
by for avoiding dislocatian in production when the regular machine 
break down, The Committee 5 k d  that roughly 10 per cent of the 
machines in the Bombay factory and 8 per cent in the Calcnttn fac- 
tory including life expired machines remained idle due to break- 
downs. It is this obvious that even after providing for standby the 
percentage of idle machines is on the high side. The Department 
expects that on account of the production programme for the car- 
rent year, it would be necessary and possible to utilise some of these 
I& expired machines. Elsewhere in this report, the Committee have 
suggested that the implementation of the scheme of modernisation 
of tbe Calcutta workshop should be expedited. The Committec hope 
that the old and obsolete machines lying in the Calcutta and Bom- 
Bay factories which are of little use will be discarded early. 

MANUFACTURE OF SOCKETS 

Audit Paragraph 

1.157. In paragraph 4.22 of its Fortieth Report (Fourth Lok 
Sabha) 1969-70 the Public Accounts Committee had suggested that 
the department should keep a close watch over the difference bct- 
ween the cost of production in departmental workshop and the mar* 
ket rates. and where the departmental cost persistently exceeded t h c  
market rate by more than the margin prescribed by the department 
the question of stopping departmental manufacture should be ccr-  
sidered. The department informed the Public Accounts Cornmittcc 
in August. 1969 that wherever the workshop cost of manufacture 
was higher than the market rate by more than 25 per cent, the prc.s- 
peck of cost reduction and justification for continuance of manufac- 
ture would be examined and put up to the Board of Management cf 
the telecommunication factories. 

Socket is a foundry item a d  is manufactured in the foundry shcl; 
in the Department's telecommunication factory in Calcutta (thc 
Bombay and Jabalpur factories do not have foundries). The total 
requirements of sockets in 1970-71 and 1971-72 were 49,200 and 55.0rit 
and accordingly the target of production was fixed as 50,000 and 55.GC(i 
in those two years respectively. 

In 1970-71 the Calcutta factory manufactured 22,000 sockets 31 

the unit cost of Rs. 51.18. While considering (November, 1970) the 
tender for purchase of 15,000 sockets from the market the Iocd 



stores purchase committee had noted that the departmental manu- 
facturing cost was higher than the market rate. Orders for p u p  
chase of sockets were placed in four lots (500 on 30th January, 1971, 
500 on 24th March, 1971, 500 on 3rd April, 1971 and 15,000 on 19th 
April, 1971) on a private firm, and sockets were purchased, a t  the 
rate of Rs. 40.21 per socket. Before these purchase orders were plat- 
ed, the departmental manufacturing cost against three work orders 
(physically completed) was available. In 1971-72, 26,000 more scck- 
ets were manufactured in the Calcutta factory at the unit cost of 
Rs. 58.59. 

The Unit cost (Rs. 51.13) of departmental manufacture in 1870-71 
was higher than the unit cost (Rs. 40.21) of purchase in 1971-72 (in 
which year the price level had recorded an increase over that in 
1970-71) by 27 per cent. The differential between the departmental 
manufacture cost and the unit cost of purchase from the market 
widened to 47 per cent in 1971-72. Compared to the market rate 
(of 1971-72), the extra expenditure in departmental manufacture 
(with reference to the departmental manufacturing cost in 1970-71 
and 1971-72) was about Rs. 7.27 lakhs. 

The department stated (January 1973). inter al&. that, (i) the 
cost comparison would be placed before the next meeting of the 
Board of Management for deciding whether manufacture of the 
article available in the market at  cheaper rates should be disconti- 
nued or not and (ii) the recommendations of a committee for reduc- 
ing the manufacturing cost were being implemented gradually and 
i t  was expected that, as a result. the departmental manufacuring 
cost of foundry items would be reduced. 

[Paragraph 19 of the Report of the C. & A.G. of India fcr the 
year 1971-72-Union Government (Posts and Telegraphs)] 

1.158 The Committee desired to know the exact prodi~ctjlon of 
sockets in Calcutta Telecommunication Factory during 1970-71 and 
1971 -72 The Secretary. Communications replied: "In 1970-71. the 
telecommunications factory produced 47,595 sockets. Most cf these 
were made in the factory and some were obtained in semi-finished 
condition from outside so that the total of 47.595 was reached. In 
1971-72, the supply was 55,084 and this included 11,000 semi-finished 
sockets which were finished in the  factory." Referring to the figure 
of 22,000 sockets mentioned in the Audit paragraph. the witness 
stated: "This was against one particular work order." 

1.159. The Committee asked about the unit cost of production of 
entire quantity produced. The witness stated: ''The same cost. I t  



was  eostp3 the tame way." He  aded. "The total cost was worked out 
as fsr as this particular work order for 22,000 was concerned and 
the cost war Rs 51.18." Asked about the cost in 1971-72, the  wit- 
ness lilt \\-as abut Rs. 58 89 '' The Committee pointed out 
that t h  unit cost of dcpartme:lal manufacturing in 1970-11 w a s  
hl3her than the unit mst (Rs 40 21) of purchase i r  1971-72 by 27 per 
cent and in 1971-72 the  difference xvidened 10 47 pr c e n t  The wit* 
n e . ~  stated. '~?iCtuallr, our manufacturing cmt w w  much higher 
than  the market price T d ~ ~ c u s w r i  this \\*ith the General Manager, 
workshops scme time i n  0 - t  r'wr 1971 therc were two  alternatives 
bckure us. a t h e r  to  close down the lnonufacture of or to re-  
- J : ~ ~ ~  the cost of manufacture. So, we took steps reduce t k  cost 
of manufacture." Asked when the recommendation was made, the  
1vitne.s replied: "In Dcccmber, 1971." The ~vitness added:  "This 
Committee was a committee of engineers who u.mt round t o  vnri- 
0x5 up- t i4a tc  fnundries and ~ t u d i e d  their manufacturing method: 
and recommended improvements in methods of manufacture. UTe 
ha!-e already in!;.lemented : ! ~ e  sr:,1r:-tc!rrn rccom.n~cndatiolls ancl i t  will 
tali: some tim? Iefn:c t i ~ c  actual increase i i ~  !)r.od,~cti\.ity take: 
rlace: t h e  ion? term rnem1ri.s n.;il t2kc some n?r,l.cz tim: " The See- 
retar-. Comrr.uni.-ations stated: "After ! h ~  stepz \!..tB ha, -?  tal:rn thr 
cost has come down. For ins!:??e. tile i?, > '  . l it  of .; sock-bt has come 
,.: t.'..:? by nearly 8 kg. which -;ti.~qs that  ti^^ n~.ift>ri;il r 1,:t has come 
d ~ :  .. r. b. abou; Rs. 3h." 

1 ?5Q.  The Committee 351-..-! . - '  .icr ti;(, sockets I?o,,~ght frt:m 
! ' - c  market u r r e  of the sarr.? 7 ~ 1 ; 1 1 ~ ? y  and s! t.rific;~tinnl; :IS thr,:t., ]I*( 
duercl i n  the .elecnmn?::nirati:-1:: fnctnr!.. T!lr Srcrc.! tr!.. C ' ~ n l 1 1 t l : -  
c2:inns stated "Same cpecificatio::r- The +,ckcts lvt. \vp:.,> ~n:iki , .g 
lve;.r s1igh:Iy heavier. Our a t t e m p t  is t o  m a k e  them lighter. :?ct:i- 
aliy ivhen you !vent to cast a priduc!. i t  is easlcr  t o  c:, .: thi-ker. C:rlt~ 
'1f t h e  recimimend:itions ctf the Committee is to redkrce thickness of 
the  walls of - h e  s:)ckct We h a v e  alrenciv qurcryj  .d in r educ in ,~  
the weight  by about 8 kgs." 

1.161. The Committee asked u.hethrr the Tel rcornm!~n~cl t ion  
 factor^. did not get the metal at a cheaper (controllrd) ; -r icc than 
paid by the private firms. The Secretary, Communications stated: 

Lt l e s .  r we were buying pig iron inr:nts fr,,m HSI., Thcv (sr~ppliers)  
were buyin.< what is called runnc3r s r r ap"  Asked whether in the 
matter of c:~rrosion i t  made any differenre. the Secretnry. Cnmm:~- 
nicat;ons stated: "No. There  u.as r;ncticaIly no carp of f?iI t~rt .  of 
a!?\- socket." Asked i f  the telecrrnmunication factnr?. had a r y  scrap. 
t h e  witness rrplied. "We ha1.c Th;it is rrmelted qoi r , . ' '  



by double box system of moulding fur the man~facture of 
6 ~ .  sockets in the Foundry of the Calcutta Telecommunicat~on Fac- 
tniy since July, 1973. The new Vs t em is expected not o d y  to bring 
down the weight of the finished socket substantially bu t  a l s ~  to re- 
duce the n:jections. The reduced weight will result in a rakring of 
q cent on each 'C' socket without affecting the strenqth of the 
so2ket, The norms for production of sockets hare  been Actermined 
in with the Unions. As the workers become used to 
+he new process, further reduction in cost c a  he achieved More- 
,,,,; with the introduction of incentive scheme in  t'ie Friundry. the 
cost of finnished snckets is expected t q  come dniv: further." 

1,163, The Committee &;ired to  be furnished wit!: !he break u? 
i d  the cost of production of sockets in the Telecommunication fat- 
tqry and the reasons for high overheads. The Ministry of Cornmu- 
oications in a note stated as fn1lo.it.s: 

"The break up of the co,: I! pr.,? i : ' i jn ?f .C' s q c k ~ t j  i~ the 
Telecommunmtic~n Factvry Calcutta u as  un3er: 



mated at Rs. 64 each. The outside purchase rate finalised on an A/T 
for the C.C.T.S. by the DGS&D supply of which was not made ti1.l 
31st March, 1973 was Rs. 55.67. The current rate for departmental 
production is roughly 15 per cent higher than the outside rate." 

1.165. The Committee asked whether the cost comparison justifib 
cation for continuing the manufacturing of sockets had been examin- 
ed by the Board of Management of the telecommunicatio~ iactui) 
in this case. The Secretary, Communications stated: "This was 
actually not put before the last telecommunication board because J 
had a discussion with G.M. He informed that he had very recently. 
only a few months ago, introduced a double box moulding. It takes 
some time for labour to get used to this type of moulding. It  is not 
stabilised. Once it is, he has fixed norms and he wants to jntroduce 
incentives. We have got incentives in various jobs. But here we 
could not introduce it because the whole process has been changed 
from the old to the new. Till it is finalised we are not having it." 

1.166. The Committee drew attention to the recommendticn made 
by the Committee in paragraph 4.22 of their 40th Report (1968-69). 
that when the departmental cost of items persistently exceeds the 
market price by more than certain margins to be prescribed by the 
Department the question of stopping departmental manufacture 
should be considered. In their reply to this recommendation of the 
Committee, the P. & T. Board stated in August, 1969 that decislon 
has been taken that wherever the cost of manufacture of telecom- 
munication factory is higher than the outside purchase rate by mcre 
than 2'5 per cent, the prospects for cost reduction and justification 
for continuance of manufacture should be examined in each case and 
put up to the Board of Management of the Telecommunication fac- 
tory for orders. The Committee asked why action was not taken in  
this case. The Secretary, Communications stated: "In February. 
1971 when we wanted to purchase some finished goods from outsidc 
at a lower price this matter was brought before the staff and Fin- 
ance Committee." 

1.167. In  paragraph 4.21 of the 40th Report (1968-69) the Com- 
mittee had observed that the cost reduction in Calcutta Workshop 
was linked with the question of modernisation of the workchop. The 
Committee had recommended that the modernisation of Telccnm. 
factory, Calcutta taken up in 1959 should be completed expeditiou* 
ly. The Committee were informed in August, 1969 that a scheme of 
modernisatifin of the factory in all its entirety is being expedited. 
The Committee desired to know the progress made by the Depart- 
ment in regard to the programme for modernisation of the Te l ccm 



Factory. Tb@ sh'8tory, Communications stated: "The Arst phase 
vvas the setting up of the galvanung shop! For h a t  the building 
is rady and the machines have been ordered. We expect that this 
would be c u ~ l a k d  by May, 1974." The witness added: "The build- 
ing work commenced about 12 months ago." When asked abeut the 
machinery i t  was stated that the machinery had been ordered some 
SIX months ago. The witness further added: "We have a plan for 
complete modernisation. Only the Arst phase has been taken up- 
modernising the galvanising plant. The total modernisation win 
take about five years. It  will be by the end of the 5th Plan that we 
will be able to complete." 

1.168. At the instance of the Committee, the Ministry of Com- 
munications furnished a note stating the following position in res- 
pe-t of the Telecom. Factory, Calcutta: 

"Modernisation of Telecom. Factory. Calcutta at its existing site 
has commenced in a phased programme. In the first phase, con- 
struction of galvanising shed costing Rs. 7 lakhs has been taken by 
and all the civil and electrical works have been completed. The in- 
stallation of plant in the galvanising shop is expected to be complet- 
e3 within siu months. 

Revised preliminary estimate regarding construction of rnanu- 
facturing shed, Administrative Block, Equipment Assembly Block 
and Engineering Block has been received from the Civil Wing and 
Administrative approval and expenditure sanction is expected to be 
issued shortly. 

The machines which have outlived lives are under the processs of 
replacement and new plants alrd machinery are being installed. 
Majority of Foundry machines have been procured and installed." 

1.169. In a further note the Directorate of Posts and Telegraphs 
have intimated the following position: 

Spark Erosion Wchine: 

This machine has already been received and installed and is 
awaiting commissioning by the supplier. 

Profile Grinding Machine: 

The procurement of this machine was deferred due to the follow- 
ing reasons:- 

(a) There is no suitable space in the tool room of the factory 
for installation of the machines; 



(b) T h L  is a p~ecision machine and as  i t r 'd iear~nt ie ihent  and 
reinstallation ek.l will affect accuracy very badly, procure 
meat action of this machine will be taken up as aaon a8 
the  construction of the new builditrgs w& it ia to be ul- 
timately installed, commences. 

4 

6 Pneumatic Power Hammers: 

2 Nos. of 50 Kg. capacity have already been procured and a& bn 
producti6n works. 

1 No. of 1 C O  Kg. capacily is under installation. 

1 No. of 50 Kg. capacity is under procurement and deliveq. js 
expected shortly. 

3 Nos. of 5C Kg. capacity hammers are under procurement and 
through D . G .  S 8: D . .  New Delhi. 

Galcanising Plant: 

For the new Galvanising Shop one  u l l  filed Galvanising bath 
furnace is under procurement. Tender e n q u i ~ y  has been issued by 
the DGS&D. h'ew Delhi a:~d order is expec~ed  to be finalised soor,. 
The approximate cost tcr the same will be Rs  3 lacs. Thii: provitla~ 
for semi-machanisaticn and  will be installed in the  new Ga1v::ricir.c 
Shcp. 
Foundry Machines: 

Asked about utilisation of built-in- capacity the witness stated: 
"What esactly is tota! capacity, I am nut able 1c1 say. 1 can s:::. 
this that the production is increasing year by y c x . "  Asked if  i t  
was not proper tc work 3 shifts in older t o  utilise t h e  capacity ful!? 
The witness replied: Generally factories work in two shifts. In  
exceptions they !yolk t h r w  shifts when it is absolutcly inescap5ie 
To maintain super\.~sion is extremely difflcul!. That is why wc 
do not run third shift." Tht \ritncsc addcd: "in many of the worK- 
shops we have gut the incentive scheme. Certain norms are f:?:c3 
fo r  production and for producing anything more than the norm, thm 
get the incentive earning. This itself is a good indication." 

1.170. Tbe Committee fee; concerned over the higb cost of pro. 
duction in Telecom. Factory, Calcutta. The unit cost of socket of 
departmental manufacture in 1978-71 (Rs. 51.18) was higber than 
the unit cost of purchase (Rs. 40.21) in 1971-72 (in which yesr the 
price level had recorded increase over that in 1970-71) b,? 



27 per cent. The differlntipl between departmcqtal ,manufacturiy 
cost and the ulm copt "d f4om the ,market ' idrngl to 47 P pbt cent. ib lh-72. *he fdctory  rodh hied 47,5& roc ets in 1970-71 
and 55@4 in 1971-72. Compared to the market rate of 1971-72, the 
extra expenditure in the departmental production is 1970-71- and 
ia?l-n werks out tu Rs. 15.48 &Lhs rbo&ly altfioagh Ipnfihidhed 

w&e purchased frorh outside. The Committee habe beer; 
informed &at a departhental Cohmittee went into th& aspect and 
made nesmmendations in Dectmber, 1971 for  redadng the c+t ot 
madfac ture  of stwkets and these recommendations are being imple- 
mented gradusfly. The implementation of the long term measures 
recommended by the departmental committee will take som'e time. 
From the figures made available to the Committee they find 
the departmental manufacturing cost which increased to Ks 71.79 
in 1972-73 has come down to Rs. 64 in 1973-74. The outside purchase 
rate on the basis of tenders finalised by the G. C S. & D., till March 
1973 was Rs. 55.67. The current rate of departmental prodirctiun 
is roughly 15 per cent higher than the outside rate. The Committee 
desire that recommendations of the expert committee should he im- 
plemented expeditiously. 

1.171. In reply to the recommendation made in paragraph 4.22 
of their 40th Report of 4th Lok Sahha the Department informed in 
.august, 1969 that wherever the workshop cost of manufacture was 
h i~he r  than the market rate by mere than 2.5 per cent. the prospects 
of cost reductien and justification for continuance of manufac:ure 
would be examined and put up  to the Board of Management of the 
Trlccum, factories. The Committee regret that during the years 
19i0-71 ~ n d  1971-72 a l t h o u ~ h  the manufacturing cost of socket was 
higher than the market rate by nlorc than 25 per cent, the prospects 
47 per cent respertively, no action was taken hy the Department 
to  put up the matter to the Hoard of Management of Telwom. factor- 
ieb. The Conmitlee desire thet it should he encured that in all cases 
u.iwn the departmental manufacturing cost csceeds the market rate 
b ~ .  more than 25 per cent. the matter should invariably be placed be- 
[ow the Board of Managerrlent with a view to reducing the cost. 

1.172. In paragraph 1.21 of their 40th Hcpor: (1968-69) the Cam- 
mittee had desired that the xhcme  for modernisation of telecom 
factory Calcutta introduced in 1959 should be completed expedi- 
tiously. From the position made available to them. the Committee 
find that the scheme i s  still in the process of being implemcated. 



Caanmittee desire that necessary s t ep  ahojd be ta&& & ooqpplete 
t4c mfledmtion of the worfsbop by the d d tho Fifth Plaa, 
at least. 

1.1?3. l'he Committee could not get a mthfactory M y  from dw 
Deputment whether tbe installed capacity of tekaa ktery ,  
Calcutta is trPlly utilised. The Committee dbmke that 4be D.put- 
men{ should ensure that the installed capacity is fully u t W d  im 
order to reduce the overbeads and cost of mnuPlcture. It rhouW 
also be examined whether and to what extent it is &Me to work 
the factory in three shifts instead of two at present. 

ARREARS IN RECOVERY OF SALES DUES 

Audit Antagraph 

1.174. The departmental telecommunication factories in Calcutta, 
Jabalpur and Bombay are a u t h o r i d  to sell their products to Gov- 
ernment departments, undertakings, private organisations, etc. 
Against sales made to them upto 1970-71, recoveries to the extent of 
Rs. 18.44 lakhs remained unrealised (March, 1972). 

The hreak-up of outstanding was as follows:- 

~ . . . . . .  
Calcurrag Jabalpur &xnha! Total Total salrs 

factor! factory factory by the 
t h m  
factories 

Upto 1966-67 . . - -  -.-3 Nil I .oj I .07 

1567-68 . . 3.31 6.20 1.45 7.66 17.88 

196s-69 . . . o. 16 0.63 6 35 7.14 23.08 

1.;69--3 . 5 . :~  NII 2 02 2 . 0 9  1 5 . 7  

I , - > - - I  3 . ~ 4  NII 0.44 o 48 17.4~- ----- 
T O T ~  . . 3 . 3 1  6 . ~ 3  11.30 1 8 . 4 4  

--- ------ 
. . 

The party-* break-up was aa below : 

Defena Department . . . . . . 14.75 

Rrilwayr . . . . . 0.41 



rndian Telephone Industria . , . , , . , . . 2.72 

State Government, Hydcl Projects, ELcctriaty Eoiirds, private orplaisrtion, 
Ctc. . . . . . . . . . . . . . 0.56 

The amount of Rs. 6.20 lakh outstanding in Jabalpur factory for 
1967-68 is for a sale made in that year to Defence Department for 
which final price is still (December, 1972) to be fixed. 

The Department stated (December, 1972) that the outstanding 
bills were being pursued vigorously by the local management and 
they were expected to be cleared soon. 

Paragraph 20 of the Report of C&AC of India, for the year 1971-73, 
Union Government (Posts and Telegraphs)]. 

1.175. The P&T Board have indicated the present poutinn of 
outstanding recoveries year-wise and party-wise, as follows: 

"The position at the close of June. 1973 in regard io the outstand- 
incl dues indicated in the Audit para is given year-wise and party- 
wisr separately for three factories: 

Homhsv 

. 1. T. I .  

. I .  T. I 

Dc fence 

. I. T. I. 

ae- 
. I. T. I. 

Defence 

Othen 

. I.T.I.  
)2.ihvsyr 

Othur 

TOTAL : 

Tdccnn. Prcorv 

(In M s  of Ra.; 

0.53 

0.16 

0.31 U d c ~ t t k m r n t  

0.53 

5.50 4Pppty d F. S. Balds 

0 4  

I -25 (LRDE I 5 lines mqnetc-suitch 
boa4 

0.03 

0.15 
0.28 

0.01 - 
9.17 



TOTAL : 6.83 

Caicurm Toluom. kcrwy  

Rs. 

1966-67 . I. T. 1. 3431.60 

1967-66 . Rdways 386.28 

1969-70 . Railways 2 3 3 ~  

1967-68 . Other Gon Depm. ( y a m  
1-70 . 3 7.37 

TOTAL : 6463.39 

1.176 According to Audit the amount of Rs. 6.20 lakhs in Jabal- 
pur Factory for 1967-68 is for a sale made in that year to Defence 
Department for which the final price is still (December, 1972) to be 
fixed. The Committee desired to know whether the final price of 
that sale has since been settled. The P&T Board in their reply have 
stated that "the final sale price of Rs. 6.20 lalrhs and Mix. charges 
of Rs. 1.18 lakhs have not so far been settled. The Asrstt. Cost AC 
counts Officer of the Ministry of Flnance vic~lcd the Jahalpur Factor: 
011 the 18th July, 1973 for final settlement ( 2  th? cnse." 

1.177. Regarding the reasons for delay in recovery of the remain- 
ing amount of Rs. 8.55 lakhs from the Debam Dqzlrtmmt, the 
P. & T. Board was stated as follows:- 

"As on 1-7-1973, the outstanding dues from the Defence De- 
partment have been brought down from Rs. 8.55 lakhs to 
Rs. 7.06 lakhs. out of which dues amounting to Rs. 0 3 i  
lakhs are under settlerncnt. The balance amount pertainc 
to Rs. 5 5 lakhs for supply of Field Switch Board and R.' 
1.25 lakhs relating to 15 lines Magneto Switch Board of 
LRDE. The decision regarding the development and the 
manufacture of 8 number of prototype F .S .B. was taker 
in an inte~cDepartmental meeting with the Defence Sem- 
tary on the 24th June, 1968. The development was car- 
ried out and the 8 prototypes were supplied to the Defence 



Dewtinerd Gome Matts were pin- out b d  i t  ww 
decided that they would be nditled while mWng the bulk 
production. Since the development work md production 
of 8 number prototype had a h e d y  been taken out, the 
Manager, Telecom, Factory, Bornbay requested the Army 
Headquarters on the 8th April, 1970 to accept the ~ r o v i -  
dona1 bill of Fb. 5.50 lakhs. It was also CotnmunicaEed 
that the flu4 bill might be to the extent of Rs. 5.40 hkhs  
on the basis of the actual expenditure incurred on the pfo- 
jact. In the inter-Departmental meeting held on the 
681970, the representatives of the P&T Department 
pointed out that the payment of Rs. 6.40 lakhs should be 
made 'in the Arst instance and that the workshop would go 
ahead thereafter with the elimination of the defecA It 
was decided in the meeting that the M-try of Defenn 
would be requested to make the payment. In a subse- 
quent meeting held on 12th November, 1970, it was, how- 
ever, decided that the payment would be made after the 
P&T had made four switch boards with the necessary im- 
provement and supply them for users trial. For the pur- 
pose of payment , the Ministry of Defence Production de- 
sired to have the break-up of the amount claimed by the 
P&T. This information was furnished on the 3rd March, 
1971 but that Ministry did not take any appreciable action 
to settle the outstanding dues. To finalise the case, the 
matter was again taken up by the Secretary, Ministry of 
Communications with the Ministry of Defence and the 
Manager of the Telecom. Factory, Bombay also met the 
Additional Financial Advisory. Ministry of Defence on 
the 25th June, 1973 and furnished all the details which 
could be required for the setttlement of the dues. The Ad- 
ditional Financial assured that the payment would be made 
as early as possible. As regards the dues for Rr. 1.25 
lakhs, the provisional bill was preferred on LRDE. Bangs- 
lore on account of development and for supply of 3 MSB 
with accessories The delay has occurred on Che part 
of w army authorities to settle the claim even though 
they have not raised any specitlc objection." 

1 178. The Committee asked whether the Department had since 
examined the &sting procedure of billing ond recovery to see if it 
was adequate. In their reply, i t  has been stated that "the reasons 
for the delay in making the recoveries from the Ckwernment D m -  
menb do not reveal any inherent defects in the existing ~ m e d u r e -  
However, nmre ~ ~ g p r t l o n ~  to ensure pmmpt r e c ~ v e r i e  are u n d u  
Consideration of the Genera] Manager. Telecorn. Factory. h l c u t k .  



1.178. The Coararih .bd ooacsmed .ever the delay in settlement 
d d m  for .the oQrar ruplrlisd by tbe taecOntj factories to the De- 
facs ntltb&es. A& the sad ef March, U72, dues amounting to 
Ba. l4.19 LJrb were ouCaQldiag in rwpcfft af d t s  made upto tho 
yeu U ? O - V l .  !We owbhdhgdues were bought duwn to Rs. 13.N 
Uths a t  tbe clam of June, 1S73. The Cammittse ure not satisfled 
d t b  tbtr pogmm of recovery. The Committee ow mtqrised that 
pEia had not beea settled for a sale amomrthrg to Rrr, 6.28 lakhs 
plw misceilPaeous charges of 6Ls. 1.18 I d h s  since 1W748. The Com- 
idttea desire that the d m  sbosld be d d l y  asttkd rrkhout further 
.deb.  

PURCHASE OF TOWERS FOR MICROWAVE PROJECTS 

Audit Magraph 

1.180. In July 1970 the Dcpartmcnt dccidcd to purchase 271 steel 
towers during 1970-71 to 1973-74 (26 to be supplied durinq 1970-71) 
b r  microwave projects from a Government of India undertaking. 
A letter of intent for supply of 26 towers during 1970-71 was issued in 
November 1970, but the undertaking failed to make the supply. The 
Department gave an ad hoc advance of Rs. 2 lakhs to the undertaking 
on S t h  March, 1971 for supply of 8 towers within two months. T h ~ s  
supply also did not materialise In August 1971 a revised schedule 
for supply of 180 towers (26 in 1971-72, 70 in 1972-73 and 84 in 1973- 
74) was agreed upon by the undertaking and the Department made 
another advance of Rs. 2.56 lakhs in February 1972. However only 
five towers were supplied in 1971-72 and those ttr, with manufactur- 
ing defects. Then more towers scheduled for supply in 1971-72 wc8re 
received between April, 1972 and July. 19'72. Materials for the re- 
mainiag 11 towers to be supplied in 1971-72 were ready for despatch 
by the undertaking, but their supply has not been effected as certain 
modifications to the original designs were suggested by the Depart- 
ment during inspection of the towers in June,  1972. 

Alongwith other factors, the delay in supply has affected crl.rimi+ 
sfoning of 8 mimowavc projects on which mare than Rs. 3 crores 
have afmady been spent (March 1972). Had tnwers been supplied 
in time. some of the project8 could pclssibly have been commmioncd 
in  1971 and 1972. A p u t  from the delay in p r d d i n g  rnicrowavc 
transmission facility, the Department has suffered considerable 105s 
of potepSial l rveaue  because of nun-comrnlsrioning the projwts 50 
far. 

f*m(lraph 21 of the &port of the Comptroller end Auditor Oarrrai 
of India 301. the year 1971-7%-Union ~olrmrnmmt (Pab and 
'Megrsphs) I.  



1.P81. The Committee asked whether any other f&n (besides TA 
veni Skmchral$ Ltd,) had manufactured this kind of towem for the 
P, & T. Dcpmtmmt. 2% Secretary, Communications stated: Wri- 
ginally wefwere importing all these towers. For the first time we 
called for the temiere and one firm took up the manufacture of them 
towers. They supplied us a few towers but i t  went into liquidation. 
Then we went in with one firm at Bareilly. They also closed tMs 
firm dire to labour trouble. They did not supply us in full. Then 
we placed ordws in Calcutta. In three years they could supply one 
tower and that was the difficulty. Considering these things we fn- 
tcrcsted Triveni Structurals Ltd. at Allahbad to take up the manu- 
facture of these towers. We get designs made by the Roorkee Cea- 
trnl Designing Institute. They made the design for ua, for whlch 
wc paid them. We gave these designs to the TSL for tbe heavy 
towers. For light towers, they made their own design. We are a h  
oursclves taking up the manufacture of these towers in 38b.lpu.r." 

1.182. The Committee desired to know what efforts had been 
made by the Department to lacate more indigenous manufacturing 
firms. The Secretary, Communications stated: "There is another 
firm, Richardson and Cruddus. We have placed a prototype order 
on them. There is a third firm Tansi, in Tamil Nadu. That is a 
small industry. We have placed another order with them. There is 
another organisation, Tungabadra Steel under the Ministry of Heavy 
Industry. They have not yet started. We have asked the Industry 
hlinist~y to entrust them also with the manufactare of these towers." 

1.183. According to Audit, the towers to be suppl id  by the underc 
taking w m  of two types--light we~ght  (for narrow band routes) 
and heavy weight (for wide band routes). In the c e  of Hght  
weight towem, tbe deeijp war to be devekqxd by M k  Triveni St- 
turals Ltd., wbcrcas in the case of heavy weight towers the design 
was tct be supplied by the Posts and Telegraphs Department. The 
d c s ~ p ~ s  for heavy weight towers were obtrhml by the D e p w b m t  
from Struckuol En(qrnrering Research Cmtre, Roorkee and supplied 
to Tr~veni S t t u c t d  Limited tn June. 1970. 

1.184. The Committee desrired to know the reosolu for &by in 
supply of towem by Triveni Structuruls Ltd. The Secretaty, Cam- 
mu:ucntions stated: "Thcre was some delay, because they had to 
( h i p  the town.  They got the design from Rmrkec in  the first 
!wtance This d e i g n  had to be modifled. Thcy gsvc the first tower 
for  test p u r p o ~ .  The psition today is that almost till the orders 
t h t  wcre placled on them upto March. 1973 have been complied 
wlth and t h q  h v e  p m m l d  that In anothcr two or two and a half 
months t h q  will supply thc cntir~. quantity for the p d n ~ i  upta 



197%" Explaining the position further, the witmsu stated: *%y 
have supplied 71 towera In respect of 45 towers, out d ttrcls, mma 
c o m p o m  are still to be supplied. 26 towers a n  . c o ~ m p h b .  Out 
of %g, six are extra-heavy duty towers. These were not iacludrd in 
the pviod upto March, 1973. These were to be d d p c d .  
The Arst tower they have promised to give us by the end of this 
mgnth.'' He added that "The total order for 3 years is 168 upto thQ 
end of March, 1974. Upto March 1973, it is 98 towen. For thb, first 
they said that they will give by the end of June. But h u m  of 
power shortage, they want another two months." 

1.185. According to Audit, the towers supplied by the Undertak- 
ing till July, lW!2 were of light weight type. The Department in- 
formed Audit that the delay in supply was because of the fact that 
the places where the towers were to be used were not indicated to 
the supplier eariier than signing of the contract After the contract 
was signed and foundation places were indicated, M/s. TrivMi 
Structurals La, had to design the towers to suit the foundationr 
already cast by the Department to some other design. The Com- 
mittee desired to know why the places where the towers were to be 
installed were not indicated to the supplier. The Secretary, Com- 
munications stated. "What happened was that, before we took i t  
up with Triveni Structurals, R.S. Steel a t  Bareilly bad sup* 
elght towers. They were supposed to supply some more towers end 
these towers were allocated to certain microwave stations. We pra 
pared the fundations to take these towers as designed by R.S. S t d  
but R.S. Steel suddenly cloeed down aad thetr supplies wstr not 
forthcoming at all. In the meantime we had the found.tiom ready. 
So, some modiecations had to be curieti out to suit the T r l U  
Towers as the foundahons had been made for the RS. Towcrr 
which did not turn up." The Committee eked w h c h  the design 
of the owers that were produced by Triveni Sttucturab w m  
somewhat different from the towers produced by FLS. S-1. 
The SQcrPtary, CommunicaUon said "Yes". He added: ' W y  
&gbt modiscations were required as there b only r w t  diclemm 
between what Triveni Structurals were m* and what R.S. 
Steel were making." When asked if there change8 awt more b the 
Government. Uac Secretary, Communimtiona wid Wo, the changes 
were mfnar." 

1.186. The Department informed the supplrer In June 1872 that 
thr moautackvfryl defects noticed in the towers wtre poor quality 
of nuts and bolts, incompatible holm made in tower m~mknr  m d  
poar galvaatdng af tower memhers, whlch were conddcrad meriowl. 
But oubseguently in January, 1973, the DeporZment inlonnad Audit, 
that the towers did aot have serious defects and its dctqcts notlred 



81 
in a coupled w, wbirch wcre not of aeuiow nrkue, ware &tclad- 
edtobythewppll.ratitrowncort. TheCommltb.ulrsdwhether 
them wan not crwtndktion in the two stotamaatr. !lb Member, 
P. & T. BQud stated: "the towers are tall sttyckue combtbg af a 
1 a r g e m b e r o f  p O ( t t ; l ~ ~ ~ t b B f h r t i n v ~ t J a r r r a a u l w e C t a  
ww noticed at tbe meeting points of two r s c t S o ~ .  Wben t l w m  
w c ~ l a r p o d P t a d a u t t o t b m , t $ e y ~ p a d ~ t h s a r . n d p p ,  
sentad t h  for kupection again a recond time. This time it wen 
found that they brd attended to the ddectr podnted out and it hPr 
bean pat#d as a prototype" The witac#r added: "For instance, in 
the cornan where two part8 meet, the bolts were not fitting proper- 
ly; the boltg and nuts were lose. So they attended to #em by 
changing the plates, and supplied them again." 

1.167. Asked when the defects were recti&d, the witness stated: 
"'l')x? Upht weight tower was aproved on 19th January, 1972." Pain, 
ing out that according to a letter dated 27th April, 1972 there were 
sedotui defects in the towers, the Committee asked how the defects 
occurred again if these had been rectified in January, 1972. The 
Member, P. & T. Board stated. "What was inspected in January 
was the A r r t  prototype. One of our offlcen who went from W h i  
lnspectcd it. The subsequent delect pointed out wan to the actual 
tower." In a written reply, the Ministry stated: "The prototype 
for the light weight tower was cleared in January. 1972. Certain 
defects were found in the two towers installed at B h a p a n p u r  and 
M u d a r p u r  during April, 1972 on Patna-MuzaBarpur Microwave 
bcheme These defects were nmoved during the erection itself at 
the cost of MIS, llrivtru Structurals Ltd." 

1.188. On being asked how long the installation was delayed on 
account of these defects, the Member, P. & T Board artated: 'They 
were required to supply agernst the order for 15 t o m  (light 
weight) by 1971-?2; they supplied only five towers in that year 
and they supplied ten moral towers (light weight) during 197%3. 
The heavy weight t o m  were also required to be supplied in 197a 
but 1 1  of them wert supplied in 1972-73." Tht withcar added: 
'In regard to bbllvy d g h t  towers, the dedgn wma suppuad to tham 
by us which we got fram Roorkec. They had to make a detailed 
production drawing for them .nd they bad to get the materkl for 
maung t k  product rJxd then supply the prototype for testing- 
The h a v g  wdght towers were dead in PFabnrrrry, 1973." 

1189. An?aKHag to Audit. the Department stated in Jan-. 
1973 that delay in supply of tower mrterfab w u  not mleb m n -  
slbk for delay in uwnrnirbning of the projects as other matcMng 
"WiPm~7ts urd materials like Antmas ,  wave guide8 etC. were 
*n short supply. The C o m m J t h  asked the rrasosw for not p d g  



this m . t r b g  equipment in time The Member, P. & T. Board s t a t  
ed: 'Tbe rmin eqdpnmmt for this micro-wave system is the Mfcrcr- 
wave radio equipmtnt and the carrier equipment to ptauick chanb 
n& and all that; the Antenna and the wave guldea ek .  These me 
t b  nvde mmpnente %hat go into it and w+th regard to prodnctfnn, 
we have, by and l a w ,  gone in for Indigenous @u&m and we 
a m b y i n g  to maks them i n  the Indian Telephbne Ifldustrfts. 'Wili 
have succeeded in resp(dct of a few. We are still trying a f@W 0- 
designs of higher capacity systems The time dtCIersnce Lttwcen 
these two has resulted in the fact that the supply of tht! towera 
-themselves have not held up the project." 

1.190. The position regarding commissioning of the H projects was 
given to Committee. 
-_I__ ___- - _-_-I -.. _---- -^ -.--- -__ --- --_I.- 

S. No N a m  of rhr achema 

8. Gadhaagar . . . . . IVI- #.l.ff 
-- --- - - - -. ---- 

1.191. In a written reply, the Mtnrstry stated: "The Commbolaa- 
lng of the projects in question was not dependant on the supply uf 
towem alone, but ~t was also dependent upon supply of tbe 
various matching equipments, includtng radio equipn,,mts, multiplex 
qwipnents, power plant, batteries, antenrue waveguides and test- 
ing instnunants etc. The nanco-oning of the microtv~ve p 
jecb has not been due to delay m supply of towera alone but has 
been due to non-arsilaMl~ty of the various ma- m.tslial.. 
Even if the towers had been supplied in time as pet the original in- 
dicotsons of TSL, it wodd not have been W b l e  to comatidon tlm 
projects for want of other matching materiala Thetefore, it would 
not be correct to say that there has been potential loru of revenue 
on ~ocacu~t of noncammiorrioaing of the various microwave pto)ecU 
for want of availability of tower materia- 



1.lB2. The Committee asked if there was still aay shortage of the 
matching equipment or the requtrraments were met, the Secretary, 
Conzmunications stated: "As far as the antennae and wave gu:dc~ 
are concerned, we are still in short supply. We have to  import them 
things as nobody makes them in  the country. The Atomic EaPergy 
Conrmisgion wsa&d to make them in the ECIL Factory in Hydcro- 
bad. They have started developing it. We also want to make thk 
equipment, close to Delhi, in Ghaziabad. This is going to be a very 
small unit for making antennae. We have to import the wave guMer 
for some time, because, there is absolutely no manufacturer who is 
intending to manufacture thew wave g u i k  As far as micro wave 
chquipment is concerned, we have no dimculty for narrow band 
mtcro wave equipment. With regard to broad band micro wave 
equtpment, we have just design4 and commissioned one between 
Pomra and Hyderebnd. Thcrc have been some teething troubles in 
that. We arc trying tn rwercnme them." 

1 193. Thc Committee desired to know i f  there was a penalty- 
clause in the contract with Trlveni Structurak Ltd., the Secretary, 
Cnmmunications slated: "There was no penalty clau-e as such, but 

bout two months i ig ( . .  'EL cilrnrx u p  u\ and said that they want- 
( ~ i  the advance to he enhanced %) ha\,c agreed !o enhance the 
, d v a n w  given, and they on thc~r i.ar; have aqccd to give one per 
cent reduction in the cost nf the towers supyl~ed beyond a part~lular 
(iatc This may hu takm as , r  jn?n.dt clause-" 

1.lOC Referria# to the perfonnmnc.rr Trivenr Structnrsls L td ,  the 
k r e t u y ,  Communtcattons stated. "Briefly, wc arc not satisfied 
w i t h  this but we ore univ continumfi with %I, in the h o p  that we 
wil l  e s t o W  a good source of supply nf m w e r s * Y f e  sddcd- *'A* 
:ually we ouukl ~ x p d ~ t c  the work- Far example. i f  we get the 
:,wen. we ern 6, ali the tower rnstaliaban, rind antennst instal- 
.,,uon and wait far t h ~  equlpmrnt in whtch caae the tinter taken for 
'hc r ~ ~ & ~ n g  rx s b r t e d . "  We further adcied. "As far as 
'he cwnunitnmt of Trivrni Structttralr is cuncerncd, thmt am= sup 
ldvlng the t m m a  for which we h a w  placeci n r d m  on them Next 
l e ~ r ,  the p t b O R  1s going to bc ddnCUlt unlck Trivmi Structutalt 
c v h n t w  their pro&u&on T h y  luve tn five .something like 
:GW toa~lsr at least.'* A W  mnnuf*ctur)ng tawem at Jabaipur. 
'he w~tnaor sta.kd: "ln J a h t p u r ,  the year befan. Inst we nude 
h u t  W ton- of imtmnwme tmwer mrtcriat last ycrzrr. we made 
h u t  780 at 806 tannaa. T h i s  year, toe atre to mnkc 3601) tonnes. 
lhla year, wm arr tytag to make JOQCI tonntrlr We mar just reach 
tb W ~ c t  w cnr may ba r Httle rr( the q t . "  





PURCHASE OF MOILED CORDS 
Audit Pdtogtoph 

1200. (a) A tender enquiry was ~ssued in June, 1Sg9 for purchase 
of d e d  cords. Four drms quoted; the lowest acceptable ders were 
of Brms 'A' and 3' as shown below:- 

Thc deputmcatd s b n s  purehest. committee rccummendtd that 
the o& should be dlvidcd equally Mwecn the two Arm, ulthuugh 
tht rates of Arm 'B' warn cbnpcr for the first two itemr d higber 
for the 0 t h  two. No reoson was assigned for such recommc?zds- 
lion. Accgtdlngly, aKtsrs were ploced (August. lW9) an the two 
A m  fur 30,400 numbers cneh af the &st Item. 18,000 numbers each 
of the Ant item, 18.000 nunrban, each of the mad md thud i t e m  
and 115,000 aumkn; emh ol thcl fourth item. The blivery 
period unr Arrd u JW, 1970 i t  w u  txtmded upto Seplilsmbr, 1970 

Ann 'An ud upto A m ,  1971 for Arm 'B'. Had thc depvtmcnt 
~ h x l  ortiem tor th. full quantity of e.cb m m  on tha Ann wMcb 
w u  ehQlptr, rkwt Rr 0.92 I.Lh muld hove been saved. 



U b d  for supply of 28,000 coiled cords of the ffmt typd and m,006; 
of the third type mentioned above. The undertaking, hbwW&, bu* 
plied 39,M coiled cords of the first type only betwren PWembYr, 
1968 and April, 1971 as an average rate of 12.46 &. CQm- 
puted on the basis of the rate (Ks. 6.50) of firm 'B' for the dnllitua, 
the extra expenditure incurred was about Rs; 1.58 hk&R 

[Paragraph 23 of the Report of C. EL.. A.C. of India, for the year 
1971-72. Unian Gm,ernment, (Posts and Telegraphs)] 

1.201. The Comrn~ttee deslred to kcuw why 
corded by the Departmental Stores Purchase Committee ia support 
of their r ~ c o n i r n ~ ~ n d a t ~ o n  for dl\.iding thc ordcr equallv between 
firms 'A' and 'G'.  In a writtmr repiv. the P. Rt T. Hoard stated: 
"There 1s nothing on rccol-d to ~ndirictc* t h e  rcasons which led the 
SPC to come to t h e  dccision rcfcrrrd to I n  t h r  abserrce of any such 
record ~t 1s not possible to state as  to  why the SPC did m t  record 
any reasons In support of tbelr rr*commendatio~~s. lnstmctlo~l have, 
nowever, becn I V ; U C ~  for renuns to bc recorded by the SPC when 
they have to depart from :ici.q11r*d pnnclp1c.s or proccdurcz of pur- 
chases." 

1 102 The C o n u n t ~ t c c  n.skcyi n h \  thc C'hwf Controller (who was 
a member ot the 13,~rchrtsc ~omrnrr ;e r )  drd not  satisfy himself about 
eccmomv of the deal before j d x i n ~  L ~ I C  order in their reply the 
P Rt T Board stated tha t  thr C h ~ e f  Cuntraller nf Tekgraph Stares. 
Calcutta acted on the recommcndatiou of the SPC under thc Im- 
pres3ion that r r c ~ m r n e n d a t ~ o n ~  o f  the SPC wcrc binding on him 

1.203 In the second caw. arcardlnfi to .4itdjt. the order on Indjan 
Telephone Industries Ltd. was placed on 9th August, I-, id., .ittr 
the lower rates offered by firms 'A' and 'B' had kcarm Inwwn. The 
P. & T Board s&?tcd In January. 1C3 that the matter regarcUng 
purchase of cords from Indian Telrphnne Industries had been under 
rorrespondencr frdcrn 196748 and as thc latter had amrdmgly t a k a  
procurement actmn. the Department hsd to honour tJm c ~ r n m i b n m t  
&eddy made The Committee askr if the Dsparhraat acsrWPed 
the market rates of thcse stares tK*fow under&ng cc.trnpof%km 
with Indlan Telephone lnduatr~es and whether t h e  was any ur-t 
need for purchasing the ~ t m e  from Indian Telephone Indmriar Ltb 
The P. & T. Bwrd  statad In a writtc:~ reply: 'Tht. nufttr of pfw 
cwnment of coiled cords through IT1 had b n  undvr cost"- 
dence between the P. & 7'. and IT1 since k e m k ,  196;. Tehphms 
.:rstmmcnts were k i n g  wupplred tiy the IT1 with co r id  cords. For 
maintenance of these instrumcnk, spare coiled cords were n?quf;rsd. 
There was nu other known Jourcr. for supply of coil4 cords to tho 
department except the ]TI, They hbd epeclflcettoa tar these. f t  



was, therefom, thought bcat to plPcure Olt! m e  coiIed cords as wen 
through ITI. The rates at which thew spare coiled cards would he 
auppliod to the P. & T. were not known but it was vresumed that 
IWr srtos ?wwzld be quite maronable ra armpared to the market 
raw. The purchases &om IT1 ere nat based on cornpetithe ra* 
but according to a pricing 8greement between P. & T. and rll. 

IT& had om ih, own *en pmmrameart adam much wdhr then 
the placement of orders, i.e., 9th August, 1969 when 7 formal order 
w u  placed. The cdled cords were procured through finns 'A' and 
'B' in responre to o tender enquiry issued in June 1969 nnlv, the 
formal orders having been placed on these firms on 27th August. 
1969 and 29th August, 1969 respectively The annual demand for 
these coiled cords were of the order of 3 lot numbus. The order 
placed on the two firms referred to in the Audi' para accnunLMf only 
far 1BZ lacs Therefore, there was still a nerd for supplies from 
I.T,I," 

1.204. The Committee arc wrpriscd that tbe Departmental Stores 
~ u r c h &  Committee did not record any reasons in (his csc for 
dividing the order for coiled cords of 4 types between dte two &Psr 
'A' and 'B' (Tbc trtm of firm 'B' were cheaper for the first two items 
and &bet for the other two). Tkc Committee find that necessary 
i ~ t r ~ c t i o h d l  have been hued b3 the Department lor m m r  b be 
recorded by the Storm Purrbase Committee wkca they have to &- 
part from accepted principltlr of pnrcdures of purchrwc. The Com- 
mittee hope tbmt ft will k, mrwsd Lkpt tbe I n a t r e c t b  ua inrari- 
ably f d b r e d .  

1.205. The Committee find that the ddivcry period fixed as Jam 
1970 m a  cxtendcd to A u m t  1971 for tirm 'B'. Thc Committee dt- 
sire that t k  reamas fat thin mav he exsmfncd and natcomc inti- 
mated i s  tbsm. 
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PROCUREMENT OF STORES 
Audit P4cnrgrcrph 

1.207. Bracket attachments TPN 8 inches were ueed at tl%xqo& 
tion points of C 8 lines (trunk alignment) with 8 hdKB wire 
ing. These were used in conjunction with transposition (&1/4 
hchesx15116 inches) and telegraph (618 &ha). Truugorb- 
tion stalks (6-114 inchesxlSll6 inch-) were dbClYPbd Ob1011CO h 
March, 1962. The wire spacing on C8 lines was also changed fram 
8 inches to 6 inches in Januav,  1%4 according to a new design witb 
the result that bracket attachments TPN 8 inches went no longer 
required in the new type of transposition  ache^^^. Ncverthek~, 
the Department placed indent for 2,00,000 becket  a t t e c b e n t s  in 
October. I962 and 3.00.000 in June, 1963 on the Director General, 
Supplies and Disposals. Orders for supply were placed by the Sup 
ply organisation on four firms in April, 1963 and November, 1964 
and the stores were purchased between April, 1963 and December, 
1965 after repeated extensions of the delivery period. The cost of 
purchase was about Rs. 24.32 lakhs. At no stage of procurement the 
usefulness of the store in the changed transposition scheme was 
examined The Department ultimately decided (December, 1969) to 
scrap the attachments after retaining a reserve stock of 40,000. One 
lakh ninewone thotisand six-hxndred and thirty-one bracket rt- 
tachments (Rs 9 69 lakhs) excluding the reserve stock arc awafttng 
disposal (March, 1972) 

The Department stated (January. 1973) that the ofltake of t h  
bracket attachments was less than expectation due, xmcmgst others, 
to developments in  transmission technique. 

paragraph 24 of the Repwt of C. & A.C. of I n k  for the year 
1971-72, Union Government. (Posts and Telegraph)]. 

1.208. The Committee desrrcd to know whether the Department 
had made any review crf the stock posrtion and the future require- 
ments of thew stores in March, 1982 when transposltiim rrcrtfn wan 
declared obsolete and in 1964 when the ttanspcndtion dnme was 
changed and whether the fact that of?-bkc of the s t o m  would be 
1- because of obsoles-ence of the transptwltian a t l b  war kept in 
view while placing indents in October, 1962 and June. 1963. In Wr 
written reply, the P. k T Board stated: '4he poaltiim ol rtock 
(brackets and attachments) would have been n?vlewd and ob?c- 
scence of trampodtion stalks in March, 1962 and change b drc 
transposftion scheme in January, 1964 wauld have bees kept tn vfmv 
in the normal crlurrrc on both the occadms. Wowcwr, H is net pm- 
4ble to corrohoratc this for want of old nurords pertnlnlng to thrt  



pclfilod which are not avuihble now. It m y ,  however, be m a t h -  
ed that &tar the Sine-Indian conflict, e waa a spurt in the Ifno 
conrtructlan worb especially on the z a m u  rbre th d-d 
would have gone up." 

1.309. It is understand from Audit that the dellvery date wes ex- 
tended four timew for the first firm, twice for the aecond, thrice for 
the third and twice Por the fourth A r m  between Apnl, 1964 and De- 
cember, 1966 by which time the new transposition acheme had come 
into vogue. it war, asked whether the department was d t e d  by 
the Mractor General, Supplies and Disposals before extending the 
delivery &tea and if so, the reason why the Department did not sug- 
gest cancellation~reduction of the incomplete orders in view ot the 
fact that the transposition scheme had changed meanwhile and the 
bracket attachments could not be used in new works. The P. & T. 
Board in their reply stated that from the records available, it is m n  
that the delivery dates w e n  extended by the DGS & D from time 
to time without consulting the P. & T. Department. 

1210. T h e  Committee desired to know how the Department pro- 
posed to dispose of the stock awaiting disposal. The Department in- 
formed as under: 

"Alternative uses of bracket attachments are under consideration. 
As soon as a 0nal decision i s  taken, the stock of bracket attachments 
would be utlltsed." 

1.211. It is understood from Audit that the Depart*;wnt stated in 
January, 1973 that apart from &vclopments in transmission tech- 
nique, recovery of stores from dismantlement works had contribw 
trd to the accumulation of the stock and that fu r the r  investigatian 
In the cam was in progress. The Department was ask& to state the 
present podtian. In a written reply the Department s ta td :  "It is 
secn that tbe recovery of stores fmm dmnantlement has ccntmbut- 
cd, to a large extent, to the accumulation. I t  there were no m r -  
ed atore, the stacks of the two types of BATS procured through the 
D~rcctor Gcmd, Supplies and Disposal would have I=n fully uti- 
listd." 

l.tlL Tb c h k d w m a  rsfrst t h t  in tbb n*cD. the Dcp.rhaent 
proltord c n d e  qumlity d .t-a (Bmkct nttnchmcnlu TPN 8 
kb) at a titme rrbsa the tmcnpgitkra scbamo whew tbcx could 
be aaed wm in the )rrrmc# ot king ch.wFd. The trrasp0Srt.h 

nrrr abadac, in 1YL.h .  1962 and the t ~ . r p ~ *  
w b  wehaaged in J-ry. 1964. An £mlcat far2 l a b  bmie( 
mttrchrna~~ ms p b d  tk M s  & D in Ottobcr. 1962 d IFaa3 
lakh a~lnsbrr b )om, (*fir+ obzaknw d tmacrpcwitlon sW%s). 



Aa t b b d  mawis a re  not available, tQe Dspabmaat n* 
ccmokrrate whether the positlon of st& d the Maras m d  ttlhtre 
rqukeramfs ware reviewed a t  the time af plaelag tkr~idapts,  

1.213. The DCS & D placed orders for the stores in April, 1m 
a d  November, 1964 on four finns. The IKSS & D s x t d  the 
date of delivery four times for the f h t  bhm, W'ke for the senad, 
thrice fur the third and twico for the fourth firm bstwdw~ Apill, 
1964 and Denrnber, 1965, by which t h e  Qe new schrno IrA come 
in v w e .  But no mcticur was trkcn bv the Department ea mneol ar 
nduce the order. The Committee aro not m a t i d 4  with the Depart- 
ment's expianatisn that the delivery data w e n  twttmltd bv tbr 
DaS & D without conrulting them. After the d d  wbbme waz 
chamged, it was the duty of the ofRnrs to review the p o d t h  of out. 
staoding indents, and advise the DGS b: D to crncd or reduce tbs 
orders. The failure of tbe Department in reurettable. me Com- 
mittee desire that resoonsihilitv shuuld hc h a d  for the fdlarr, 

1.214. The net result of thc failure is that the Department in bur- 
d d  with ahord 2 Iakh ttmnbers of nnwanttd stores valniny Rs. 9.69 
Whs The alternative uses of the stores are under cxaminafion of 
the Department. The Cummittw would like to know about the uti- 
lisation dispose1 of the surplus stores. 

NON-RECOVERY OF SERVICE TAXES CHAR(;ES FROM 
EMPLOYEES 

.4ud1t Paragraph 

1.215 According to d~pa r tmrn ta i  rules, scrvrcp taxes charge paid 
to the local authority by the  department for water, electricity, strret 
lightinq. drainage and scavenging, etc.. should, in so far as they re- 
late to residential cnlonirs c3wnrd hv  hi. dcpartmcnt, be recovered 
from the occupants of the qua rk r s  on pi rata basis Rupees 4 51 
lakhs were paid by the Department to the Municipal Corporation of 
Madras between March 1988 and May 1972 as >rvice taxes charges 
for stdT colonics and quarters under the control of the General Mana- 
ger. Telephon?~. and the Postmaster General, Madras. for the period 
1958.59 to 1971-72, but no action was taken to fix the amount to be 
recovered from the occupants and &t rm.mverles. The frmgularitx 
w.s pointed out bv Audit in December, 1069 and May. 19'70. 

In April. 1971 the Postmaster General. Madras, issued o r d m  fixjnfi 
the rate at which service charges should he recovered from lfwt ~ c u -  
writs of the quarters under his control and for &actla$ recoveries 
of current dues from April. 1971; but those orders were nat implt8- 
rnrrrtarl k a u w  of protesta from ate mupunts and the #mi@@ wbnq 



@ ~ w ~ ~ J ~ u M  m d r t h a t  ~ u p s r a e u  
.drholRdbe.lagtatafrirItvel). ThamadtsrrbesbsenunQrcc~- 
&krath Id 'W P w b  and 'hlegraplu Board rince hen, but no ded- 
Lk>d Ma bm taken. For the quarters under tlre control of the Gene- 
ral Mmager*, Talbphoass, Madras no orders for recovery have so far 
bslrn h#reb. 

The paragraph wadl scnt to the Posts and Telegraphs Board on 9th 
October 1972; repIy is awaited (15th January 1973) . 

[Paragraph 26 of thr Report of the C & A. G . of India for the year 
1071-72- Udon Chvernrnent (Posta and Telegraphs)] 

1.216 The Committee desired to know the reasons for delay in 
lssuing orders by the PMC for recovery of service charges from the 
occupants of the quarters. The Senior Member, P&T Board stated: 
"The quarters were put up in 1964-65. The method of aasessrnent of 
tllc rccovcry was not decided by Government at that tune. The cla- 
rtfioatlon on how much the Department to pay to the Carporatran was 
:;vcri in 1967 Thr demand from the Corporation came to Dcpart- 
w r n t  rn 1967 Scptcmher P&T had to verlfv the demand There 
i\ ,li some d ~ x r ~ p i i n r y .  The amount was piid In 1968 March The 
PMG avcr1o:~ked the fact that recovery w to be made from occupants 
of the quarters T h ~ s  came to notice only when Audit pointed ~t out 
In 1)ec~lrnbcr 1989 PMG cmk it up with P&T Directorate and Civil 
Wing to find nut how the app)rtfonrnent of service charges werc to 
IX inode from different types of quarters and from different persons. 
He had to collect data. By April 1971 this was h." 

1217. The CammlZtce wktd the positicm regarding the fhal ded- 
$Ion on the mtes af recovery. Thc Senior Member. PIT BDard stated: 
"mere is rr decision repafna en the pemntage of the service charge 
uhich h.8 to  be r c c a v d  irom the occupants in diihmt States a d  
Afferent cl tb  '!%t h f o r  M m t k r  (?iumn) Qbikd: -An idor- 
mat enquiry shows that at least in Calcutta md Bamb.~, 
are being tfCected an a percentage bak In Calcutta 1 per cent of the 
salary ia t#lng mcovsrbd wl ia Bombry 15 oaat at tbe lorer 
lev&rsdl.7parts~trtt&rbrprUrbval. IPaQt&twe-~tO);C 
any;@. S w a a i m l Y I l t t u t b t r o u b b ~ w - t b . m  
c h u l p h a d r n u m b u a f ~ t r  Aoaprdtagb 0uraspUtrSraa 
order mly two alzmants &., water ud olsctricity were to be c k g s d  
whcrau from tbe emplayar above the pap of Ra evargthinO 
whlch C o ~ t ~ r n a n t  w u  mkfbuting w u  to be chug@d" He 
' " ~ w ~ , , t ~ a d ~ b r n r ~ ~ ~ ~ . w e u , a * - -  

12l8 .  ~h.c4,-it&rd~lld*thete-nQ-proccdm, 
at variaur & dtr#rr rtrtsd: 'The n u o n  Ir till 1967 them 
was a lot ai coniwbn, r b t  wag to be t h e  and what 
291 L3-7. 



~" 

done. ~br&l ln t  @efniffllaa**., -=-,.- 
explained to the Sutes whrt sbbould br th b.lW -;I** 
p Under the ConsUtulton the Can(nt & 
aot liable to tax. What was decidrd mlkr W W h mprct at 
same services, since the Corporatjalu Sbaw - 
to various colonies, some portmn crf the Prtlm t8x b$ ~#sed 
on to the Central Government So far ft?CUV'@d fPom clllr)piuyW, 
are concerned, there were earlier onfern lhPt i t  w u  Opua b m p e  
tent authorities who were recovering rent to fix h @*b P h  ths par- 
tion of this service charge which ought to be rmvtrcd Off~ctb &om 
the employees. That is why we find, in different p h m ,  d l f i t t ~  tar. 
mulas are bemg adopted." 

1.219. The orders issued by the PMC in this case laid down tbc 
toilowing rates of recovery of the charges: 

I .  Occupants of Type I quarters whose pay is . . Hs. 1.40 
less than Rs. 950 per month. per month 

2. Occupants of Type I1 quarters whose pay is . . Rs. 2.30 
less than Rs. 350 per month. per month 

3. Occupants of T?rpe 11 quarkrs whose p . 9  is . . Rs. 21.00 
above Rs. 350 per month. per month 

The Committee asked about the rationale of the rates of nmvety of 
service charges from occupants whose pay wils above Fb. 350 per 
month was Rs. 21 per month, while in caw of those drawing lees 
than Rs. 350 per month it was Re 2.50 per month. Tbe b i a r  Mem- 
ber. Finance stated: "This is really L e  anomaly. T&e earlier Depart- 
mental orders were not quite in accordance witb the general policy. 
We are trying to sort this out.- 

1.220. Asked whether then would not be delay in W e  of no dc 
mud certi-te to retiring employees, the h i m  M e o k r ,  F h r m  
mM: the moment no rec00erICs u. being effected. We rill* 

keep this aspect In mind If they are rdrlng their pendon. 
ls not held up. 



~ & ~ . L - - L - . * l l  ..-..I - --^- .-. * - -. & b 

c !Whw s#l *&- k r . . . n i  s. 
No. m ' h  t 

I)N(.R. R m t d  Tcwd rptarrr.  , 
rntlrrd * __-- -----.------_----- ---- ---- - 6 



% & ' & J d A t b . t * b  beem&*&, 
mf mrvh charges from the occrrponb af qavterr a h  

J.m boaa paid by tba Department of P & T to tlw MrPricipd 
Ga&mbiu~, Mmdras fmm M a d ,  1868 sllwudr. TI. wdem trued 
+y the Poatm86ter Gemmi, Madras, pr0rWed for a mcovery 8t the 
rate of Be. ESO p.m. from the c w n p l o y ~  whom pay w u  lesCl than 
Us. -1- and at  tbe n t e  of Ra. 21.06 p.m. from those ocmpyhg 
the aame of quarters wbose pay w.s above En. SO/-. Then 
or(tcr0 have since been held in abeyance. The Commitbe dsrirb 
&at early decision sbodd be taken to fix charges rscovenblc from 
tb;e oetupmts whicb should be fair to all. 

1.223. Fmm the information given to them tho Committee 5nd 
thd the percentage of quarters to tho staff strength in some Circles/ 
Districts is much too low particularly in Bangalore District ( 5  per 
cent) ,  Calcutta District (2.5 per rent). M a d r ~ s  District (2.7 per cent), 
Jammu and Kashmir Circle (2.2 per cent), and Maharashtra 
Circle (3.1 per cent). The Committee arc very anxious that adc- 
quate number of quarters should be available to the cmploym in  
tbe various Cicles/Distrirts as c.arly as possible. within a definite 
target date. The Cornmitt- would I& to hc informed of tbc 
detailed p h  drawn up to bcrcaw the number of quarters for P 6 T 
daR, particaIarly in tbe lower income group. 

JYOTIRMOY BOSU, 
Choirman, 

Pubtir Accolmra Committee. 
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I 1.5 I1&T The Committee note that the arrears of telephone rwcnue Ilr- 
crinsrd from Rs. 628 crort-s as on 1st July, lgll to b. 6B2 crorsr 
an 1st Ju ly .  1972 The position of arrears for the periad apto 1971-72 
was 11s 3 M) crores a s  on 1st April, 1973. Durhg the p&$ from 
1st July.  1972 to 1st April, 1973 while the arrcars fqa the 6 ~ 1 - 7 2  
wcrc brought down from Rs 381 cmres to Rs. 1.M ctotes, &me n- 8 
intinc to the period upto 1070-71 camp down trom Rtr. 3.11 cqbns to 

2 44 c.rnrrs Thc Committee have been infmmcd that a-cpcdal 
dnvc  has heen started with effect from 1st January, 1m Lbr c h b g  
nrr,-rs for the vrnrs upto 1970-71 with greater e m p b d s  on the 
dation of orrrar t  In respect of the bills issued upb 31at h h ,  1m. 
:l'i 2 rwtl!t nf tt~ic: rlr~vc, the arrcars upto 1970-71 h.ve been brwgbt 
c l c w ~ i  t ~ t  R!: 2 44 crorw as on 1-4-1W3 from Rs. 8.58 crores on 
4 - 1 9  Whlc th s is cwcnuraginc, the Committee deslre that a elm 
watch shauid mntinue to k kept by the P. & T. B o d  tb 
arrears for the period prior to  31st March 1968 which st.nd 8t 
Rs 9881 lnktrs as nn 1st April. 1973 The Commitbe hapc tht tha 
s r rmrs  fftr the ;wrIrd hetween April 1m to lp 
iw rwovcrtd eu pcditiouslu * A *  





The Committee feel concerned over heavy tureen of rent d hb 
@ram, telephone and tele-printer circuits. For the bills imwd upto 
3lst March. 1973, coll~ction of rent amounting to Rs, 250.19 lalthr war 
In arrears as on 1st July, lfK"7. The Committee understand that des- 
pite specific provision having been made in the rule for withtirawd 
of the circults due to default in payment with effect from 30th June, 
1989, instance of non-observance of this came to notice. The &psb 
rncnt therefore issued instructions on 20th March, 1971 and OOCh 
Mnrch, 1971 laying down the procedure for withdrawd of c M b  in 
rase of default in payment. The Committee desire that the &p&- 
rnent should ensure that these instructions are &sewed by the W t!!i 
authorities and that no laxity is tolerated. 

While the Committee note that arrears in resped of th #Ib imaal 
upro 3191 March 1972 were brought down to Ib. 1W.W h k h  as am 
141973, they feel that progress in clearance of old amtam b m. 
The Committee would like the Department to make vigorous &mts 
to recover the old arrears. The Committee hope that as a result crf 
introduction of a special procedure in Kkmnber, fg72 for ei 
arrcsrs due &om the Defence authorities, the raalbrttoll WIN jl$lb 
tantlrlly impmve. ~. 

The Committee feel concerned over the rrreerr oi my&@ aHm@ 
ing to Rs 37 IY) lakha recoverable from certain Stab -m 



till Aprll. 1971 ui Iecpect of power llne carrier e o m m e a b n  rgrtal8k' 
eltablirhed by the & m d s  for their own use. A put of the ~rrsur rol 
late to the period w early as 1953. M y  a negligible UBOUlDf d 
Rs. 0.62 Iakb hns been recovered m tar. 

The Committee are disturbed to And that although tbe -' 

of Law resolvtd the dispute in December, 1969 tbat royalty vrs pllg. . 
able to the P k T Department under the Telegraph Act far + 
I h a ,  mme of the State Electricity Boards haw again the 
Ikprtment 'r  right to recover the royalty. The Committee sugg& 
that this dispute should be resolved with the State Gov-tr 
concern4 by discussion st a high level. The Committee would like 
to be Informed of the precise prognss made in recovering the out- . 
standing amount. W 

S 
The Committee note with concern that as on 1st July, 1973, U 

telephone exchanges which have qualified for intmduction of 
fng were still without measured rate s-tem. Tber#r iadude tm- 
out of 21 exchanges which were reported to the Corrrmittee as o9f.., 
standing h 1970. According to the Department it baa not been p m b .  

to lnttoduce metering system in remaining exchanges due to non- 
rvaflabfllty of metering equipment and for want of certain m o d i h -  
t j o ~ .  The Committee understand that 3 of the 13 exchanges haw 
bqcn metered and the remaining are programmed to be m e w  
during 1873-74. Even this date is unlikely to be adhered to. Them- 
fore, the Committee cannot help concluding that necessary steps a n  



(1) (2) (3) _ _ -- - -.-..--I--- - 
not being taken with the expedition called for to fnttobuce 
system in the remaining exchanges. 

10 146 -P&'T The Committee are unhappy that in the three exckraga in 
Circle (Sambalpur, Puri and Balasore), there was delay of - 
years In Introduction sf measured rate system evan rtkr - 
were made available. This resulted in an estimated 1- of - 
of Rs 2.51 lakhs. The Committee re* that the Imk of plpnbp 
and series of lapses that have led to the delay indicate incredible 
ministrative inefficiency and surprising disregard of public htcrcrt, 
This will be evident from the tolloftring: *-. 

8 
( I )  in Sambdpur exchange meter testers were inden&$ Y after recapt of meters and these were received after two 2- 

was &lay of 21 months in testing the meters oitet tk 
and theresftcr further delay took plnec in rrmopine the 
Furthrr no meters were included in tbe origtorl edh im4  b $ ~  Olro 
saaellrte exchanges in firakud and Burlo aDd t h e  w e t  - after 5-8 gears of receipt of meters for the main exchange A rtba 
kD4 been initiated against the ofBca'a for wrhin bprr Bet 
ai planntng aa8 noa-idusion in deiarl estimrk d sm@ -@P for the SMlhlpm mhange a d  meW8 for Buk-RLpSpl 
c h a n ~ s  tin the ongind estimOs b.w imYu*d c - 
t,nn I wr.aknr.is TO renlcdv this a Planning -11 h a  b#n -w 



, , 1, , 1 .  -1 I I c w r d  this lack of planrung a 
serlc,Lc, ~ d l " . ~ b  .rnd suggest t h ~ t  rcr;;ums~blltty s b d d  be fix& 
also 

' 
(11) h the case of Puri exchange there was d&y .@f 3 ip. 

the supply of meter testers. The relevant recardr m ~#rt a- 
to establish the non-avarlablltty of meters with the rrrpprirss 4 ~ f g  
Earnbey a;d ITI). Tbe Cornnuttee consider this to ad 
daite  that the necessary files should be traced .ad nrpaaolh~i~t3r 
fixed on oRiccts concerned for the delay in supply. l'b 
of nwters wsi, dclsveJ by one year and their testing by r u ~ , t k  
year, The exptanatiim of the Dcwrtment that no staff was ~ e b k ,  
for one year to test the meters IS thoroughly usatisfa- ~ # t  
acceptable and needs further mvestigation with a 6ew - 
ponribfltty . "r 

(ili) In the Balesore exchange there was delay af thm 
procurement of a rrrck (not a wmplex instrument) me b. 573 
only, which held up instnilation of the meienr. 

The Committee would like to be informed about wb a 
againrt tbe oficers concaned for the various lapses meptiorared .bm. 
i t  sbould obo be examined whether there have rag ad- 
t k w  in these cases. The result of the wuiry carried out 
re- to the Committee. 



enable the Circle Omce to monitor the works sanctioned and execut- 
ed by subordinate offlccs. Action has also been initiated by the 
Work Study Unit for formulating standards for carrybg out mbmr 
works in Circles and Divisions. The Committee desire that the P CT 
Department snould review the working of the Cells after soma time 
and on thc I l A s  of the findings of the Work Study Unit take further 
remedial stcps to ensure proper execution of minor works. 

The Committee understand that in certain exchanges where 
meters have been ixtalled the average calling rate per subscriber is 
low. The Committ .e desire that the Department should investigate 
the reasons for the average ratc being low in some exchanges, parti- 
cularly large exchanges, with a view to ensuring that there is no md- 
practice in metering the calls. 

The Committee art  displeased with the chaotic state of store ec- 
counting in three Telegraph Engineering Divisions of Orissa Circk. 
Out of 56 works of replacement, reconstruction and dismantlemeat of 
over-head l~nes  and wires carried out between 196041 and 1WS-70, 
in as many as 51 works, no account was availd>le of copper w b a  
and other stores recovered. It is distressing to find that an frregu- 
larity of this nature continued for 10 years without b&g detected 
until pointed out by Audit. Even after this state of affairs wrts 

brooaht tn thc notice nf the Department by Addit, the P0et-M- _ .. 



(;CVII I ~ I I  o f  t l ~ t .  C'lrclc failed to tlace t h e  cred~ts of recovered stored. 
Ult imate ly  a study team had to be deputed by the P & T M W 
mveshgatlon Into the matter, and they were able to set& tht 
credits in about two weeks time. This indicates that no sexbus 
attempt was made by the PostMaster General to investigate the 
matter. The evidence clearly establishes that the Post-Blader 
General failed to take the matter of crcdits seriously, and be shoola 
be called upon to give his explanation. The Committee have be& 
informed that the question of Axing responsibility for non-malnten- 
ance of proper accounts is under correspondence with the Past- 
Master General. The Cornmitee M e  a serious note of non-mainten- 
ance of proper accounts over a long period of ten years. The Com- 
mittee stress that expeditious action should be taken to fix responsi- 
bility of the persons concerned and also of the higher oscers for 
nllowing this unsatisfactory state of affairs to continue for such a 6 
long time. The Committee would like to be informed about the 
action taken against the omccrs concerned. 

The Committee And that as a result of investigation of the study 
team credits for stores worth about Rs. 10.39 lakhs have been traced 
and It has b e 1 1  found that works worth Rs. 6.3 lakhs had net beem 
carried out and stores worth Rs. 2.35 lakhs had already been stolen 
from the lines. The Committee are surprised why after receipt of 
the Audit p r a ,  the Department did not even care to inform Audit 
about the theft of copper wire. They would like the Department 
investigate when exactly the theft was noticed and what action was 
taken immediately thereafter. The Committee has been informed 



that credits of Rs 10 39 1;j khs traced hy the Study Tenml are w@ 
further verified. The Cornmittec desire that this should be d& @P 
peditiously and reported to them. 

The Committee were given to understa~d that copper W h k  k. 
covered was valued at the rate of Rs. 12 per kg. for the ptqxW df 
giving credit to works as against the M M X  price of Rs. 19 pa kg. 
The Cornmittcu. sugg-st that t!!c .nethod of valuation should be 
examined and particular care shl~uld be taken to see that copper wire 
is not sold below nlarket rate. As copper IS becoming costlier and - 
Nereer, the Committee suggest that the Department should have 8 
arrangements for melting old and unserviceable copper wire rather 
than disposing it of. 

The Committee feel concerned that inspite of the &arts m& by 
the Department with State Governmenb to prevent thctts of cappsa 
wire on the lines. ptlferage of copper wire continues ts be lrridP 
wead. The lnss of copper wire was Rs 1.6 crores in I$$%?o, Bs. 2.89 
crores in 1970-71 rand Rs. 2.1 crores in 1971-72. Tht CemfMhe 
desire that the question of wtting up a special d l  by the State 
envnents to prevent thefts of copper wire should be vfgoroltldy ptlz- 
sued. The Comm~tte-. further su~gest that this praMcm sbod&'m 
studied in depth to identify t k  tnodus a~efaradi of thefts .Llrt tbC 
Sections vulnerable to thefts. In the light of this s a y ,  %W &@ 



(;,,, t,! r~rllrrlt< I I I J L  h. dd\.l:c.l t~ take necessary r e m d  me- , 

1131 tlciitarly lntens~ficatmn of pattolhng the vtunerable Sections. % 
Ikqxwtrncnt should also cnsurc that the cases of theft are proraptly 
repurtcd to thc police and neccssry follow up action is taken so th r t  
the culpritr arc apprehended and p r m u t e d .  The Committee are 
of the vtcw that thrft o f  copper wire should attract more deterrent 
pun~shrneot. If neccwary. the Indlan Telegraph Act should be 
a ~ r ~ e t ~ ~ i t r l  Thr  Conmrttee also suggest that the Government should 
cx.,mine how public cmqwation can tw cnlisttd in preventing thefts 
of copper WIN. 

Ttw Cun1mittc.c were informed that production of copper d d  
wrrc by the Ilindustan CA1t.s Ltd. was expected from September. 
1973. Thc Committee h o p  that this will quicken the pace of re- 

0 plncernrnl of copper wire. 4 

Thr Comtnittc* r epe t  to note that i t  took 3 years to screen and 
t i ~ a l ~ ~ w  of unserviceable stores rt~wvered frtm dismantled over- 
hc*ad dignrncnt consequent on elc.c.trification of Howrah-Durgapur 
stvtion. Unwrviccuhle storcls valued o t  Rs. 6.46 lokhs were suggest- 
cvl by the P & T Directorate in .4ugust, 1966 to be screened  by the 
('lrcrlt* Stores Scrapping Committee as required under departmental 
itletructions of 1965. But the matte1 remained under correspondence 
I,t.twcen thc Postmaster Gcncrel and the P & T Dirwturrate tor two 
vcars and .scl.cenjng committee was ultimately constituted in May- 
~ i i n e .  1968. It is amazing that it should have taken as long as two 
vc9;irs to ~ntcrprct  the dcp~rtmctltaI instructions? The Committee 





; I , , l ~ l l \ l t t c , ~ t  Of  t 1 ~  1:tnd U I I C ~ C ~ I  the Emergency provision. M h g h  
the Postmsstcr General wrote about this to the Special Land Aqui- 
srtron Omcrr In March, 1962 it is not clear whether he pursued this . 

mutter vigorously enough. I t  was admitted during evidence by the 
Secretary, Cammunications that 'I do not think we have done any- 
thing.' 

(if) There was lack of planning in the acquiring and laying of 
the tables for the station. Cables costing Rs. 2.31 lakhs were laid 
in 19R2, iz.. 3 years before the land was actually acquired. Them 
were used for press reception service till September, lggl and there- 
nftur not used cwxpt for a small portion (7 Kms.) It was admit- 
ted by Secretary. Communications that these cablts have already 
llvcd more or lcss ha1 of their life, although the wirelere s t a m  ha# * 
not yet been cammidoned. 8 

(!I11 The construction of the building for the receiving station 
costing Rs 1.43 lekhs wan mmpleted by the contractor in May, 1969, 
but the building was not taken over till August, 1972. The architect 
of the Department who inspected the building in September, 1969 
found cmtain defects and refused to issue the complethn certffkate. 
I t  was admitted during evidence that the building could have been 

lnspke of. these defects except that the f l yw  n m  :to be 
nhed b.f& the &stellation of the pachine,,. 'Ihg.col\tmt~\ W M  

nut prcfmn.4 to remove the defects till elktric pbwet bekame avail- 
able I t  is  disappointing that nothing was done between Stptem- 
her. 1'369 :mi January, lN2  elther to rectify the defects either throw 



thc. cnnttnctc)r or drp:lrtnwntallv. It was in January 1872 that the 
~ ~ u ~ l d l n g  w:ls jointly inspected l y  the omclals of Engineering, Wire- 
I ~ s s  nnri rlvll  Wmgs of thc kpa r tmen t  Thereafter the defects 
Lyrrc* rt.ctlfictl and ttw h~~il t l rng taken over in August, 1972. It is 
rc>glettn\~lc that the. omcws d ~ t i  not take any action for 16 months 
nnd ult~mstely found ttmr to inspect the building jointly only after 
the lssuc of o circular letter in November. 1971 providing for joint 
~ t s p v t i o n  Sm+ routmc and unimaginative approach of departmen- 
tal dlic.i;~ls ts in t lcd  distrcs.sin~. 

I-A 

(iv) Therc was gross lack of planning in getting power supply 
w l t r ~ o ~ t  which the equipmt~nt and machincry cou!d no: he instaIled. 
T h t ~  E1ectrir Supply Company was approached by the Department 
twly In April. 1969. by wh~ch  time the construction of the building 
was almnst complete. The Electric Supply Company when belated- 
ly approached refused to give power from t h e  existing transformer 
nnd suggested puttmg u p  of another power ztatkn. Ultimately the 
ccw.rtrurtrnn of a sub-station was dropped 2s thr  nectric Supply 
i'ttnipany a r r e n g d  f o ~  a sub-station to be ':r~il? there by another 
organisation. I t  was cmly af ter  July 1972 that a temporary power 
ccm!lt~tion was given to the Department after which the installation 
of equipment was started in October, 1972 arid it is still in progress. 

In the opinion of the Committee these are instances of gIaring 



drlayq and lack of proper planning which deserve further - 
t io;~ w ~ t h  a view to fixing responsibility for failures at various levels 
and taking necessary remedial measures to obviate recurrence. The 
question that n d s  to be answered is: was no one in the eatire 
organisation made responsible to ensure the completion of the pro- 
JCT~ within a given time, after it was sanctioned? The Committee 
would interested to know what answer to this question is thrown 
up by the Inquiry OWcer. 

Tbr Commit t t~  would like to be informed about the progress 
nladc In installation of the equipment in the new building end com- 
ntimioning of the station. 

The Csmmitttv regret to have to make observation on yet e t h e r  
case of gross delay. The expansion of telephone neto;drk in Tele- 
phone District was approvccl by the Telecommunication Sub-Boatd in 
October, 1960. It was proposed to complete an exchange in East of 
Shahdam by the end of the Third Plan in order to expand the tele- 
communication facilities and to meet the future requirements of in- 
dustrles in the area. But due to delays at various stages such as in 
the acquisition of lend. estimating and designing, execution of build- 
ing works and supply and utilisation of equipments, the Exchange has 
not yet been commiscsioned. A case study of the project made by the 
Department reveals delays at the following stabs: 

(i) h n d  acquisition proceedings. 



(ii) Between approval of the schedule of accommodation and 
the preparation of preliminary drawings. 

(iii) Bctwccn receipt of preliminary estimates and issue of pre- 
liminary sanctions. 

(iv) Between issue of sanction and award of work. 

(v) Completion of construction. 

(vi) Commissioning the Exchange. 
cJ 

The Comrnittte trust that remedial measures taken or proposed to E 
be taken by the Department will be such as will help in future in 
avoiding delays in providing telecommunication facilities to the pub- 
lic and industry. 

The Committee are unhappy over gross negligence on the part of 
the oficers who were entrusted with the execution of the building 
work as would appear from the following instances: 

(1) The OPRcers of the Civil Wing were not aware tbat tk plan 
of the building was required to be approved by the Ghadabed Im- 
provement Trust. The Plan was submitted for approval of the C b  
ziabad Municipality in July 1964. What is more, no action wss 
thereafter to pursue the matter till August, l%M when a ~ l l l h ~ k  



was agaln sent to the Municipality. When no reply was fete- # 
was assumed that the plan has been approved and the Departmcat 
proceeded with the construcbon. At least a t  that stage the o b  
ohodd have checked up the position. But regrettably they pro&&d 
with the work, with the result that in March, 1968 a notice wps 
ceived from the Improvcnrnt Trust that the plaa had not beep 14p 
proved by them and the work had to bc suspended. It was 
In November, 19G8 after obtaining clearance from the TNPt $@h~&, 
ties which necessitated deviation from the site plan and coaseq-tial 
changes in drawings. The Municipality and the improvement 
of Chaziabad appear to have functioxd in a most irresponsible  nu^, 
ncr This matter should t>c brought to the notice of the concerqed 
Covcrnment. 

(ii) Although the ofieers of the Civil Wing were 8 w M  &at fha 5 
land was located in Chaziabad (Uttar Pradesh) in tender notice f& 
the work they mentioned the place as Shahdara @a&) &hi; they 
mechanically copied this name from the scheme prepared by the T+ 
phone District. Although the contractor might have aware at 
the time of tendering that the site was actually fa 'Uttat &ad&' 
hc took advantage of the mistake of the Deparpent of not men- 
tioning the correct location in the tender or contract and claimedpey- 
mcnb of octroi cahrges for the material trans- f m ~ ~  Bdhi 
across the U .  P.  border and cxtra electricity ch~rges  paid by him for 
having executed the work in Uttar Pradesh instead of Delhi. TheQe 
charges were accepted by the arbitrator who also awarded cornpen- 
gation for delay because of suspension of work by the Department. _ _  _ -- -- -- - ---__ 

rt - _ _ __ -_  - __ __ _ -- - - -- -- - --- 



Such a confusion in future, could have easily been avoided if the 
scheme had been correctly designated according to ib IociktioD. 

The Committee take a serious view of the negligence on the part 
of thc officers. To say the least they lacked ordinary prudence and 
conmansense. The Comm i t t ~  understand that the Executive Engi- 
new responsible for this is no more. The Committee have been in- 
fnrmed that detailed information regarding various ofRcers respon- 
sihlc for the delays is k i n g  collected for suitable action. The Com- 
mittee would like the Dnpartment to do so expeditiously and inform 
them about the outcome of detailed investigations in six month's ti=. 

The Committee find that in this case the claims of the contractor 
for payment of octrni chargm and d c e s s  electricity charges and mm- 
yensatinn far delay were referred to arbitration by the Chief Engi- 
neer. although in the course of arbitration it was pleaded that these 
rnattrrs wpre nnt subject to arbitration. The Committee were in- 
fnrrnrd that according to a circular issued by Government in March, 
1963 all claims put forward by mntractora are to be referred to arbi- 
tration end the Chief Engineer has no discretion in the matter. The 
Commlttee would like Government to examine in constiltation with 
the Ministry of Law whether it is necessary to refer to arbitration all 
issue; irrespective of whether or not there was any violation of a 
clause of the contract Involvnl. It should be examined taheth~ 



I., ,-, .' I . c 1 1 1 ~ .  i ~ . + ~ l t i . c l d  c ~ i t r i r ~ t  iurw needs any modification The 
<'tlrnmrttetx would like to be informed of the precise action taten in 
the matter. 

Yet another case of iwxcusable delay has come to the notice of 
the Committee. Here the Olficers concerned failed to take a dcnsMa 
on the oKer of a contractor for execution of microwave building a t  
Imphal within the validity period of 3 months. The result was that 
the Departmr nt had to incur an extra expenditure of Rs. 45,000 after 
inviting fresh tenders for the work. The offer of the contractor was 
valid upto 4th May, 1970 but the tender was accepted on 1Mh Sep 
kmber,  1970, four months after the due date. Understandably, the 
contractor demanded 10 per cent over and above the tendered amount 
because of the expiry of the validity period and rise meanwhile in : 
the ccwt of l a b u r  and material. It took the Department two months ' 
after opening the tenders to negotiate with the conractor and them 
after further five months to verifv the reasonableness d the rates 
offered by him. It is rrgrcttable that the officers concerned did not 
act with the sense of urgency required in such cases. In the opinion 
of the Committee it is  a fit rase where the responsibility of the offi- 
cers mncerned should be axed for delay at various stages which re- 
sulttul in loss to Government. 

Another unsatisfactory aspect of the case was that no provision 
waa made in the initial estimates for seismic protection and the spe- 
c~ficnt~on had to be mndiAed after acceptance of the second tender. 
Thr lack of forethought on the part of the officers is regrettable. 

-- - - ---- P C_ + . _ _ --- --ws - ... T- - - -- -- -- . .-- *- .-- 
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31 1.145 Pdt'l' l h  committee fed concerned over the increasing average num-, 

bcr of dally wagcs staff employed each month by the New Delhi 
'Trunk Exchange in ctddltlon to the regular attendanb employed for 
scrving women operators. The Committee were given to lllEdetstaad 
that no standards have been laid down by the Department for em- 
ployment of attendants for doing various types of jobs and this was 
under examination by the Work Study Unit who are expeded to re- 
port in four months. The Committee desire that the standards for 
cmpla'qment of attendants should be finalised expeditiously and the 
dec~aion reported to them. P 

The Cammlttee were informed that a general complaint that per- 
sons mnplayed on muster roll were not actually doing the work was 
under tnvestigatbn by the Central Bureau of Investigation. If this Is 
found to be correct, the matter would take a serious comple*. 
Thc Committee desire that the investigations should be completed 
without delay and effective action taken in the Ught thereof to obviab 
rwumce  of such irregularities in this ot other exanges- The 
Committee would li kcl to be informed also of the action taken a d  + . L ~  

t h e  who mv be found to have been remiss in the *&?e of - 
r e s p n s ~  bil f ties. 

Thc Cornittee feel cmccrned a b u t  the under utilisation of the 
rn:~rhlncs installed in two shops of the Calcutta factory and fortr 



~ ~ O I J \  of the Bombay factory Durmg the ycbar 1972-73 & pctreaw 
of M e  hours bo the total available hours in the two sbop d C.F 

Workshop worked out to 35 per cent while in the case of the 
four shops of Bombay factory, pereeatages were 10,32,44 and 39 reg 
pecbvdy. WhJe the outside purchase of stores is  stated to be oate of 
the contributory factors for keeping the idle, tbe PDain ree 
son IS that a number of tbese machines are v e g  aid and bave out 
l ived &err lives. They are bemg maintained only as standby for 
nvotding didocation in production when the regular mscbiaeg break* 
down. The C o d t t e e  find that roughly 10 peq cent of the machines 
In the Bombay fectory and 8 per cent in the Celcutta factary ieclud- 
Ing l i b  exprred maehines remained idle due to breakdowns. It is 
thus obvious that even after providing far standby the percentage of 
idle mach~nes is on the high side. The Department expects that on 
account of the pnduction programme for the current year, it would 
be necessary and possible to utilise some of these life expirod machi- 
nrs Elsewhere in thh repart, the Committee bave suggested that 
the 1mp)ementaticm of the scheme of modernisation of the Calcutta 
workshap should be expedtted. Tbe Committee h ~ p e  that the old 
nnd obsolete rnachtnes lying in the Calcutta and Bombay htories 
w h ~ h  are of little use will be discarded early. 

The Committee feel concerned over the high cost of production in 
Telccorn. Factory, Calcutta. The unit cost of socket ot'departmehtal 
mnnufacture in 1970-71 (Rs. 51.18) wns higher than the unit cost of 
purchase ((Bs. 40.21) in 1571-72 (In which year the pricelevel had 





1wi r t,.,! :, t : ~ l  r . ~  ~r t i l t  \\ t,, kstrop cost of manufacture was higher 
t i i r c r ~  thc- rnal k e t  l a t e  by more than 25 per cent, the prospects of cost 
trviurtinn and )ustlAcation for continuance of manufacture would be 
examihcul and put up to the h a r d  of Management of the Telecom- 
factories The Committee regret that during the years 1970-71 and 
1971-72 nlthough the manufacturing cost of socket was higher than 
the unit cast of purchasc in 1971-72 by 27 per cent and 47 per cent red 
ptrtivcly, no actmn was taken by the Department to put up the mat- 
ter to thc Board of M:~nagement of Telecom. Factories. The Com- 
rn~ttr.c desirt* thnt it rlwuld bc ensured that in all cases when the * 

dcprtmcntal  ninnofscturinfi cost exceeds the market rate by more 
th:~n '25 pcr cent. the nuttcr  should invariably be placed before the 
h a r d  of Management with a view to reducing the cast. 

c. 

In pnrn~fraph 4 21 of their 40th Report (1888-89) the Commit* 
I ~ a d  desired that the scheme for modernisation of biecom. factory 
C'a lcutta introduced In 1959 should be completed expeditiously. 
Yrcm the position made available to them, the Committee find that 
rtw schrmc. is still in the process of being Implemented. The Cam- 
nllttce desire that nccesssry steps should be taken to complete the 
rnt,dt~rnisntic~n of thc* workshop hv the end of the Fifth Plan. at least. 

The Committee cuuld not get a satisfactory reply from the Depar t  
nwnt whether the installed capacity of telecom. factory, Calcutta Is 
fully utilised, The Committee desire that the Department should ea- 
sure that the insti~llcd capacity is fully irtllised in order to reduce the 
o w r h a d s  anti cost of manufacture. It should also he examined whe- 



ther and to what extent it is p d b l e  to work the f.ctooy on thee 
sh i f t ,  instead of two at prewnt. 

The Comrnilttu? feel concerned over the delay in settlement of dues 
far the stcmc; supplied by the telc~om. factories to the Defence autho- 
rities. At the end of March. 1972, dues arrsounting to Re. 14.721 lakha 
were outstanding in respect of sales made upto the year 1970-71. The 
nutstanding dues werr brought down to Rs. 13.26 fakb at  the close 
nt June. 1973. The Committee are not satidled with thin prog~esti of 
recovery. The Commlttec ore surprfsed that price had ad been - 
st-ttled for a sale amounting to Rs. 6.m labhs plus misccIlaneous 
charges of Hs. 1 .l8 l ~ k h s  since 1967-68. The Committee desire that 
the dues should bc finally settled without furtber delay. 

The Committcu! are ro t  satisfied with the progress made by Triveni 
Structurnls Ltd. with the supply of s t e l  towers to the P&T 1ek.put- 
mcnt required for microwave project in spite of an od hoe advimre 
paid to them. A m r d i n g  to the information given to thc Cornmtttee, 
188 towers had been ordered by the Department for rarpply by Mueh, 
lW4 Out of these the undertaking was able to supply no more than 
71 towers, 28 complete qpd 45 without certain e ~ p ~ n e n b .  of 
thr towt'rs supplied to the Department had defects such as loose nuts 
and h f t s  which were removed by the Uadertakfng by chPngfag plebs. 
Now that t he  initial diftict~lties re~arding designing tbe toffcrq ug 



, 1 1 1 ,  , I .  OI,. ( . q , l l i l l l ~ t t c  t 11tqn. t l u t  'l'ri\eru Structurals Ltd. will step up 
t t ~  yrtrdurtlorl and supply the remaining towers erpdiZbdp,  in 

c rdcr to help the P&T Departanent to go .bari their 
programme of installation and shorten the time taken for cmnmb 
slonlng the microwaves stanbons. The Committee were @wan to 
understand by the Department that unlem Trlveni Stme- Md. 
enhance their rote of production the position was going 80 be Wkdt. 
The Committee would like ~ o v e r h e n t  to exPmiaa in cmdtatiaa 
with Trlveni Structurals Ltd. whether the later's f- h rchiave 
an adequate r a t  of production is due to umatlalp1.tohp nup#iu~ ot 
steel and if  so, take necessary s t e p  to overcome them. Thc Corn- 
rnrttec wuuld like to be informed about the progress ma& in supply 
of the remaining towers. 

w 
Y 

The Committee note that the PBT Department are making d h r b  
to Itsate othcr sources of supply for towers. The Comnttkc would 
like the Department to intensify their &rtr. 

1 7 ~  Committee noto that the cornmisstoning of microwave strtior~ 
1.3 dependent on availability of matching inported equipment espe- 
cially antenna and waveguides of which there iq short SUP&. The 
I%pnrtmmt of Atomic Energy are dewloping antenna for prd~ction 
hut no manufacturer has yet been found whr, is nedy to mrartlt.cture 
waveguides The Committee d a i r e  that the Deprtmcnt shDoW con- 
trntlc* their vfforts ta locate manufacturem for thb equipment so .r 
1 0  acljirve self-rcslinncc at the earliest. 



(1) ( 2 )  (3) (4) 
-. - -- - -- .---- - --- - 

P& 1 'l'hc c1~)rnmittct- arc* su rp rwd  that the Departmental Stores Pur- 42 t z o j  
C~I:,SI. ('rrmti~jttetb i1id nc11 record any reasons in this cane for dividing 
t t ~  c1rdt.r for c.criltd cot& 0 1  4 types hetween tho two firms 'A' arid 
-13' (Thv riitrp of firrr~ 'I+' wcrv chcapvr for the first two items and 
ht::h~.r I IT tht. otlwr two) The. Committee find that necesjary in- 
s t r w t ~ t r ~ i ,  h a w  k * ~  1m11(.d by t h ~  Department for reasons to be rec 
tc~ral~vi I \. the* St~rc.s  I'urvhnw Cornmrttce when they have to depart 
film ncwptcut prittc~ylcs ur prwcdures of purchases. The Commit- 
t t ~  i ~ o p *  that 11 wtll 1 ~ -  c n s u r f ~ l  that the instructions arc invariably 
fl,il',\sc.,l 

c.. 'I'hv 1'11111tii1ttt't' find that the delivery period Axed as June 1970 g 
A :I. t~r lcnded to August. 1971 for firm 'B'. The Committee desire 
that  the rcnson,s for this may be exammed and outcome intimated to 
t hrm 

'Ttw Cornrnittcv note that the coiled cords of the first type were 
supl~ltcd hhv the Indian Trlcnhonc* Industries between November, 
1W9 and April. 1971 at an iiverage rate of Rs. 12.46 each as a g W  
thr  taka of  &. 8.50 of firm 'B' which resulted in an extra expenditure 
of a h u t  Rs. 1.58 h k h s .  The Committee were informed thrt the 
purchases from I T.I.  were not based on a competitive rates but ac- 
cording to the pricmg agreement between the P&T and I.T.I. TBe 
C~~rnmittce suggc*st that the Department should oscertnin 
I : I ~ I ' ~  stow. t h . f c i ~ - ~ *  finalicing ngrccments with the LT.1, SQ to 
I r V l ,  1 1 ,  - t t b r r . .  . I (  c ~ r i ~ ~ ~ . t t ! ~ \ r a  1 1 1 4 1  rc;iwr) ) l l l v  prices from them. 



'I't~e C'ommlttee regret that in this case, the Department procured 
exccsslse quantity of stores (Bracket attachment TPN 8 inches) at a 
tune when the transposition scheme where these could be used was 
in the process of being changed. The transposition stalks were dec- 
lared obsolete in March, 1962 and the transposition scheme was 
changed ur January, 196). An indent for 2 lakh bracket attachments 
was placed on the D G S D  in October, 1982 and for 3 lakh rmmbers 
in June, 1963 (after obsolence of transposition stalks) . As the old 
rwtrrtls are not available, the Department are unable to corroborate 
whether the porjbon of stock of the stores and future requirements 
werc reviewed at the time of placing the indents 

The IK;S&D placed orders for the stores in April, 1963 and No+ - 
m b r ,  1964 on four firms. The DCSdrD extended the date of d c b ~  8 
four t imt.5 for the flrst firm, twice for the aecand, thl.ice br the 
third n?:d twice for the fourth firm between April, lse) and De- 
cplnber, 1M. by which time the new scheme had come in vague, But 
no ircticm was taken by the Department to cancel or redace the olrEsr. 
The Committee are not satisfled with the Deprbnent's explaaatioa 
that the delivery dates were extended by the DGS&D without con- 
sulting them. After the old scheme was changed, it wm tlre duty of 
yle officers to review the psitian of outolandlrvig Indents, andl.dVbe 
the DGLS(GD to cancel or reduce the orden. The fan= ad the Do 
psrtment is regrettable. The Committee desire that 
should be Axed for the failure. 

- -- - - -- -- -- 





(3.1 per cent). The Committee are very anxious that adequate 
number of quarters should be available to the employees in the vari- 
ous CirclesiDistricts as early as possible, within a definite target 
date. The Committee would like to be informed of the detailed 
plan drawn up to increase the number of quartem for P&T sWT, 
prvticularly in the lower income group. 






